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CORRIGENDA

In the Parliamentary Debates (Part 1—Questions and Anawers ) Fourth Session of
Parliament,—1951,

In Volume IX,—

1. No. ':I, dated the 16th August, 1951,—

wroRr 330, df| o, “Fur WrAE w1 F WM W CFm wTAE AR o
v 9 |

2. No. 8, dated the 17th August, 19561,—

(i) Col. 376, line 14 from bottom for “and” read “‘any".

(ii) Col. 380, delete the existing line 13 and between lines 15 and 16 snsert new line “‘sube
ject. The Central Tractor Organisation'’.

(iii) Col. 381, for the existing line 18 from bottom subatsiute the new line “ture (Shri K. M,
Munshn) (a) It is".

3. No. 12, dated the 22nd August, 1961,—
.M“)‘i ” d.lw._"“ ’Ai ” 'r Pé *:I ‘0r‘H‘

4. No. 18, dated the 23rd August, 1951,—
(i) w=w goR, dfir t¢ “Fafa’ & a3 “frafa’” o
(ii) (.I'olJ 612 for the existing line 4 from bottom read ‘‘July-December, 1951 —January-
une'’.

5. No. 16, dated the 28th August, 1951,—

(i) Col. 728, line 12 for the figures ‘‘-14,86" read ** 14,86",
(ii) Col. 727, line 8 for the figures *88,87" read *88,872". *

6. No. 19, dated the 3lst August, 1951,—
FOH CYo, Tie ¥ “Het”’ & wqr 9T “xeR’ AT AR Y of| Qo W &
faers” & o a3 ok 99 & feem”’ &

7. No. 20, dated the 8rd September, 1951,—

wod ¢/ AR Y GfRy ¥, “oqar’ & oq 9T ¢ AT’ OF
8. No. 22, dated the 5th September, 1951,—,
Col. 1014, line 15 for the figures *‘36,00,000" read *‘35,00,000".
9. No. 24, dated the 7th SBeptember, 1951,—
(i) Col. 1115, line 8 for the words ‘‘Laid on the Table” read *“ House’.
(ii) Col. 1118, line 26 from bottom for *‘word” read ‘‘work’.
(iii) Col. 1119, transpose the existing lines 7 and 185.

10. No. 29, dated the 15th September, 1951,—

(i) Col. 1327 from bottom line 8 for ‘“Teteorotogical” read *Meteorological”.,, and line
T for “‘in 3 : 2" read “is 3-03".

(ii) Col. 1336, line 2 from bottom for “‘convering" read ‘‘covering"’.

(iii) Col. 1348, line 7 from bottom for “by’’ read ‘“‘to".

(iv) -



(v) ‘
11, No. 30, dated the 17th September, 1951,—
Col. 1400, line 11 from bottom for “RECON.-" read “Re. CON.".

12. No. 81, dated the 18th September, 1951,—
Col. 1434, line 15 for “miles” read ‘“‘mills".

18. No. 82, dated the 18th September, 1851,—

(i) Col. 1505, between existing lines 23 and 24 from bottom snsert new line ‘‘being found
with money is not”.

{ii) Col. 1510, line 18 from bottom for “July, 1951” read “Ist July, 1851",
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The House met at Half Past Eight
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

SANTA CRUZ AND GAUHATI AERO-
DROMES

*1039. Shri Sidhva: Will the Minis-
ter 6f Communications be pleased to
state:

(a) the amount that has been pro-
vided in the Budget for the year 1951-
52 for the construction of Aerodrome

Terminal buildings at Santa Cruz and .

Gauhati;

(b) whether the plans have been
prepared; and

(c) whether the work will be start-
ed during the current year and if so,
when?

The Deputy Minister of Cammunica-

(Shri Raj} Bahadur): (a)

Rs. 1,00,000 for Santa Cruz and
Rs. 83,600 for Gauhati.

(b) Yes.

(c) At Santa Cruz, the work has al-
ready been started. At Gauhati, the
work on the terminal bullding is pro-
posed to be taken up during the cur-
rent year after the monsoon.

Sardar BR.- S. Man: Is attendance in
the House all right, Sir? R

Mr. Deputy-Speaker: 1 think 8.30 is
a little too early these days, 9 to 1:30
would. perhaps be better. We shall
consider it later. .

Shri Sidhva: May I know, Sir, what
is the total amount to be spent on the
aerodrome terminal building at Santa
Cruz of which only one lakh is going
to be spent this year?

258 P.S.
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Shri Raj Bahadur: Rs. 49,99,025.

Shri Sidhva: What is the per‘od
within which this building is propo sed
to be completed? 1Is it the idea to
complete- the building in 49 years by
spending Rs. 1 lakh each year?

Shri Raj) Bahadur: The entire work
is expected to be completed.by 1955-56.
The reasons why we have been able
to allocate only Rs. 1 ,lakh this year
are too well known to be repeated
here. It goes without saying that it
would not be possible to complete the
building by spending Rs. 1 lakh each
year.

Shri Sidhva: May I then know whe-
ther there is any financial programme
in connection with this work and des-
pite the financial stringency regular
amounts will be provided in the budget
ggoas to complete the building by 1955-

Shri Raj Bahadur: There is a regular
programme. We wanpt to convert
Santa Cruz into a modern internation-
al air port. As a matter of fact the
work is quite large and it consists of
providing for accommodation for the
use of operating companies, for Cus-
toms, Health, P. and 1", Meteorologi >al
office, amenities for passengers, res-
taurants, lounges, etc., etc. This can-
not be done in one lot.

Shri Sidhva: The hon. Minister re-
ferred to provision for passengers'
amenities. May I know whether there
will be any arrangement for the over-
night stay of passengers artiving from
overseas and if so what amount has
been earmarked for that purpose?

Shri Raj Bahadur: It will provide
all the facilities of a modern inter-
national airport.

| M ;. #97 &@ aw N
TRt 9T yaw i, W ¥ $9 ad q¥ A
FTH T8 9% gwar 5 famwd s
TaRRer M M AN anfuw feawy
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# TAAT &qQT @ AT qR9q7T, qg A9
% ? '

[Seth Govind Das: Can the existing
arrangements not serve for some years
more to come so that the Government
would be saved from spending such a
large amount in these days of finan-
cial stringency?

st W agEe: F fA¥gT F8 (&
Fm@t w997 OF (a9 wgew T@ar g
Aoy gfie & w7 Taf &
IMEE wgE A fEf wwe ¥ ol
FaFEAT G FL A, @A T
€ (% o & @ @ qg-
IM A¥T &1 AW F AT FAMT
wig |

[Shri Raj Bahadur: May I submit
that Bombay has got some special im-
portance and in view of its inter-
national importance as an airport, it
is hardly possible for us to ignore it
in any respect whatsoever. It s,
therefore, necessary that -this aero-
dreme be improved as best as possible
at the earliest.]

a5 MG AW ;. aF g AT qEd
T #, ag WG § e w@r i
#7 wgeq qvad § F7 ¢ fis Igi 9T <o
®r €T ATy fraa F@ 7 .

[Seth Govind Das: That Bombay
has got some importance of its own is
but all right; but are villages that pro-
vide shelter to no less than 80 per
cent. of the entire population, less im-
poriant than Bombay?]

Mr, Deputy-Speaker: That is enter-
ing into an argument.

Shri Chattopadhyay: What is the
estimated expenditure for Gauhati?
May I know why Gauhaii has been put
on the same footing as Santa Cruz
which is considered to be an interna-
tional airport?

Shri Raj Bahadur: Gautati will take
some time. It is not possible to start
work before the monsoon. The esti-
mated expenditure in 3:2 lakhs.

[ETEOROLOGICAL DEPARTMENT

+1040. Shri Sidhva: Will the Minis-
ter of Communications be pleased to
state:

(a) whether the meteorological De-
pairtment is supplying weather re-
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ports to private persons on payment
and if so, what are the charges;

(b) whether "this department s

catering both for civilian and military
services; and

(c¢) whether the military establish-
ment contribute towards the main-
tenance of this department?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.
The charges for supply of weather re-
ports are indicated in the Statement,
which I place on the Table of the

House. [See Appendix VII, annex-
ure No. 1.]

(b) Yes.
(c) Yes.

Shri Sidhva: May I know what are
the total number of subscribers for
these weather reports and how many
of them include farmers?

Shri Raj Bahadur: I shall have to
ask for notice.

Shri Lakshmanan: May I know whe-
ther it has come to the notice of the
hon. Minister that weather forecasts
of the Meteorological Department
have become notoriously inaccurate—
more inaccurate than the predictions
of the astrologers?

Shri Raj Bahadur: It is not true at
all. I would, however, like to submit
that weather forecasts do not pertain
to one particular place, one inch or one
mile. Whenever a forecast is made it
pertains to an area covering 50 square
miles. For instance, something fore-
cast for Delhi and its neighbourhood
may not have occurred in Delhi pro-
per, but in some nearby place. So to
say that meteorological forecasts are
worse than astrological predictions, is.
to say the, least, not fair.

Shri Kamath: Is it not a fact, Sir,
that the meteorologists’ promise of rain
in Delhi during the last two months
compared very favourably with Gov-
ernment’s promise of food, clothing and

shefjer to India’s millions during the
last two years?

hri Raj Bahadur: Comparisons are
ious.

Shri Chattopadhyay: May I know
whether meteorological assistance given
to foreign ships on high seas is charg-
ed for in any way by the Department?

Shri Raj Bahadur: That s free, Sir.

Shri B. K. Das: Is there any scheme
before Government to make these

. weather forecasts available to farmers?



1329 Oral Answers

Shri Raj Bahadur: As a matter of
fact. farmers’ weather bulletin is is-

sued daily by means of press tele-
grams.

Shri B. K. Das: In what language
that forecast is issued?

Shri Raj Bahadur: They are ordi-
narily issued in English, but they are
translated into Indian languages.

Shri B. K. Das: By the State Gov-
ernments?

Shri Raj Bahadur: By the subscrib-
ers. :

Shri Sidhva: Arising out of answer
to part (¢) of my question, may I know
what is the total amount spent on the
establishment, and of this what portion
is contributed by the military? .

Shri Raj Bahadar: It is Rs. 8:5 lakhs
per annum. It has been 8:5 lakhs per
annum during 1948-49, 49-50 and 50-51.

Shri Amolakh Chand: May I know
the number of subscribers to these
agricultural bulletins?

Shri Raj Bahadur: I have already
asked for notice of that question.

RAILWAY INSPECTORATE

*1041. Shri Sidhva: Will the Minis-
ter of Communications be pleased to
state:

(a) whether the present arrange-
ment under which the Railway Ins-
pectorate, which was previously under
the Railway Board. has been placed
under the administrative control of
the Ministry of Communications is to
continue;

(b) when the present arrangement
will terminate;

(¢) whether the Pacific Locomotive
Committee have recommended that
the Railway Inspectorate should ylork
under the Communications Ministry;

(d) whether this proposal has been
at any time suggested to be reylsed
more particularly when the Railway
Board retains the safety controlling
authority;

{e) why the Toofan Mail accjdent
was investigated by the Railway
Board instead of by the Railway Ins-
pectorate: and .

(f) whether this Inspectorate is
completely under the control of the
Communications Ministry and whe-
ther the appointments of staff is
jointly made by the Railways and
Communications Ministries or by the
latter alone?

, Deputy Minister of Commuui-
ca'tli‘xs (Shri Raj Bahadur): (a) Yes.
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(b) There is no intention at pre-
sent of terminating the existing ar-
rangements.

(¢) The Pacific Locomotive Com-
mittee had recommended that the
Railway Inspectorate should be sepa-
rated froqn the Railway Board on the
principle that those responsible for the
inspection of Railways, should be in-
dependent of the Authority admini-
stering the Railways, as contempla-
ted in Section 181(3) of the Govern-
ment of India Act, 1935. This matter
was discussed in the Legislatlve As-
sembly in 1939 and the Assembly, as
then constituted, recommended that
the Railway Inspectorate should be
placed under the Ministry for Com-
munications. This recommendation,
which was endorsed by the Council of
State in 1940, was implemented in
May, 1941.

(d) No.

(e) Presumably the hon. Member {s
referring to the accident to 7 Up
Toofan Express which occurred bet-
ween Durgauti and Karmnasa on the
13th August 1950. If so, the statement
made by him is incorrect, as the in-
vestigation into this accident was car-
ried out by the Railway Inspectorate.

(f) The Railway Inspectorate is
completely under the control of the
Ministry of Communications and all
appointments* to posts in the Inspecto-
rate are made by that Ministry.

Shri Sidhva: My question was
whether the Tqofan Mail accident was
investigated by the Railway Board.
The hon. Minister replied that it was
investigated by the Inspectorate. May
I know whether the report was made
to the Communications Ministry or to
the Railway Board?

Shri Raj Bahadur: The report s
sent to us, but we have to apprise the
Railway Board of it. It goes to various
other quarters and it -has got to be
considered at various levels.

Shri Sidhva: May I understand that
all these accidents which occur on the
railways are inspected by the Railway
Inspectorate which is under the Com-
munications Ministry?

Mr. Deputy-Speaker: That is what
he has said.

Shri Sidhva: Is there a dual control
with regard to the appointment and
establishment of this Inspectorate?

-Mr. Deputy-Speaker: He has an-
swered it, that the appointment etc. is
entirely under the Communications
Ministry, in answer to part (f)..

The Minister of State for Tramsport
and Rallways (Shri Santhamam): With
your permissign, Sir, I may add that
there is no dual control. -
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AMENITIES ON RAILWAYS

*1042. Shri Jnani Ram: Will the
Minister of Railways be pleased to
state: '

(a) the amenities to passengers amd
improvements in trains whjch have
been introduced since the passing of
the Railway Budget for 1951-52 in
each of the Railways; and

(b) the amount spent on such im-
provements and amenities?

The ‘Minister of State for Transport
and Railways (Shri Santhanam): (a)
and (b). Three statements giving the
information required are laid on the
Table of the House. [See Appendix
VII. annexure No. 2.]

Statement I shows the provision
made for each Rallway during 1951-52
for Passenger Amenity Works and the
amount spent since the passing of the
last Railway Budget. Statement II
shows the additional passenger trains
introduced, trains exteifided, through
gservices introduced or extended and
loads increased to reduce overcrowd-
ing in trains on the various Railways.
Statement III gives a short description
of the works carried out on different
Railways for providing amenities to
passengers.

Shri Jnani Ram: Out of the provi-
sion of Rs. 3 crores for these ameni-
ties only Rs. 51 ldkhs have been spent
so far. May I know if the work in re-
gard to all the amenities sanctioned
has been started and if the Govern-
ment propose to spend the entire
amount provided for this purpose?

Shri Santhanam: As the hon. Mem-
ber will see from the statement, many
of the reports are only up to 30-6-51.
It is well known that the first months
in the financial year are devoted to
making the final plans and the bulk of
the amount is spent in the latter half
of the financial year. Therefore I ex-
pect that the amounts will be fully
spent during the financial year.

Shrl Jnani Ram: May I know the
number of routes on which trains are
to be extended and when we can ex-
pect the restoration of train services
on pre-war level?

Shri Santhanam: From Statement
No. II the hon. Member will find that
82 additional passenger trains have
been introduced and 204 carriages
have been added. This process is
going on and the overcrowding is he-
ing steadily reduced.

Shri Jnani Ram: May I know whe-
{her Government is trying to install
electricity at places wherc electricity
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s available, such as Ramgarh Town
and Kodarma?

Shri Santhanam: I cannot sgy about
a_ particular town. Our policy is to
give electricity at all places where
electricity is available.

Pandit Thakur Das Bhargava: Is it
proposed to restore the services dis-
mantled during the war and give them

‘a priority?

Shri Santhanam: It is our plan to
increase the services to the extent
needed. Whether a particular service
stopped during the war should be res-
tored or not depends upon the condi-
tions today.

Shri Sidhva: Sir, yesterday you had
to remark about these statements fur-
nished in answer to questions that no
Member takes notice of them from the
records kept. One copy is given to the

_ Member concerned and there ig only

one copy that is made available. Some
of us go and see it...

Mr. Deputy-Speaker: What I said
yesterday was that there was a de-
mand for more copies of these state-
ments in the Notice Office, but I found
day after day that none,--other than
those hon. Members who table the
questions, ever care to look into them.
That is why I said there was absolutely
no proof for the need of more copies
there. One single copy is there. but

how many hon. Members were there

today?

Shri Sidhva: We go and see them,
but the clerk in charge is not at the
table. So we have told him to take the
signatures of Members who go and see
ithe statements.

Mr. Deputy-Speaker: The clerk sub-
mits the report. Today there are three
names: Shri Jnani Ram, Shri S. N.
Das and Shri R. K. Sidhva.

Shri Sidhva: We suggested to him,
“You take our signatures”. At our
request it is done.

Mr. Deputy-Speaker: I am glad the
hon. Membter has brought it to my
notice. I shall have it done.

Shri Kamath: Has Government any
well-defined plan of amenities worked
out by stages or phases and railway by
railway?

Shri Santhanam: Yes, Sir, we have:
got a five year plan. We have allotted
Rs. 3 crores and every Railway has a
systematic plan of various kinds of
amenities to be progressed year after
year.

Shrl Kamath: Is it part of India’s:
general five year plan?
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Shri Santhanam:.It is the Railway’s
plan.

Mr. Deputy-Speaker: Independently.

Shri Rudrappa: May I know whether
tpe raillway staff is obtaining informa-
tion from the passengers travelling, by
means of written questions and an-
swers, as to the amenities to be pro-
v1§:§(;l) and, if so, how are they dealt
with?

Mr. Deputy-Speaker: Written ques-
tions and answers? It is a suggestion
for action. There are complaint books
in all railway stations.

Shri Rudrappa: Apart from that,
there are questions and answers. The
same kind of information has to be ob-
tained by railway servants with re-
gard to the amenities to the passeng-
ers in the railways. .

Mr. Deputy-Speaker: The hon. Mem-
ber is making a suggestion.

Shri Rudrappa: It is obtaining now.

Mr. Deputy-Speaker: Then what is
the question?

Shrl Rudrappa: I want to know how
far it is classified and made useful.

Mr. Deputy-Speaker: I am not able
to understand the question. Probably
the hon. Minister will be better able
to understand it.

Shri Santhanam: So far as the pas-
senger amenities programme is con-
cerned, the programme is placed be-
fore the local advisory committee and
their opinions recorded. And when-
ever any programme is executed it is
duly published in all the papers and
given out in press communiques by
the General Manager. 1 do not know
what exactly the hon. Member wants.

Shri Chattopadhyay: May I know
whether the Ministry has under con-
templation any target day atter which
no inter-class compartment will be

without fans?

Shri Santhanam: Directions have
been issued to put fans in all the inter-
class compartments as soon as possible.
When these coaches go into the work-
shops they come out with the fans.
But it is not possible to take away all
the inter-class coaches at the same
time and put them in the workshops.

Shri Sidhva: Do these instructions,
that when they go to the workshops
they should be fitted with fans, apply
to third-class coaches also?

Shri Santhanam: So far as third-
<lass coaches are concerned it depends
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ulpon the availability of the material
also.

Shri 8. N. Das: In the statement
there is no mention of any provision
being made for providing fans in the
waiting halls of third-class passengers
or in the third-class coaches on the
O. T. Railway. I want to know whe-
ther there is any scheme for provid-
ing fans in the third-class waiting halls
or in the third-class coaches on the
O. T. Railway or not.

Shri Santhanam: The plan applies
to all railways including the O. T.
Railway. Probably they have not
given particulars of all the passenger
amenities. They have given parti-
culars of certain important amenities.

Shri Sidhva: But fan is an import-
ant amenity.

Mr. Deputy-Speaker: I would not
have admitted this question had I
known that it involves such a number
of statements. It is practica an ad-
ministration report on third-class pas-
sengers’ amenities.

Shri Santhanam: As it involved pre-
paration of a report for part of a year
it has given more trouble.

Mr. Deputy-Speaker: The hon. Minis-
}fr must have drawn my attention to

Sardar B. S. Man: May I know whe-
ther the removal of prohibition in res-
taurants is proposed to be included as
one of the amenities?

Shri Santhanam: Sir, prohibition is
a reform which has been in operation
for many years on the railways.

Shri Ghule;: May I know whether
the hon. Minister is aware that on some
narrow gauge railway lines no com-
plaint books are kept in the stations
to enable the passengers to lodge any
complaints about the. shortness or
want of amenities on those lines?

Shri Santhanam: The narrow gauge

railways came under our administra-

tion only in April 1950. I shall look
into the matter.

Shri Sarangdhar Das: Are Govern-
ment aware that on the B. N. Rallway
in the portion between Orissa and
Howrah even in the first-class com-
partments many a time it is noticed
that the water tap is not functioning
or the electric fan or the electric light
is not functioning, and sometimes the
electric light is very dim and the fan

runs very slow?

Shri Santhanam: I” would suggest
that whenever the hon. Member finds
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such a state of affairs he should record
itb]in the nearest complaint book avail-
able.

Khwaja Inait Ullah: Is the uovern-
ment thinking of working cut any
scheme to check over-crowding in third
class bogies?

Shri Santhanam: In one of the state-
ments I have given the number of addi-
tional passenger trains introduced and
the additional accommodation _provid-
ed. We are continuing the Tprocess.
We are spending as much money as
possible in providing new coaches and
locomotives. And I am sure in a year
or two there will be no over-crowding
whatsoever.

IMPORT OF FOODGRAINS FROM
ARGENTINA

*1043. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total quantity of food grains
imported from Argentina in the year
1950-51; and

(b) the quantity of food grains which
Government propose to import dur-
ing the current year?

The Deputy Minister of Food and
Agricuture (Shri Thirumala Rao):
(a) The total quantity of foodgrains
imported from Argentina during the
financial year 1950-51 is 6,07,420 long
tons.

(b) It is presumed that this question
refers to the quantity to be imported
during the current year from
Argentina. If it is so, the quantity of
foodgrains to be imported during 1951
is expected to be approximately
5,12,900 long tons consisting entirely
of wheat.

Shri Kamath: As regards the food to
be imported during the current year,
have arrangements been made for ade-
quate shipping space for transporting

it from Argentina to India, and if so,

by whom?

Shri Thirumala Rao: Shipping space
is arranged by our High Commissioner
in London. He contacts all the ship-
ping companies there and flxes up the
bottoms for carrying all these.

Shri Kamath: Has it been done al-
ready?

Shri Thirumala Rao: It is being
done continuously.

Dr. Ram Subhag Singh: May I know
whether the Government approached
any local shipping concern for trans-
porting foodgrains from Argentina?
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Shri Thirumala Rao: That informa-

tion, I have not with me. I want
notice.

RarirFicaTION OF CONVENTION ON Roap
TRANSPORT

*1044. Shri S. C. Samanta: Will the

Minister of Transport be pleased to
state:

(g)) whether the question of ratifi-
catfon of the convention on Road
Transport has been discussed by the
Transport Advisory Council of India;

(b) it so, when; and
(¢) what decisions have been taken?

The Minister of State for Transport
g{nd Railways (Shri Santhanam): (a)
es.

(b) At the meeting of the Transport
Advisory Council held in April, 1951.

(c) The Council recommended that
the Government of India should rati-
fy the Convention.

Shrli S. C. Samanla: May I know
whether the ratification will come into
force as soon as the decision has been
taken by the Transport Advisory
Council or will it require the further
approval of the International Body?

Shri Santhanam: No, Sir. We want
to take the States with us and so we
have circulated the convention to all
the States and many of the States have
sent their approval and some others
have not yet sent their replies. We are
awaiting the approval of the other
States before ratifying the convention.
No further application to the Interna-
tional Body is required.

Shri S. C. Samanta: May I know how
many other countries have ratified the
Convention as yel?

Shri Santhanam: According to the
latest information available so far only
three countries, namely, the U. S. A.,
France and Czechoslovakia, have rati-
fled the Convention.

CROP INSURANCE SCHEMES

*1045. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state the expenditure
involved in introducing the crop
Insurance Schemes?

The Deputy Minister of Food and
Agriculture (Shri Thirumala - Rao):
The Scheme has not yet been introduc-
ed in any State.

It is esiimated that a pilot project in
regard to 4 crops viz. rice, wheat, cot-
ton and sugarcane, convering a cropped
area of 7 lakh acres in the States
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Madras, Bombay, UP. and Madhya
Pradeslj. would involve a total recurrigg
expenditure of Rs. 574 lakhs and non-
recurring expenditure of Rs.. 60,000,

. Dr. Ram Subhag Singh: May I know
in which State has this scheyme been
introduced?

. Shri Thirumala Rao: It has not been
introduced in any State.

Dr. Ram Subhag Singh: May I know
the number of States to which the
Government of India approached for
introducing this Crop Insurance
Scheme and what are the reactions of
those States? -

Shri Thirumala Rao: I have given
the names.of the States in my reply,
namely. Madras, Bombay, U. P. and
Madhya Pradesh. They found certain
financial difficulties in trying to ex-
periment on this new scheme and
therefore no State has started it so far.

Dr. Ram Subhag Singh: Is it a fact
that the Government of U.S.A. is an-
xious to help the Government of India
under President Truman Point-4 Pro-
gramme for introducing this Crop In-
surance Scheme?

Shri Thirumala Rae: Sir, on the
Point-4 Programme we can get some
experts who will be able to advise us,
but the main question is about the fin-
ancial commitments.

Seth Govind Das: Are the Govern-
ment aware that the Crop Insurance
Scheme was success{ully run in one of
our small States, i.e., Dewas State and
have Government veceived any report
with respect to that experiment? If so,
are. Government at least going to
begin this Crop Insurance in one of the
States or at least in the Centrally Ad-
ministered Areas?

Shri Thirumala Rao: I have no infor-
mation with regard to Dewas State but
it the hon. Member puts a separate
question, I will get the information.

Seth Govind Das: Are Government
at least thinking of starting this scheme
in at least one State, especially in the
Centrally Administered Areas?

Shri Thirumala Rao: We have for-
mulated proposals and set apart some
money also, but the States are not
coming forward to implement it.

Mr. Deputy-Speaker: What about the
Cen:rally Administered Areas?

Shri Thirumala Rao: We have not
taken it up.
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IMPORT OF FooD GRAINS FROM Russm,

*1046. Dr. Ram Subhag Singh: Wil
the Minister of Food and Agriculture’
be pleased to state the quantity of
food grains so far imported from
Russia during the current year?

The Deputy Minister of Food and
Agriculturq (Shri Thirumala Rao):
The quantity of foodgrains so far im-
ported from Russia during the current
year is 1 lakh metric tons of wheat.

Shri Kamath: From the report so far
available with the Government how
does the quality of Russian wheat com-
pare with that of American wheat and
how does the landed cost in India work
out per ton of each?

Shri 'Thirumala Rao: The quality of
wheat compares favourably with wheat
imported from other countries but with
regard to price, it is difficult to say,
because this has been imported under
a sort of barter agreement in exchange
for which we have to supply certain
commodities to Russia.

Dr. Ram Subhag Singh: May 1 know
if Government pronoses to import any
more Russian foodgrains during the
current year?

Shri Thirumala Rao: There is no
such programme for the present.

Shri Sidhva: Out of the Russian,
Australian and American wheat. which
quality is superior?

Shri Thirumala Rao: I have not got
such information but all qualities of
foodgrains are tested and they are ac-
ceptable qualities.

Mr. Deputy-Speaker: All of them are
being eaten here.

Sardar B. 8. Man: May I know whe-
ther the wheat from Russia is red or
white?

Shri Thirumala Rao: It is all red-
dish white.

Shri Kamath: Am I to understand
that all the Russian wheat imported so
far has been on a barter basis. and

nothing was on a cash basis?

Shri Thirumala Rao: This year it is
on barter basis only.

Shri Kamath: Last year?

Shri Thirumala Rao: I have no infor-
mation.

PROCUREMENT PRICES oF Foop GRAINS

«1047. Shri Kishorimohan Tripathi:
(a) Will the Minister of Food and
Agriculture be pleased to state whe-
ther any attempt has been made either
by the State Governments or by the
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Government of India to co-relate the
procurement prices of food grains to
the cost of production?

(b) I so, what is the method em-
ployed in calculating the cost of pro-
duction?

The Deputy Minister of Food anq

Agriculture (Shri Thirumala Rao):
(a) As data regarding cost of produc-

tion is not available, it is not taken,

into account in fixing procurement
prices. of foodgrains.

(b) Does not arise.

Shri Kishorimohan Tripathi: What
steps are Government taking to make
the data available in the future?

Shri Thirumala Rao: There are
several schemes started for arriving at
the cost of production of foodgrains
but the States have not been able to
take effective steps to have random
sampling of these various kinds of
crops with regard to the cost of pro-
duction. Unless that is entered into
on a scientific basis and data collect-
ed, Government are not in a position
to answer my hon. friend’s question.

Shri Kishorimohan Tripathi: Has it
come to the notice of the Government
that as a result of very low procure-
ment prices of cereals, land is being
diverted from cereals to ojlseeds and

other money crops?

Shri Thirumala Rao: It is not an
entirely correct position to state that
that is so, because the cost of food-
grains has considerably gone up but
compared to the other cash crops they
may be somewhat low, but the diver-
sion that has taken place on account
of this difference has not been mate-
rial, taking an overall picture in the
country.’

Shri Rudrappa: May I know whether
representations have not been wmade
from the various associations and the
agriculturists that the cost of produc-
tion is much higher than the procure-
ment prices and if so, would Govern-
ment{ make some experiment in some
areas, at least in the Centrally Admini-
stered Areas? ’

Shri Thirumala Rao: We have not
got schemes with regard to arriving at
cost of production. It is a technical
thing where Cost Production Officers
have to be employed along with our
Statistical Inspectors. The Govern-
ment are aware of that and they are
trying to pursue the matter.

Seth Govind Das: If the data which
the hon. Minister has just referred to
is not there. then how are the prices
{g; grocurement fixed from time to

e’
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Shri Thirumala Rao: Sir, every year
an annual conference is held by the
Central Government along with the
States and the views of the State Gov-
ernments as to the prices considered
reasonable are taken into considera-
tion, the prevailing market prices of
foodgrains, the general trend of prices
of other essential commodities and of
other competing crops, the general
trade conditions and the supply posi-
tion of foodgrains, the price in the
neighbouring States and the effect of
prices on the general economic condi-
tion of the country—all these factors
are taken into consideration and dis-
cussed with the Siate Governments
before the prices for foodgrains are
fixed from time to time.

Shri Thimmappa Gowda: On what
basis are the present prices of food-
grains fixed?

Mr. Deputy-Spcaker: He has given
all the factors that are taken into con-
sideration.

Shri S. N. Das: In the answer to
part (a) of the question the hon.
Minister stated that no attempt has
so far been made to ascertain the cost
of production. I want to know whether
the Government are now going to ap-
point any committee to consider this.

Mr. Deputy-Speaker: He has answer-
ed it. Hon. Members will kindly hear
the answers given by the Ministers.
He has already said that atiempt is
being made.

Seth Govind Das: Are Government
aware that in spiie of the lists which
the hon. Minister has just now describ-
ed, there is a general feeling through-
out the country that the agriculturists
are not getting an adequate price for
foodgrains?

Shri Thirumala Rao: The general
feeling is too vague.

Pandit Thakur Das Bhargava: Is it
a fact or not that the cost of produc-
tion is the most important criterion in
fixing the price? Why do Government
choose to ignore this?-

Mr. Deputy-Speaker: They are not
ignoring.

Shri Thirumala Rao: Nobody denies
that the cost of production is the most
important factor. But the most im-
portant factor has to be arrived at
after great scrutiny and invéstigation.
Then, only can Government rely on
those figures. The country is so large;
the variety of production and the num-
ber of small holdings are so large that
we gannot arrive at the cost of pro-
duction on any ad hoc basis. That has
to be Investigated scientifically. I
can assure the House that they have
made several attempts through their
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organisation the I.C.A.R. to set up
these bodies for investigation. They

have constantly been pressing upon the
State Governments as recently as
January 1951 to institute enquiries
and let us have the cost of production
of these things. The State Govern-
ments also have to get the necessary
personnel and material to do it. They
are at it now.

Shri Kishorimohan Tripathi: Is it
a fact that the policy of controlling
the priges in respect of procurement
and distribution of cereals as against
no control about the prices of oil seeds
is giving incentive to the cultivators to
grow more oil seeds than cereals?

Shri Thirumala Rao: Generally, the
prices of other crops are not controlled
except cotton and jute. As regards ofl
seeds, an export duty has recently been
imposed to control internal prices.

Shri Ghule: The hon. Minister said
that there were difficulties in finding
out the cost of production in the
States. May I know what steps are
taken to find it in the Centrally Ad-
attempts
have been made so far, why not they
be made now?

Shri Thirumala Rao: What applies
to the States applies to the Centrally
Administered Areas also.

Mr. Deputy-Speaker: Next question.

AREA OF LAND UNDER (CULTIVATION PER
HEAD

*1048. Shri Kishorimohan Tripathi:
Will the Minister of Food and Agricul-
ture be pleased to state what acreage
ofi land was under cultivation per
head of population in India in the
years 1931, 1941 and 1951?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): A
statement showing the estimated area
cultivated per head of population is
placed on the Table of the House.

‘STETEMENT

Estimated area cultivated per head of
population

Estimated area oul-

Year tivated per head of
population (acre)
1931+ 0-934
1041+ 0-836
1941t 0-866
194901 0-787

* Figures relate to undivided India.
t Figures relate to India as after Partition

Nors.—Figure relating to gross area sown
during 1950-51 18 not yet available
and therefore area oultivated per
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head of population in 1951 cannot
be estiinated.

Shri Kishorimohan Tripathi: The
statement shows that there has been
a gradual decline in the per head
acreage of cultivated area. What are
the reasons for this and what steps are
the Government taking to prevent it?

Shri Thirumala Rao: The figures are
available for 1949. Large areas in
Hyderabad and the Punjab have gone
out of cultivation on account of the
political situation there. That is the
main reason why it has shrunk to a
large extent.

Dr. Ram Subhag Singh: May I know
the acreage of land which has gone
out of cultivation in 1949 because of
the political situation?

Mr. Deputy-Speaker: Is the total
extent available?

Shri Thirumala Rao: I can say this

way. In 1940-41......
Dr. Ram Subhag Singh: I want for
1949.

Shri Thirumala Rao: In 1940-41 the
gross area Sown is 325,121,000 acres.
In 1948-49 it is 277,884,000 acres. The
difference is the area of land that has

shrunk and has gone out of cultivation.

Dr. Ram Subhag Singh: The hon.
Minister said that in 1941 it was 300
and odd million acres and in 19049 it
came to 275 and odd million acres.
Was this not due to the partition? The
partition was made in 1947.

Shri Thirumala Rao: These are pre-
partition figures. I want notice to get
all the figures.

ShPt Kamath: In a statement recent-
ly laid on the Table of the House re-
garding holdings, the hon. Minister
disclosed that the U.P. leads the rest of
India in division and fragmentation.
Does U.P. lead the rest of India also in
this general decline of cultivable area
per head?

Mr. Deputy-Speaker: Has the hon.
Minister got the figures for U.P.?

Shri Thirumala Rao: The question
{s whether U.P. lead in this also.
must study the whole thing and give
an opinion and not facts.

Pandit Thakur Das Bhargava: I
want to know if that is the sole cause.
Do the conditions in Hyderabad and
Punjab constitute the sole cause for
this difference or are there other
*causes? If there are other causes,
what are they?

Shri Thirumala Rao: That has been
the main contributory cause. But, as
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revealed in the recent census figures,
there has been a shifting of the popu-
lation from the rural to the urban
areas. That has also been somewhat
responsible for sufficient labour not
being available in the rural areas.

Shri B, K. Das: Is it not a fact that
the shrinkage is due to increase ‘in
population also?

Shri Thirumala Rao: Yes; certainly.
There are so many other causes.

Mr. Deputy-Speaker: Next question.

Dr. Ram Subhag Singh: May I ask
one question?

Mr. Deputy-Speaker: No; I am sorry.
Next question.

STATUTORY AND NON-STATUTORY BODIES
*1050. Shri S. N. Das: Will the

Minister of Food and Agriculture be

pleased to state:

(a) the number and names of sta-
tutory and non-statutory bodies of per-
manent nature functioning under the
admln.xsprative control of his Minis-
try giving the follewing information
in each case:

(i) the year of their conslitution;.

(ii) the recurring annual expendi-
ture incurred by them; .

(iii) the provision for the audit of
their accounts; and

(iv) the method of submission of
the report of their_activities;

(b) the number and names of such
ed hoc committees as were appointed
by the Ministry since the 15th August,
1947 and which have finished their
work; and

(¢) the number and names of ad

hoc committees still functioning, giv-
ing the dates of the appointment and
the time by which they are expected
to finish their work?

The Deputy Minister of Food and
Agriculture (Shri Thirumala REao):
(a) to (c). Three statements giving
the required information are laid on
the Table of the House. [See Appen-
dix VII, annexure No. 3.]

Shri S. N. Das: From the statement
it appears there is one Central Malwa
Committee which was appointed on an
ad hoc basis, but which s stated by
continue indefinitely. May T know
what are the functions of this Com-
mittee and why the committee is going
to continue indefinitely?

Shri Thirumala Rao: This Com-
mittee was constituted on 15th June
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1950 consisting of officials as well. as
non-official members, from the Malwa
States. The hon. Minister for Food
and Agriculture is the Chairman of
this Committee. Its function is to
consider and advise on the grow more
food schemes in the Malwa areas. As
these States have got large areas that
could be usefully brought under culti-

. vation and tractor ploughing, this com-

mittee is established to see how large
areas could be brought under cultiva-
tion. As the potentialities are large,
this committee will remain function-
ing until it reaches a stage of some
substantial achievement.

Shri S. N. Das: From the statement
it appears that the Indian Council of
Agricultural Research is a non-statu-
tory body. It is a permanent body.
May I know whether the question of
making it a statutory body, in view of
the important functions that this body
is doing, has been considered?

Shri Thirumala Rao: As long as it
is functioning as a part of this Minis-
try, it does not make much difference
and it is as efficlent now as my hon.
friend imagines it would be under a
statutory board.

Shri S. N. Das: May I know whether
the whole expenditure on this body is
met by the Government or whether
there are other sources also?

Shri Thirumala Rao: The question
is too general. The statement covers
a number of committees, statutory and
non-statutory.

Mr. Deputy-Speaker: The hon. Mem-
ber wants the information only in res-
pect of the Indian Council of agricul-
tural Research.

Shri Thirumala Rao: It is a Govern-
ment grant.

Mr. Deputy-Speaker: Next question.
STATUTORY AND NON-STATUTORY BODIES

*1051, Shri S. N. Das: Will the
Minister of Communications be pleas-
ed to state:

(a)-the nursber and names of sta-
tutory bodies of permanent nature
functioning under the direct adminis-
trative control of his Ministry giving
the following information in  each
case:

(i) the year of their constitution:

(ii) the recurring annual expendf-
ture incurred by them;

(iii) the provision for the audit of
their accounts; and

(iv) the method of submission of
the report of their activities;
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(b) the names of non-statutory
bodxes‘ of permanent nature giving the
same information as in part (a) above;

(c) the number and names of the
ad hoc committees appointed by the
Ministry still functioning giving their
nature of functions, and the date of
their appointment and the time by
which they are expected to finish their
work; and

(d) the number and names of such
ad hoc committees as were appointed
by the Ministry since 15th  August,
194'{(,and which have finished their
work?

. The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) to (d).
Three statements giving the required
information are laid on the Table of
the House. [See Appendix VII. an-
nexure No. 4.]

Shri S. N. Das: From the statement
it appears that a large number of Tele-
phone Advisory Committees are func-
tioning in the various districts. May I
know whether any expenditure is in-
curred on this account?

Shri Raj Bahadur: Expenditure is in-
curred.

Shri S. N. Das: May I know what is
the total amount incurred on this ac-
count?

Mr. Deputy-Speaker: The recurring
annual expenditure is given in the
Statement.

Shri S. N. Das: I want to know what
is the total amount spent on account
of the local advisory committee on
telephones.

Shri Raj Bahadur: Sir, it will take
some time for me to take out this
particular figure from this Statement.

Mr. Deputy-Speaker: There is no use
looking into the items for certain
figures. Column 5 of the . Statement
gives the figures of recurring annual
expenditure.

Shri S. N. Das: But they relate to
statutory bodies. But there are other
ad hoc committees which will continue
for some time at least and the local
advisory committees on telephones are
among them. I want to know what is
the expenditure incurred on these com-
mittees. It is in Statement II.

Mr. Deputy-Speaker: The hon. Mem-
ber can total up the flgures and find
the total expenditure. -

Shri Raj Bahadur: Sir, I would re-
quire notice.
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Shri Ghule: May I know under what
heads these expenses are incurred?
Are the sums given' as lump-sums or
are they paid as some allowances such
as touring charges and such like items?

Shri Raj Bahadur: The expenditure
ist on stationery, holding of meetings.
ete.

Shri S. N. Das: It appears from the

‘Statement that a Board of Management

for P. and T. Workshops has been
recently appointed. May I know whe-
ther this will function as a govern-
ment department or will it be a sepa-
rate body?

Shri Raj Bahadur: It will function
as a government department; but it is
an autonomous body which will run
three workshops.

Mr. Deputy-Speaker: I may suggest
to the Ministries in general that when-
ever they find that the answer will in-
volve a Jong statement they may indi-
cate this to the Speaker and suggest
that it may be preferable to put it
down as an unstarred question so that
we may not have to look into so many
details here. Someétimes neither the
Speaker nor the office is able to get an
idea of the extent of information that
the answer will involve. So if the
Ministry finds that the answer will in-
volve the placing of a long statement
on the Tabie of the House and suggest
the possibility of its being put down as
iatn unstarred question, I will consider

Shri Raj Bahadur: Sir, I am grateful
to you for the suggestion.

Mr. Deputy-Speaker: This is for all
Ministries, not for the Minisiry of
Communications alone.

STORAGE ARRANGEMENTS FOR IMPORTED
Foop GRAINS

*1052. Shri A. C. Guha; Will the
Minister of Food and Agriculture be
pleased to state.

(a) whether the storage arrange-
ments for imported food grains already
available would be sufficient for all
the reserve food grains;

(b) whether the Government of
India or the Governments of States
will be responsible for its storage; and

(c) if the latter, what control the
Government of India would have over
the storing of the food grains?

The Deputy Minister of Food and

" Agriculture (Shri Thirumala Rao):

(a) Yes. The storage arrangements
are sufficient for grain which may be
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expected to go into storage this year.
The position as to. what reserve stocks
may be possible in 1952 is under exa-
mination.

(b) and (c).
examination.

Shri A. C. Guha: May I know, Sir, if
the Government have received a report
that due to the shortage of storage or
due to bad conditions of storage, some
grains have been spoilt?

Shri Thirumala Rao: Generally, Sir,
we get information about the storage
conditions. The State Governments
.and the Centre have storage facilities
for 40-75 lakh tons of grains out. of
which about 35 lakh tons are stored in
pucca godowns or satisfactory godowns
and the other 5 lakhs are in somewhat
indifferent godowns. °

Shri A. C. Guha: What may be the
quantity of foodgrains spoilt due to
bad storage?

Mr. Deputy-Speaker: That was ask-
:t? zla(nd answered sometime back,
ink.

Shri Thirumala Rdo: I have not got
the information now.

Shri A. C. Guha: Is any quantity of
foodgrains under the control of the
State Governments, and if so, have the
Government examined the position of
storage conditions in those States?

Shri Thirumala Rao: We have got
our officers who go round and inspect
these godowns and certify if they are
fit to store grains in, and see if proper
fumigation and other precautions are
taken at the places where grain is
stored.

Shri A. C. Guha: May I know whe-
ther Government has got any flgure—
even approximate—of the average
quantity of foodgrains spoilt every year
due to bad storage?

Shri Thirumala Rao: I want notice.
1 think it is about ‘5 per cent. or so,
but I am not sure, I want notice.

Mr. Deputy-Speaker: May be about
-3 per cent. or so. Very well, we go to
the next question.

AGRICULTURAL ScHooLs AND COLLEGES
GRANTS)

»1053. Shri S. C. Samanta: (a) Wil
the Minister of Food and Agriculture
be pleased to state the names and
number of Agricultural Schools and
Colleges in India that are receiving
grants from the Government of India?

(b) Are any
posed on those institutions that receive
grants from the Government of India
and if so, what are they?

The matter is under

there any conditions im- -
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The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The Central Government pays a
grant only to the Agricultural College
of the Banaras Hindu University.

(b) No specific conditions are attach-
ed to the grant mentioned in (a) above.

Shri S. C. Samanta: May I know
this Umiversity admits
students from other States also and if
so what quota has been settled for
these students from different States
and who has settled this quota?

Mr. Deputy-Speaker: Into this agri-
cultural college or generally in all the
colleges?

Shri S. C. Samanta: In this Univer-
sity College. ’

: (O Ulye) Syl O phake
EdiygS Jphha &5 198 &S 2 pee
By & & Sl g Ja K
2 0 030 oS i e g
Uy eyt K B T W byt
- e N Uy @t GRS S
[The Minister of Education (Maula-
na Azad): May I state that generally
it has been the practice of the Central
Government that while making grants
to any institutions they impose a con-
dition on them that they would admit
students from other States as well.]
Shri S. C. Samanta: Is there any post-
graduate training arrangement there?
Shri Thirumala Rao: I am not aware
of any. .
QUARTERS FOR RaiLway EMPLOYEES

*1054. Shri S. C. Samanta: Will the
Minister of Railways be pleased to
state:

(a) the number of new quarters for
Railway employees constructed dur-
ing the year 1950-51;

(b) hov' many are estimated to be
constructed during the year 1951-52;
and .

(¢) how many quarters have been
demolished and how many are under
contemplation to be demolished in the
near future, being considered un-
inhabitable?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
8,415.

(b) 11,255.

c) 431 quarters have already been
der(nollshed and another 3,154 includ-
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ing 2901 temporary quarters built dur-
ing war are proposed to be demolished
in the near I‘utu‘re.

Shri S. C. Samanta: Will the hon.
Minister be pleased to supply the
break-up of the figure of 11,255 given
in answer to part (b) of the question—
the estimated number of quarters to
be built in 1951-52? .

Mr. Deputy-Speaker: That is under

all the railway administrations?

Shri S. C. Samanta: Only in the
Bengal Nagpur Railway.

Shri Santhanam: In the B. N. R. the
number of quarters constructed in
1850-51 is 168 and the number proposed
to be constructed in 1951-52 is 820.

Shri A. Joseph: What places have
been selected for building these quar-
ters during the year 1951-52?

Mr. Deputy-Speaker: The hon. Mem-
ber wants the names of the Stations?

Shri A. Joseph: No, Sir, the places
where it is proposed to construct these
quarters for the railway employees.
working at places like Bezwada and
Madras.

Mr. Deputy-Speaker: That means all
over India, and that will require a
statement. The hon. Member may put
down an unstarred quéstion.

Shri Sonavane: What will be the
number of railway employees still left
without quarters even after the con-
struction of these quarters?

Shri Santhanam: There are 10 lakhs
of railway employees and our quarters
are less than 2 lakhs. The hon. Mem-
ber may calculate the proportion.

Shri 8. C. Samanta: May I know whe-
ther a representation has been receiv-
ed by Government from individual
employees or from employees’ organi-
sations to the effect that if land is al-
lotted to them they will construct
houses for themselves? .

Shri Santhanam: I do not know of
any such representation. But first,
they will require land, and then they
will require money and then the
technical skill.

Shri B. K. Das: It appears from the
answer given by the hon. Minister that
the increase in the number of quarters
in 1951-52 will be off-set by the num-
ber to be demolished. What arrange-
ments are there for the construction of
more quarters, in view of the fact that
there is the demand for larger number

of quarters?
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Shri Santhan_am: It is not a fact that
the increase will be off-set by the de-
mohtiprg. because the number given for
demohtlop Is not for any particular
year. It is the total number, while our
increase is for the year 1951-52, After
all, the Railways form, I think one of
the few sectors where house-building

on a large scale is going on from year

to year.

Shri Sonavane: Is it not the policy of
the Government to rovide quaprterg to
every railway employee,
this policy by what time will every

railway employee get a quarter?

Shri Santhanam: It is neither neces-
sary nor desirable to provide quarters
or every employee, because in many
Dlaces like villages people have their
own houses and in many towns people
are living with their relations. There-
fore only a certain proportion of em-
ployees. will require quarters and pro-
bably if we build about four lakh
qQuarters wc{ will be fully saturated.

#t Wz W oA wR W
W g AT § fr o @ orer arafirg
Ffam e § S ¥ @ feq
frames o @ & fr R & AT
e § aX s7 fram wH) A
QT & o Ay w1 oft F ar

Sq°Y FEMET § ?

[Shri Bhatt: Does the hon, Minister
know as to how many of those quarters
which are provided to two lacs of em-
ployees are such as are not habitable;

what are the arrangements made b,
the hon. Minister to improve them?]y

'Mr. Deputy-Speaker: What is the
good of such general questions—how
mxig’xy are habitable and how many are
not?

st wiz: 78 A% &, ¥few 9w
A ¥ fod w1 awe W g
femr mar & a €@ ¥ fod waT gm
T AT AT TE§ 7
[Shri Bhatt: That is all right. But
has any order been issued or any sum

sanctioned, at present, so as’'to im-
prove their condition?]

Mr. Deputy-Speaker: They will not
build unless they are satisfied that the
quarters are habitable. .
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DELIVERY OF dak ON SUNDAYS

(*1057. Seth Govind Das: Will the
Minister of Communications be pleas-
ed to state what steps are being taken
to meet the demand made a few days
ago that arrangements for the ades-
patch and delivery of dak on Sundays
be made for the newspapers as a
special case?]

The Deputy Minister of Communi-
calions (Shri Raj Bahadur): The fol-
lowing facilities exist for the posting
and deltvery of newspapers on
. Sundays—

Newspapers can be posted at—
(i) All R. M. S. Mail Offices,

(ii) Press Sorting Offices, wherever
they exist,

(iil) Night Post Offices,
they exist, and

(iv) Mail vans in Railway trains,
without any late fee.

wherever

There are 7,009 registered news-
papers in India. Facilities for posting
are available to all except 49 news-
papers. These 49 newspapers are pub-
lished in 28 small towns. The quest-
ion of affording some facilities to them
also is under examination.

The facilities accorded to newspapers
for posting of their correspnndence and
for delivery of leiters addressed to
them are the same as are available to
the members ot the public: no special
facilities have Dpeen provided for
them.

/5 Mfx T\ wgt aw ST W
i xg gy | £9 a7 G | e
Wi a% 94 T I FT AT § W1 IA
it arm A yweq @ A wW oI
awa 0§ e femr o wr d ?
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[Seth Govind Das: So far as their
posting is concerned the hen. Minister
dealt with it to some exient; but, may
I know whether there i; any arrange-
ment made or purposed to be made for
their delivery as well?

oft w ey ifeT @k fe-
O & a9 ¥ gg  IqAT (740
war g1

_IShri Raj Banhadur: The 2nswer ap-
piies both to posting acd <elivery.]

s Mfex @: N gawd A=
o & 7 § I F sfafom @ 0
gfad  &F 1 N Fr fa=m fea
TwErg?

[Seth Govind Das: Apart from fhose
that have been pr.vided till now, are
any further facilities proposed to be
given?) :

st vowge:  sw fafew A
& * gfawd s ¥ fawe § § a®
que § 919 Q1 3I9 9T fa=me foEar
g |

[Shri Raj Bahadur: The question is
vague. These facilities can only be
taken into consideration if we
are told what particular facilities the
hon. Member has in mind.]

3 Mfwrq 7| Fq7 39 graeq |
T® @A A AMAT WA A &
ARFH ¥ §T I@Ad Ao § o
foram & fr o gfawd § ITF w1 FOT
wegdq § 1T ag ¥ gfawrd ey
&

[Seth Govind Das: Have some news-
papers moved the hon. Minister’s de-
partment in this connection. pointing

out the various drawbacks in the exist-
ing arrangements and also suggesting
any new facllities which they want to
be provided?]

off T e fedlt famiw ama-
T 7T ¥ AR g arHfaa faear sy
&N R & qEwr 9% | A A quy §
€ s fr o dar 9 rar Y

[Shri Bahadur: I am afraid I
cannot reply unless some particular
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representation is brought to -my notice.
I do not think, however. that any such
letter has been received.]

Shri Kamath: Will any special
Sunday facilities as regards clearance
and delivery be provided during the
ensuing General Election?

Shri Raj Babadur: Does that ques-
tion pertain to all kinds of mail - or
newspapers alone?

Mr. Deputy-Speaker: It relates to
letters to facilitate the general elec-
tions.

Shri Raj Bahadur: This question
periains t{o newspaper deliveries and
postings. If the hon. Member wants
information with regard to general
mail, that will be considered along with
the general facilities for the general
elections and the candidates standing
for election.

Shri Deshbandhu Gupta: May I know
whether representations have been
made on behalf of newspapers to Gov-
ernment that in smaller places where
there are no arrangements for delivery
through agents newspapers reach a day
later by post. as they are not delivered
on Sundays? Has Government taken
any action in the matter?

Shri Raj Bahadur: Specific instances
of delays in delivery in such cases, if
brought to my notice I will be grate-
ful to the hon. Member. It will give me
an opportunity to find out the causes
of the delay and punish the delinquents
officially.

Shri Deshbandhu Gupta: I am afraid
the hon. Minister has not followed the
question. There are no deliveries on
Sundays. In big stations newspapers
are delivered through their agents who
get their supplies through the rail-
ways. Therefore have representations
been made to Government that some
arrangement should be made, so that
people in small towns and villages
may not be deprived of their copies of
newspapers on Sundays?

Shri Raj Bahadur: So far no special
representations have been made with
regard to that. If there is a general
demand for that it may be examined.

PRODUCTION OF SUGAR

*1058. Shri Deogirikar: (a) Will the
Minisier of Food and Agricnlture be
pleased to state how many sugar fac-
tories have been able (o0 produce
sugar more than the quoata allotted to
them in the current year?

(b) Are there any factories which
could not fulfil their quota?
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The Deputy Minister of Foed amd
Agriculture (Shri Thirumals Rao):
(a) 94 factories.

(b) Yes, 43 factories.

Shri Deog_irllgar: What are the rea-
sons for this increased production?
Was it due to increased yield, addi-

tional acreage, free market or fall in
prices of gur?

Shri Thirumala Rao: The,
combined.together. When {héaxr': w:l;
an incentive for extra production be-
cause of free market facilities the fac-
toyy owners were prepared to pay a

for the sugarcane
d by Government
thus encouraged to

and they have been
produce more sugar

Shri Deogirikar: Was th -
Crease in acreage? ere any In

Shri Thirumala Rao: I have ¢ -
swer it offhand from memor;‘.! l’?‘h:?e
has been no appreciable variation in
acreage. It was 40 lakh acres and it
has remained the same this year also.

Shri Deogirikar: May 1 kn -
ther the factories will be abl: v:o v;l;g_
duce the target production next year?

Shrl Thirumala Rao: I am not able
to understand what the hon. Member
means by target production,

Shri Deogirlk;r: It was 13 lakh tons.

Shri Thirumala Rao: This Year they
have been able to produce about 11
lgkh tons. If the same incentive con-
tinues they may go up to 12 lakh tons.

Shri Deogirikar: What are the rat~s
at which sugar is sold in the free

market in Bombay, Cal tta,
o y, Calcu Madras

Shri Thirumala Rao: I want notice
to be exact. I have not got the figures.

Shri Sonavane: How far was the
prospect of sale of sugar in the black
market _responsible for the increased
production of sugar over the quota
fixed by the Government?

Shri Thirumala Rao: There is no
black market: there is a free market.

Shri Sonavane: Was the pect of
sale of sugar In black-market respon-
sible for the increase? ’ ’

Mr. Deputy-Speaker: There is a free
market now.

Shri M. C. Shah: Is the Minister in
a position to state the approximata
amount of excess money received or
obtained by the sugar-industrialists on
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account of the policy of the Govern-
ment to let them sell in the free
market, which is considered as a gift?

Shri Thirumala Rao: About 125 lakh
tons have been released to the free
market and the price has been any-
where between Rs. 53 and 70.

Shri Sidhva: What is the quantity
available for distribution through the
free market out of this year’'s crop?

Shri Thirumala Rao: These quotas
are allowed to the factories. I have
not got ready figures as to how much
they have disposed of. 1 want notice.

fagre ® qwy fus & i
*goug. ot aircte : ang aat wiy

wdY a5 F@eTd & O w9 fE:

fsg fage & 9o & & qmi
§ foq@ % WAl A 9T -
' fm & 9@ S

(@) aft @R = =g fafe
adf, av s 48 @ fawr & «iw
40 7

RATIONING IN PALAMAU DISTRICT, BIHAR

[*1059. Shrl Oraom: Will the Minis-
ter of Food and Agriculture be pleas-

ed to state:

(a) whether Government are aware
of the fact that in many villages situa-
ted in the thanas of Palamau district
in Bihar, persons who possess the
chowkidari receipt are not given ra-
tions from the Government ration
shops; and

(b) if Government are not aware,
whether they would enquire into the

matter?]

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) This is not correct. The rationed
population in Palamau district includ-
es a large proportion of those who pos-
sess chowkidari receipts.

(b) Does not arise.

————
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WRITTEN ANSWERS TO
QUESTIONS

RESEARCH ON Tarioca

*1049. Shri  Alexander: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is a proposal to
start research on tapioca in Travan-
core and Cochin; and

(b) if so, the progreés so far made?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) A scheme of research on tapioca
in Travancore-Cochin is being financed
by the Council,

(b) The scheme started functioning
from the 13th March, 1951. It is too
early yet to expect results in the
scheme but as a result of work done
in the past, they have evolved by
hybridisation high-yielding varieties,
one of which (Number 105) gives 25 to
30 per cent. higher yield than the
locals which give a yield of 2-3 tons
per acre.

AERODROME AT HuBLI (CONSTRUCTION)

*1055. Shri Kesava Rao: (a) Will
the Minister of Communications be
pleased to state whether it is a fact
that there is a proposal to construct
an aerodrome at Hubli?

(b) What is the estimated cost of
the same?

(c) What is the length of the run-
way to be constructed?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) to (c¢).
Hubli has been included as one of the
places where new aerodromes are pro-
posed to be constructed in the course
of the next ten years as funds permit.
Details regarding the cost of the work
and the specifications of the runway,
etc., have not yet been worked out.

DEeELHI TRANSPORT SERVICE

*1056. Shri V.. K. Reddy: (a) Will
the Minister of Tramsport be pleased
to state the number of new buses put
on Delhi Transport Service during the
last six months?

(b) What is the average daily num-
ber of buses kept in workshops dur-
ing the same period?

The Minister of State for Transport
and Railways (Shri Santhanam): ()
Twelve.

(b) Thirty-nine.
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PILFERAGE oF PoSTAL PARCELS

*1060. Shri M. Naik: (a) Will the
Minister of Communications be pleas-
ed to state how many cases of pilfer-
age of postal parcels were reported
during the financial years 1948-49,
1949-50 and 1956-517

(b) What was the value involved?

(c) To what extent were luss and
damages made good by Government?

(d) What action have Govermment
taken so far in this regard? '

The Deputy-Minister of Communi-
zﬂosn;s (Shri Raj Bahadur): (a) 1948-
4

1949-50...388

1950-51...645

(b) 1948-49...Rs. 47,486-2-9.
19498-50...Rs. 41,558-8-6.
1950-51...Rs. 55,564-4-3.

(c) 1948-49...Rs. 25,107-10-6.
1949-50.. Rs. 31,039-5-0.

1950-51...Rs. 13,384-13-9.

(d) Departmental rules already pro-
vide adequate safeguards to ensure
the safe receipt, transmission.and deli-
very of all parcels received by post
offices. Cases of pilferage of parcels
are enquired into and, where neces-
sary, are reported to the police for
investigation. Disciplinary action is
also taken against delinquent officials
for negligence or non-observance of
rules. Steps are being taken to tight-
enl supervision and to enforce the
rules.

INLAND WATER TRANSPORT

*1061. Shri V. K. Reddy: (a) Wil
the Minister of Transport be pleased
to state whether it is a fact that a
team of experts have conducted a sur-
my gf Inland Water Trangport condi-

ns

(b) What are the findings of these
experts in their survey? -

(c) Which Government is bearing
she- expenses of these experts?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
The hon. Member is presumably re-
ferring to the tour of inland water
transport experts drawn from the
E. C. A. F. E. region "to study the
technological advances in the opera-
tion of water transport services
abroad. This study tour has been
spansored by the Economic Commis-
sion for Asia and the Far East and the
Technical Assis Administration
of the United Nations and the Govern-

288 PS
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ment of India have deputed three re-
got:sentnﬁm to participate in the
r.

(b) The tour will be completed to-
wards the end of October 1851 and the
findings of the experts will be avail-
able sometime in November.

(c) All the travelling and other ex-
penses of the team are being borne by
the United Nations Technical Assist-
ance Administration and the partici-
pating Governments meet the pay of
the officers concerned.

INTERNATIONAL AVIATION CODE
(ARRESTS)

*1062. Shri Kamath: Will the Minis-
?ﬁ:ted Communications »¢ pleased to

(a) whether during the period since
1st April 1950 up to date, any members
of the crew operating the various Air
liners in India have been arrested on
charges of smuggling or other mis«
conduct contrary to the International
Aviation Code;

(b) if so, how many, and on what
grounds; and

(c) how many were prosecuted and
convicted, how many acquitted, and
how many cases were withdrawn?

The Deputy Minister of Communi-
gtions (Shri Raj Bahadur): (a) No,.
)

(b) and (c). Do not arise.

Froops IN CoAsTAL DISTRICTS OF
ANDHRA

#1063. Shri P. Kodanda Ramiah:
Will the Minister of Food and Agricul-
ture be pleased to state whether it is
a fact that the rice-growing areas of
costal districts of Andhra were. very
much affected by the recent floods
due to the rise of the hill streams?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
In the West Godavari District due to:
heavy rains 160,000 acres under paddy:
crops are reported to have been sub--
mer, resulting in an estimated loss.
of 60,000 tons of rice. Some damage to
food crops due to floods is also report-
ed to have occurred in Krishna Dis~
trict, but details are not yet available..

PASSENGER AIR LiNES

*1064. Shri Eamath: Will the Minis~
ter of Communications be pleased to
state:

(a) the number of passenger air
lines in operation on the lst January,
" .



] Written Answers

- (b) the position with regard to the
:mae as oo the lst September, 1851;

(c) the reasons why some companies
have gone out of existence or sdme
services have been discontinued?

The Deputy Minister of Communi-
catians (Shri Raj Bahadur): (a) B.M

M) 7.

tc) None of the companies operst-
ing scheduled passenger serv,icqeg has
gone out of existence. Some services
have been discontinued or their fre-
quencies reduced on account of either
shortage of aviation fuel or lack of
traffic or due to seasonal operational
difficulties on the routes concerned.

AD initio TRAINER AIRCRAFT

*1065. Shri Kamath: Will the Minis-
::te g! Communications be pleased to

(8) how many types of all-metal
@b initio trainer aircraft are in use in
Civil Flying Clubs or Training Centres
in India;

(b) how many of each type were
purchased by Government or Clubs,
Year by year, since the 15th August,
1847; and

(c) how many of each type are now
unserviceable?

The Deputy Minister of Communail-
oations (Skri Raj Bahadur): (a) Three,
namely, Beech Bonanza. Silvaire and
Chipmunk.

(b) and (c). I lay on the Table &
statement giving the information.
[[See Appendix VII, annexure No. 5.]

‘S.S. Binfield’ CArRGO SHrp

242. Shri Kamath: Will the Minis-
ter of TYransport be pleased to refer
to the answer given to my unstarred
question No. 116 asked on the 25th
August, 1951 and state:

(a) whether the Government of the
U.K. has taken any notice of or action
on the report made by India about
.ﬁ:i British cargo vessel, ‘S. S. Binfield':

(b) i so, what communication on
the subject has been received by Gov-
erament from the Government of U.K.?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
and (b). The report regarding the dis-
appearance from Bombay Port of the
British ship ‘Binfield’ was made by
the Government of India to the Gov-
ernment of the United Kingdom
through the British High Commission-
er in India. Intimation has since been
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received from the High Commissioner
that the report has been communicated
to the Government of the United King-
dom whose reply is awaited.

Lanp UNDER CULTIVATION

243. Shri Kishorimohaa }:?llﬂ:
(a) Will the Minister of F and
Agriculture be pleased to state the
total acreage cultivated under each of
the following crops during the years
1949, 1950 and 1951:

(1) food crops;
(ii) jute;

(ili) cotton; and
(iv) oil seeds?

(b) Was any acreage under food
crops diverted from food crops to ofl
seeds?

(c) If so, what is the acreage of such
diversion?

The Deputy Minister of Food aad
Agriculture (Shri Thirumala Rao):
(a) A statement giving the required
information is placed on the Table of
the House.

(b) and (c). The Integrated Pro-
duction Programme, formulated by
the Government of India, does mnot
provide for any diversion of area from
under foodgrains to oilseeds. There
has in fact been a small increase in
the area under oilseeds but in the ab-
sence of a fleld to fleld survey it is
not easy to assess how much of the
increase has been at the expense of
foodgrains.

STATEMENT

Acreage under Oereals, Juts, Cotton, and Oil-
sseds, in India during 1949, 1950 and 1951

(Thousand acres)

1949 1980 1951*

Cereals (a) . 186,803 194,371 192,728
Jute . 8%¢ 1,163 L9
Ootton . 11,208 12173 13,859
Oilseeds (b} . 28,586 24,885 25,980

*Subjeot to revision.
(a): Inelude Rice, Jowar, Bajma,
Ragi, t, Barley and small Millets.
(b) Inolude Groundnut, Sesamum, Rape
and Mustard Linseed and Castor.

»

Avi-INpia Womzn's Foop Couwcin

244. Shri Nshndieam Mabata: Wil
the Minister of Food and Agricaltere
be pleagsed to state:

(a) the total amount granted so Iar
by the Governmeat of India to Wo-
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men’s Food Council, for running Cafe-
terias and other incidental matters
separately;

(b)) the amount of less or gain
derived from the Cafeterias so far;

‘(c) the amount spent so far by the
Women’s Food Council for purposes
sther than running of Cafeterias; and

(d) the terms and conditions eof
grant to Women'’s Food Council?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
‘(a) and (c). A statement is laid on
the Table of the House. [See Ap-
pendix VII, annexure No. 6.]

(b) The gross monthly income
derived from sales in the New Delhi
Cafeteria (Annapoorna) has so far
exceeded the monthly expenditure
by about Rs. 3,500. This balance of
the gross Income is required for car-
rying out further improvements.

The cafeteria in Bombay has been
organised only recently on the 17th
July, 1951 and details in regard to ex-
penditure and income of this cafeteria
are not yet available.

(d) A copy of the Resolution issued
] the Government of India on the
18th October, 1950, setting up the Al
India Women’s Food Council is placed
on the Table of the House. [See Ap-
pendix VII, annexure No. 7.]

SuGAR QuUOTAs ror Halwais

245. Shri Deshbandhu Gupta: Will
‘the Minister of Food and Agriculture
be pleased to state:

a) the number of Healwais on 31st
July, 1951 who are given quota of su-
gar in Delhi;

(b) the principle on which this quota
is allotted;

(c) the number of those who are
given quota of more than one maund
©of sugar per week and the number
of those who are given quota of less
than 2} seers per week and the rea-
sons for this disparity;

(d) the names of the various Regis-
‘tered Associations of Halwais in Delhi
with their respective membership and
the amount of sugar guota allotted
to each association;

(e) whether it is a fact that last
year, a special quota of sugar was al-
towed for Janam Ashtmi and the same
was not allowed this year and it so,
the reasons for the same;

(f) whether it is & fact that the Delhi
Milk and Sweet Merchants Associa-
tion has, made re tations to th¥
Director of Civil Supplies, Delhi, and
the Government of India, rointing out
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the inadequacy of the quots granted
to this Asso tionandqllso at in
some cases the quata works out at less
tkl:x;“ a pound per per shog-

(g) whether it is a fact that ahoﬁ
three months back, the Director

Civil Supplies, Delhi, had promised to
increase the total quota of the Hal-
1::33 of Delhi by 60 tons per monthy:;

(h) it so, whether this promise
been carried eut and if not, what h;
the reasons?

The Deputy Minister of Food and
A(\az)rltlnll;t‘nre (Shri Thirumala Rao):

(b) Sugar quota for halwais is as-
sessed mainly on the following con-
siderations:

(i) the location of the shop;
(1i) the size -of the shop,

(1ii) the rent of the premises occu-
pled;

d’(iv) kind of products manufactur-
eda,;

‘(v) whether the establishment is a
Municipal Licence Holder;

‘(vi) average sale, daily/per week;

(vif) sugar quota allotted, if any,
in 1944-47 control; and

‘(vili) number of servants employed;

(c) 31 and 47 respectively. The
size of quota on the consi-
derations as mentioned in reply
part (b) above.

(d) A statement is laid on the Table
of the House. [See Appendix VII, an-
nexture No. 8.

(e) Yes. This year additional quota
of sugar was given for distribution to
domestic consumers only who were
supplied sugar through ration cards.
It was not considered necessary to al-
low any extra quota to Halwais or
other confectioners on whose products
there is no price control and as they
can very well afford to obtain their
requirements from the o market
where sugar is freely available.

(f) Yes.
(8) No.
(h) Dees not arise.
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Pusuic TrLEPHONES IN CALCUTTA

246. Shrl 8. C. SBamanta: Will the
Minister of Oonmnnluﬂou be pleas-
—-ed to state:

(a) the number of Pubuc Telephones
in the city of Calcutta

(b) the expenditure incurred for
thege telephones for public
use;
(c) the reecurring expenditure for
mdn&a.intng these telephones per
mon

(d) the average number of calls in
and income from these telephones per
month; and

(e) whether Government propose
to open more telephones for the use
of the general public?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 80.

(b) Initial total expenditure
Rs. 23,000 (approx.)

(c) Average recurring expenditure
is Rs. 10-14-0 per month per public
call office.

(d) (i) Average number of calls
booked is 380 per month per public
call “office.

(ii) Average revenue per month per
public call office is Rs. 75 (approx.)

(e) Yes.
GLIDERS

247, Shri Kamath: Will the Minister
of Communications be pleased to state:

(a) the total number of gliders im
operation in India to-day;
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(b) whether any reports are availe .
able to show how many persons have
so far taken advantage of these ¢lld¢r|
for becoming air minded;

(c) if so, how many; and
(d) whether Government have any

plan for the expansion of glider train-
ing and if so, the details of such plan?

Minister of Commusni-

uﬂou (Shri Raj Bahadur): (a) 8.
(b) Yes.
(c) 28.

(d) The Government’s plans will
be found in the Government of India’s
Post War Planning ‘Aeronautical
5T-§ainlng and Education”, at pages

Civir AVIATION TRAINING CENTRE

248. Shri Kamath: Will the Minister
of Communications be pleased to state:

{(a) whether any Flying Club or
Civil Aviation Training Centre in
India is in a position to repair
damaged airframe of an all metal
aircraft; and

(b) if not, where such repairs are
earried out?

The Deputy Minister of Communi-
eations (Shri Raj Bahadur): (a) and
(b). The Flying Clubs and the Civil
Aviation Train Centre have only
very limited facilities for such repairs.
Major repairs are carried out at the
Hindustan Aircraft Ltd., Bangalore.
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The House met at Half Past Eight
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

9-30 aM.

BUSINESS OF THE HOUSE

Shri Kamath (Madhya Pradesh) :
Sir, you will remember, and the House
will recollect that the Leader of the
House told us some time ago that the
House might have to sit till the middle
of October if not beyond. There are
three holidays of Dusehra falling on
the 8th, 9th and 10th, and the 12th
also is a holiday on account of Muhar-
ram. Therefore, it is very desirable
for the Leader of the House to make
a definite statement as regards the
duration of this current session as
early as possible, in any case so as to
facilitate the issue of the circular as
regards allotment of questions after
the 28th till which date the session is
scheduled at present. The statement
will have to be made at the latest on
Monday morning. But apart from
that, may we take it that, as the Leag-
er of the House has already told us
that we may have to sit till the middle
of October, irrespective of considera-
tions about sitting beyond Dusehra the
House will definitely sit till the 6th,
and a deflnite statement may be made
to the House on Monday or soon there-
after about the extension after
Dushera?

The Leader of the House (Shri
ana!urhl Nehru): Yes, I entirely fall
in with the suggestion made by the
hon. Member that we certainly will sit
till October 6th. As for what happens
after that, I cannot definitely state. I

306 PSD.
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should very much like us to finish our
work by that date. At the same time
there are some measures which simply
have to be passed, unless we leave
gaps and difficulties to face us later.
It really depends very much on our
mutual co-operation and the co-opera-
tion which the House gives in
matter. It is difficult to lay down 2
time-table unilaterally. It has to be
adhered to by all of us together...

Shri Kamath: Bilaterally.

Shri Jawaharlal Nehru: Not bilateral-
ly, multilaterally. And I hooe that we
shall be able to deal with this matter.
If the House likes, I shall just mention
some of the important measures that
we have still to consider. I had stated
previously that the Hindu Code Bill
might be taken up from last Monday.

Mr. Deputy-Speaker: Next Monday.

Shri Jawaharlal Nehru: Last Mon-
day, as I had stated previously. But
nearly the whole of this week has been
taken up by my colleague, the Home
Minister.

Shri Sidhva (Madhya Pradesh): He
has not taken it, the House has taken
it.

Shri Jawaharlal Nehru: I mean to
say his Bill.

The Minister of Home Affairs (Shri
Rajagopalachari): I have been mostly
silent during the time.

Shri Jawaharlal Nehru: And that
has, I must say, slightly upset the time
calculations.

In our desire to get important _things
done, we gave serious consideration to
how to deal with the Hindu Code Bill.
Government was anxious, and I think
the majority of Members were very
anxious, that we must proceed with
it. and we intend proceeding with it
fully. But exactly in what manner we
should do it, and how far we can get
through, we have to consider. What-
ever portion we get through we must
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finalise—we cannot leave things hang-
ing. We are taking it up immediately
after this Bill.

Then there are other important
matters ; there are also a number of
relatively small Bills like the Benares
Hindu University (Amendment) Bill
and the Aligarh Muslim University
(Amendment) Bill. There is the In-
dustries (Development and Control)
Bill which is important, which can only
be taken up early in October because
‘my colleague, the Minister in charge
of it is going abroad to attend in London
a conference of Industries and Supply
Ministers. He will be back at the
beginning of Octcber; by then this
will be completely ready and we pro-
pose to take it up then.

Then there is the Forward Contracts
(Regulation) Bill, the State Financial
Corporations Bill. the Labour Relations
Bill, and two Bills dealing with dis-
placed persons and evacuee interests.
There are one or two others also.
Then there are the Supplementary
Demands.

There is one other matter which the
House will remember : discussion on
the report of the committee of enquiry
appointed in Mr. Mudgal’'s case on
which all Members have received the
full reportt We must come to a
decision on that matter.

Hon. Members: What about the
Planning Commission ?
Shri Jawaharlal Nehru: Yes, there

is the Planning Commission, too.

We would have taken up Mr.
Mudgal's case early in the session but
I thought that perhaps it would be
preferable for the Speaker himself to
be present when we took it up. That
is why we delayed it. Unfortunately,
there is no knowing when the Speaker
can come here, or whether he can come
at all in this session. So, we cannot
wait for his coming now and we shall
have to take it up at a convenient
date.

Mr. Deputy-Speaker: After the 6th
there .are four or five holidays.

Shri Jawaharlal Nehru: I realise
that.
Mr. Deputy-Speaker: If we have to

meet thereafter, are we to receive

questions now ?

Shri Jawaharlal Nehru: I should not
accept questions atter that date—only
up to the 6th. .

2594

Mr. Deputy-Speaker: Then, we have
been meeting at 8-30 every morning
but the sun _is rising later now. There-
fore, can we have the House to meet
at nine o’clock and go on till 1-30 p.m.?

Hon. Members: Nine to one.

Shri Jawaharlal Nehru: I do not
mind what time you will be pleased to
fix but it should not lessen the time
at our disposal every day—it does not
matter whether it is the morning or
the afternoon.

Shri Kamath: May I suggest two to
seven in the afternoon? We can spend

the warm afternoon in the cool
chamber.

Shri Jawaharlal Nehru: It is entirely
for you, Sir, and the House to decide,
but I do submit that the time available
should uot be reduced.

Seth Govind Das (Madhya Pradesh):
I would propose that the present time
should continue because starting after
half-past eight is pretty lafe.

used to a certain routine now and we

\ Shri Rajagopalachari: We have got

should not cut it down by a quarter
or half an hour. It would be best as
we are doing now, especially because
8-30 to 9-30 is a critical time for people
who had given notice of questions and
who are anxious to put supplemen-
taries.

Shrimati Durgabal (Madras): In
view of the heavy agenda before the
House, can we not have two sittings ?

Hon. Members: No, no.

Mr. Deputy-Speaker: Even with the
sLngle sitting we are taking too long...

Shri Jawaharlal Nehru: That is to
say, the hon. Member desires two
sittings daily ?

Shrimati Durgabai: Yes.

Shri Jawaharlal Nehru: I would sub-
mit that we cannot normally have two
sittings not only because it will be far
too great a strain but also because
most Members are engaged in Com-
mittee meetings. But I have no doubt
that if it is necessary later on in the
session we may have to do it. For a
few days it is a different matter.

Shri Kamath: On a point of clarifi-
cation, as regards the extension of the
session beyond Dusehra, may we expect
a statement from the Leader of the
Fouse on Monday or next week ?

Shri Jawaharlal Nehru: How can I
make any further statement? Because,
my desire is that we should finish by
Dusehra—it will have to be much later
it we find the position different.
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DELHI AND AJMER RENT CONTROL
BILL

EXTENSION OF TIME FOR PRESENTATION OF
REPORT OF SELECT COMMITTEE

The Minister of Works, Production
and Supply (Shri Gadgil): I beg to
move :

*“That the iime appointed for the
presentation of the Report of the
Select Committee on the Bill to
provide for the control of rents and
evictions, and for the lease of
vacant premises to Government, in
certain areas in the States of Delhi
and Ajmer, be further extended
upto the last day of the first week
of the next session.” <

Mr. Deputy-Speaker: Motion moved:

“That the time appointed for the
presentation of the Report of the
Select Committee on the Bill to
provide for the control of rents and
evictions, and for the lease of
vacant premises to Government, in
certain areas in the States of Delhi
and Ajmer, be further extenged
upto the last day of the first w&k
of the next session.”

Shri Deshbandhu Gupta (Delhi): Ido
not oppose this motion, because I
realise that from a practical point of
view it is very difficult for this House
to pass this Bill. Therefore, by allow-
ing leave of extension to the hon.
Minister we will be only doing the
right thing.

But I take this opportunity to point
out that when the amending Bill was
passed during the last session I special-
ly drew his attention to the recommen-
dation madq by the Delhi Improvement
Trust Enquiry Committee that new
houses should be exempted from the
purview of the Rent Control Act. The
hon. Minister was pleased to make a
statement in the House that the matter

would receive Government’s sympathe- .

tic consideration. At that time a
special clause was introduced in the
present Act which empowered Govern-
ment to exempt. by notification, such
classes of houses as they thought fit.
We were looking forward to a specific
provision being made to that effect in
this Bill, which is of a comprehensive
nature. Since this Bill is not likely
to be passed in this session, I take
this opportunity to draw once more
the attention of the hon. Minister to
that statement which he made and I
hope Government will not lose any
more time in taking some step in that
direction.

Shri Sidhva (Madhya Pradesh):
When this Bill was under discussion
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last time this subject was raised by
my hon. friend and I opposed the idea
of absolute exemption for new  build-
ings, because that would create great
hardship to the tenants. The heon.
Minister also agreed with me.

In the Bombay Act there is a pro-
vision for partial exemption for new
buildings to enable landlords to put up
new buildings. But the Bombay Act is
not acceptable to my friend; he asks
the hon. Minister to make a declaration
that absolute exemption should be
given to new buildings. I would, how-
ever, warn the hon. Minister that if
by notification any absolute exemption
were to be given, that will create a
lot of hardship to the ten.ants.

Shri Gadgil: When I moved last
time my motion for further extension
of time, I explained that it was neces-
sitated by a special procedure followed
by the Select Committee. The Select
Committee allowed the representatives
of the tenants as well as landlords to
give them their points of view. Second-
1y, on account of the fact that several
Select Committees were meeting, it
was not possible to secure a quorum
for our meeting.

As regards the point raised by my
hon. friend Mr. Deshbandhu Gupta, he
knows how” much his proposal was op-
posed then and is being opposed now.
However, whatever I have stated at the
time when the last Bill was enacted
by this House I shl;allI mﬁ? to cqn;
sider, and althoug] capgmot promist
him full satisfaction, I shall certainly
meet his wishes as far as possible and
so far as they are consistent with the
best interests of the tenants as 2

whole.

Shri Deshbandhu Gupta: I want to
make one point clear. On this woint
. there is no question of any difference
of opinion between the landlords and
the tenants. An impression is likely
to be created by the remarks made by
Mr. Sidhva that this exemption would
work to the prejudice of the tenants.
The point I raised was that the Delhi
Improvement Trust Enquiry Committee
made a unanimous . recommendation,
in the interest of development of
housing activities, that new buildings
should be exempt from the purview
of the Rent Control Act. A resolution
to this effect was also passed by a
conference of landlords and tenants
and they both agreed that so far as
new buildings were concerned rent
restrictions should. be removed. So
far as small tenants are concerned; if
Government feels so, small tenements
may not be exempted. I have abso-
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lutely no objection to that. My only
anxiety is that there should be more
houses so that pressure on housing
may be reduced and ultimately tenants
may benefit.

_ Pandit Thakur Das Bhargava (Pun-
jab): As in the Punjab and United
Provinces.

Mr. Deputy-Speaker: The question is:

“That the time appointed for the
presentation of the Report of the
Select Committee on the Bill to
provide for the control of rents and
evictions, and for the lease of
vacant premises to Government, in
certain areas in the States of Delhi
and Ajmer, be further extended
upto the last day of the first week
of the next session.”

The motion was adopted.

DISPLACED PERSONS
ADJUSTMENT) BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF SELECT COMMITTEE.

The Minister of State for Rehabili-
tation (Shri A. P. Jain): With your
permission, Sir, I would like to move
the motion in an amended form. I had
fixed 27th September as the last date
for the submission of the report. In
order that we may not have to come
before the House to ask for a further
extensién, I would like to make it 2nd
October.

Shri Sidhva (Madhya Pradesh):
Then there will not be time for the
House to consider it, because seven
days’ notire is required.

Pandit Thakur Das Bhargava,
(Punjab): Our fear is that it may not
come up for consideration before the
House in the present session. I would,
therefore, ask the hon. Minister to
retain the 27th September.

Shri A. P. Jain: The hon. Member is
himself a member of the Committee
and he knows well how I have been
pressing the members to put the Bill
through the Committee.

Pandit Thakur Das Bhargava: I am
fully aware of it: but my fear ig that
from a practical point of view if the
Select Committee submits ifs report by
the 2nd of October there will be very
little time left for us 1o consider it.

Shri A, P. Jain: Even if we fix the
2nd October, it is open to us to ent

the report earlier and if we h the
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report by the 27th or 28th we may
place it before the House which would
leave one week for hon. Members.

Pandit Thakur Das Bhargava: I am
only anxious that it should be consider-
ed during this session; you may fix
any date you like.

Shri A. P. Jain: If only you co-ope-
rate with me. I beg to move:

“That the time appointed for the
presentation of the Report of the
Select Committee on the Bill to
make certain provisions for the
adjustment and settlement of debts
due by displaced persons, for the
recovery of certain debts due to
them and for matters connected
therewith or incidental thereto, be
extended upto Monday, the 1st
October 1951.”

Mr. Deputy-Speaker: The question is:

“That the time appointed for the
presentation of the Report of the
mct Committee on the Bill to

e certain provisions for the
adjustment and settlement of debts
due by displaced persons, for the
recovery of certain debts due to
them and for matters connected
therewith or incidental thereto, be
extended upto Monday, the I1st
October 1951.”

The motion was adopted.

PRESS (INCITEMENT TO CRIME)
BILL

Shri Sidhva (Madhya Pradesh):
What will be the programmie for this
Bill. Will the hon. Minister reply to.
the debate today.

The Minister of Home Affairs (Shri
Rajagopalachari): If the question is left
to myself, I would very much like to
begin at 11-30 and finish at 1-15. I
want about 100 minutes. I requested
all friends who liked to support the
Bill not to engage the House and them-
selves at length and allow the opposi-
tion practically to get on with it. There
is no use simply having long discus-
sions. The best of them have spoken:
against the Bill and I suppose if I have
no answer for them there is no need
for any further proceedings. The most
important among them have each taken
more than one hour and in justice I
should deal with them as far as I can.
I therefore do require 100 minutes at

least.

Shri Sidhva: My hon. friend Mr..
Goenka may take a couple of hours.
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1 am supporting ihe Bill and I must
be given at least 15 minutes.

Shri Raejagopalachari: Let us decide
after Shri Goenka finishes,

Mr. Deputy-Speaker: I find that 18
Members have already taken part in
the debate. I am entirely in the hands
of the House. At a later stage, if a
closure is moved we shall see.

Shri Sarangdhar Das (Orissa): You
have said that I was not taking any
interest in the Bill that was being
considered previously. This time it is
a very important measure and I want
to record my opinion on it.

_ Shri Rajagopalachari: The best way

is for you to manage the House. If at

each point we spend time over the

g;c:cedure itself we simply waste more
e

Shri Goenka (Madras): Sir...

Mr. Deputy-Speaker: I have already
appealed to hon. Members to be as
short as possible. Shri Deshbandhu
Gupta spoke at length. I expect that
Shri Ramnath Goenka will try to con-
clude as early as possible.

Shri Goenka: In obedience to your
wishes, Sir, I shall try to be brief.

I oppose the motion before the House
with all the emphasis at my command.
I feel that the Bill is absolutely un-
necessary and uncalled for. It will
subject us to criticism not only in this
country but outside it. I shall try to
prove to your satisfaction and the
satisfaction of the House that this Bill
is not fit to be put on the statute book
of this free country.

When I speak on this Bill, I suffer
from several handicaps. Firstly, I am
a member of the Congress Party and
the Bill has been introduced here as
an official measure. Secondly, the Bill
has been introduced by the hon. the
Home Minister whose power of advo-
cacy...

Shri Rajagopalachari: Is very poor!

Shri Goenka: ...... whose power of
advecacy backed by incisive logic,
similia, metaphors and parables...

Shri Rajagopalachari: ... which are
more indulged in by the other side
than by me.

Shri Goenka: I am grateful to the
hon. the Home Minister for the compli-
ment. .

With all that, with the assistance of
his advocacy he can make two and
two three or flve if he chooses to do
80.
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Shri Rajagopalackari: That is not
fair. :

Shri Goenka: In fact, he did so when
he moved the motion for reference to
Select Committee.

Thirdly, there is initial prejudice in
this House against the supposed ‘haves’,
whatever may be their services and
sacrifices. Once a supposed ‘have’
speaks, there is initial prejudice. I
would like the House to keep an open
mind in regard to this matter which
is more important to the public at
large than to the members of the Press.

An Hon. Member: Are you a ‘have’?

Mr. Deputy-Speaker: After all, the
ll:on. Member said only a ‘supposed
ave’.

Shri Kamath (Madhya Pradesh):
‘Supposed have’ or ‘so-called have'?

Shri Goenka: The fourth handicap
is that none of the Members of this
House has any experience of the prob-
lems of the Press. If hon. Members
will go to a newspaper office and sit
there for twenty-four hours consecu-
tively, then they will realise those
problems. The production of a news-
paper is a highly technical.thing. Beok
knowledge will never get you any-
where near the facts of the case. The
difficulties of a newspaper office are
peculiar. I shall presently explain
them, but for the time being let me
say ‘that the difficulties of the Press
are different from the difficulties of
other organisations. Consequently, the
responsibility of the Press is also very
great. The Press has to perform what
might be called a thankless task. The
newspaper has to be produced practi-
cally all the 365 days of the year.
Not only that; it has to be produced
at times several times a day. 1t has
to fight against the clock all the time.
Every minute counts. With newsprint
control, space has to be rationed.
personal experience has been that I
have made enemies of my very go
friends simply Wesause I could not give
them the full spgte they desired.

Shri Kamath: Who are they ?

Shri Goenka: No names. One_good
politician, not as big as the Home
Minister or the Prime Minister, but a
good politician makes a speech. He
thinks he has made the best speech of
the day and the newspapers must give
as much publicity to it as they do to
the speech of either the Home Minister
or the Prime Minister, but -owing to
lack of space and various other

factors...
Shri Sidhva: That is a good excuse.
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Shri Goenka: ...we give a quarter
column of space. When we do that, he
has a perpetual grievance against the
editor. He remembers it all the time;
he never forgets it; he never excuses
the editor for it. My hon. friend Shri
Sidhva says that it is a good excuse.
I say, let him go and serve in a news-
paper office for six months, or let him
start a newspaper. Then he will know
the facts. For the time being, I would
ask him to keep an open mind. I ap-
peal to him, the House and everybody
to keep an open mind. If after hear-
ing me with an open mind you come
to the conclusion that I am wrong,

well, there it is. I claim that even -

Rajaji with his wide experience and
sharp intellect is not able to grasp the
implications of the various difficulties
of a newspaper. His knowledge is. also
only second-hand, although he was a
celebrated editor of the famous journal
started by Mahatma Gandhi Young
India.

An Hon. Member: It was onl;; a
weekly.

10 M.

Shri Goenka: Weekly or daily, it is
immaterial. -

The position I-want to take and
_ which I want my hon. friends to un-
derstand is this. From a narrow com-
mercial point of view this legislation
does not affect a newspaper at all, for
as long as a newspaper is allowed to
publish certain items of news— it does
not matter what items of news—no
newspaper will suffer pecuniarily.
Economically it is not a losing case
at all for a newspaper, it is only when
one applies it to the interests of
the people that the difficulty arises.
I would like to submit that when
the Press fights for its rights let
it be clearly understood that the
Press as such has no interest in
fighting for “the so-called” its rights:
it only fights for the rights of the
people. Any curtailment of the free-
dom of the Press affects the people and
not the newspapers.

“ Shri Rajagopalachari: You are beat-
| ing me in advocacy.

Shri Goenka: I am advocating your
.cause and my cause and the cause of
the public. I will answer the hon.
Home Minister. The hon. Minister
being a very prominent politician, one
of the most celebrated statesmen of
the country...

Shri Rajagopalachari: I think I was
[misunderstood. It was not an argu-
‘ment,- I pointed out that he was prov-
ing t& be a better advocate than my-
self whose advocacy he was praising.
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Shri Goenka: Suppose he goes before
the public, he has an audience of a
hundred thousand, and he delivers a
speech. Under the Indian Penal Code
he cannot be prosecuted for that
speech. But if I publish this speech I
am prosecuted under this Bill.

Shri Kamath: He will never make-
such a bad speech.

Shri Goenka: I am not suggesting
that itis a good speech or a bad
speech. After all, a speech is a good
speech if it does not come within the
provisions of the Indian Penal Code.-
And there is the Indian Penal Code
which governs every human being in
this country. Once it does not come
within the clutches of the Indian Penal
Code, it is a good speech. But if it is a
good speech and -if I apply the same
criteria which the Indian Penal Code
applies for a particular speech, then I
am prosecuted but not the man who
delivered the speech.

Let us examine this difficulty. I
would like you to appreciate this diffi-
culty that when some audience goes
to listen to a speech of some eminéent
personality, as I have mentioned, where
there has been a large crowd, and when
any person of such audience reads my
paper the next morning he finds that
the relevant portions of the speech.
are absent there. He does not
know what the law is, what
we are permitted to do, what we are
not permitted to do. All that happens
is that he has a grouse against
the newspapers that newspapers go on
editing news which suits their own
purpose and do not give actual factual
news which they are supposed to
publish. That is one point.

So far as the curtailment of the
freedom of the Press is concerned, as
I said, purely from a selfish point of
view it is immaterial what they are
allowed to publish as long as other
competitors or newspapers would do no-
better. -So the advantage or disadvant-
age of the Press is immaterial purely
from the financial or selfish point of
view. The main point herz is the denjal
of information, comments and the like
to the people which is their birth-right.
Therefore. I -would like you to calmly
consider this aspect of the question.
Again, let me tell you that papers like:
mine or other prominent papers can
look after themselves. It is only in the
interest of the large numbers of news-
papers which are.likely to be harassed
by the provisions of this Bill that we
are raising a voice of protest here.

Shri Bbarati (Madras): Including
the yellow Press?
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Shri Goenka: And I will tell you how
they will be harassed. But betore that
I would like, with your kind permis-
sion to refer to gne or two paragraphs
from the Report of the American
Commission on the Freedom of the Press
which will give us an idea of what the
function of the Press is and what it
stands for:

“Freedom of speech and Press
is close to the central meaning of
all liberty. Where men cannot
freely convey their thoughts to one
another, no other liberty is secure.
Where freedom of expression
exists, the germ of a free society
is already present and the means
is at hand for every extension of
liberty. Free expression is, there-
fore, unique among liberties as
protector and promoter of the
others ; in evidence of this, when
a regime moves towards autocracy,
speech and the Press are among
the first objects of restraint and
control.”

I am not attributing any motives to
Government. I am not suggesting
that we are moving towards autocracy.
But all that I am submitting to you is
that they are wrong, and absolutely
wrong in proposing this measure.

Again they say :-

“ Freedom of the Press 'exists to
enable the Press to perform’ its
essential task of dispensing news
and ideas. The press cannot do
this well unless it is largely inde-
pendent from control by its more
powerful associate—the govern-
ment.”

I want the hon. the Home Minister to
underline the words * more powerful
associate ”, and that is the Government.

“ Any joint. enterprise, to be
successful, requires such mutual
independence among its principal
members. A marriage where one
spouse merely echoes the other is
a colorless affair. A law firm
whose senior partner dogmatically
imposes his own opinions on every-
body else will be deprived of the
customary fruitful interchange of
views among partners. A man’s
ideas are not worth hearing unless
he is free to sav exactly- what he
thinks. Similarly, if newspapers
are reduced to government bulle-
tins, they will contribute very
little to the formation of public
opinion or to the guidance of
official action.”

This is from the Report of the
American Commission on the Freedom
of the Press.
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I want the hon. the Home Minister
to appreciate another aspect of the
question. Can. he show me a single
instance in the history of this couniry
where the Press has let down the
interest of the nation? In fact, when
I remember those days of 1942 I recall
how at the bidding of . Mahatma
Gandhi 50 per cent. of the Press in
India closed down and said that they
would npt submit themselves to cen-
sorship because censorship would
mean taking away the right of the
citizen to know actual facts and news.
I have read the history of the deve-
lopment and evolution of the Press in
the world and I can say without any
fear of contradiction that nobody can
show me a single example which can
even remotely compare with the sacri-
fice which the Press of India under-
went in 1942, only to see that news in
regard to.the political movement was
not withheld from the public whom
the Press was serving. Can you show
me a better instance than the instance
of 1942? I am not one of those...

. The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
What about the other fifty per cent?

Shri Goenka: There are black-sheep
everywhere. There are black-sheep
even in the Cabinet. Therefore, let us
not talk about outside or inside. Every-
body cannot be the same. Some people
felt that they were serving the public
after getting their news pre-censored.
That is their point of view. I submit
that 50 per cent. of the newspapers
closed down and would not submit to
pre-censorship and will not deny their
leaders their legitimate right. 1 say
that this is one of the greatest achieve-
ments and it is the greatest credit to
the Press in India.

Then again. I will submit for your
consideration and for the consideration
of the hon. Home Minister that in all
relevant matters such as the Nehru-
Liaquat pact and subsequently when
very many serious situations arose in
the country the Press did not fail in
its duty. The Press will have the
interest of the "hation first and the
nation last. I am not here to repeat
the various praises.ithat have been
sung by no less “a person than our
Prime Minister. I am not here to
repeat them; I am not here to refer
to them but all I say is this: that hav-
ing got the bouquets that the Press
deserved and richly deserved we are
being confronted with this Bill which
the Press has unanimously rejected.

I will not dilate on this subject
very much but I must say that the
debate in this House proceeded on
completely erroneous notions so far as
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[Shri Goenka]
the supporters of the Bill were con-
cerned. They. suggested that the Press
wanted no laws, that it wanted a
licence, that there was -no law to
penalise them etc. But how can you
penalise a co-operative venture like
the Press? There must be somebody
who must be penalised. I will deal
with this matter a little later, but let
me.say this. It is wrong to suggest
that the Press thinks that there can
be freedom without restraint. The
restraint should be there. The Press
of India has by the past record shown
that not only they can put restraint
upon themselves but they could even
submit to self-denials. That being
the case. is there no law in the count~
ry? Can anybody do whatever he
likes and is the Indian Penal Code not
there ? Let me tell you this: What
is the origin of the Press law in this
country ? In 1908 the anarchist move-
ment was at its height, when attempts
to take the lives of the Governors of
Provinces were being made, when even
without producing evidence in such
cases, people were being murdered. It
was then the Press Act of 1908 was
introduced. The justification from the
administrative point of view of that
law at that juncture, we will all agree
today, was ample, for no State what-
ever the State might have been
whatever the Constitution of the State
was. could go on in an anarchic State.
- Naturally the Government got ample
powers and one of the reasons shown
was that the Press was supporting or
backing up this anarchic movement.
Naturally they had to produce that
1908 legislation. That continued _till
1920 when the Montague-Chelmsford
scheme came. A committee was ap-
pointed and they said that the Act
must be removed from the statute
book. That was their recommendation
nd the British Government approved
of that suggestion and removed that
Act from the statute book and this
country was free from any Press law
between 1920 and 1930.

Pandit Thakar Das Bhargava
(Punjab): By a Bill in 1922 section
99A was introduced.

Shri Goenka: That was so, but
during that period, there was no
special law for the Press in this
country. In 1930 when Mahatma
Gandhi returned from England and
when the non-cooperation movement
was: to be started, this 1931 Press
(Emergency Powers) Act came into

_.existence. Then again purely from

“4¥he administrative point of view the
British Government would not put up
with these breaches of law and there-
fore. this Act had to be enacted.
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Act of 1931 was opposed tooth and nail
by all the stalwarts of the Congress
Party in Parliament...

Pandit Thakur Das Bhargava: The
Congress Party then had boycotted the
Legislature. There were the
other people.

Shri Goenka: I am sorry, they were
outside the Legislature. This Ayct was

" opposed tooth and nail by the Congress

Party outside the Legislature and even
those who were in the Legislature
opposed it tooth and nail, so much so
that it took 19 days to see the Bill
through the Assembly. In 1947 im-
mediately we came into power, we
appointed a Press Laws Inquiry Com-
mittee. While the 1921 Committee
which wanted the repeal of the pre-
vious Acts” was accepted by the then
British Government, what do .I
see today? The Congress Govern-
ment, the Government which have
fought for the liberty of the
Press, for the liberty of the citizen,
which wanted to remove this country
from the bondage of a foreign yoke,
that Government today does not
accept_the report of the Press Inquiry
Cpmmxttee. The Press Inquiry Com-
mittee went into facts that were placed
before it by_independent men, men
who were not connected with the
Press—there were two members of the
Press sitting on the Committee—and
the Committee unanimously came to
the conclusion that this 1931 Act should
be removed from the statute book.
Although the hon. Home Minister
claims that he is removing it from the
statute book. actually he has brought
forward the same Bill in a worse
form. in a more vigorous form in the
shape of the present Bill. What did
the Press Laws Inquiry Committee
suggest? They do not suggest that
the Press should be let loose, that they
should be subject to no laws, that they
should be subject to no restraints:
they have gone to the extent of sug-
gesting that the Press can be closed
for a temporary period under certain
circumstances. ~ If that report is not
acceptable. if the public opinion is not
acceptable. then I do not know what
is behind the mind of the hon. Home
Minister in introducing this measure.

Now. Sir. what I was_ submitting
was the difficulties of the Press in this
country. I say that it is for this
Teason that some of us supported the
idea of the appointment of the Com-
mission. I do not mind what you do
to the Press. I want you to do it after
knowing the full facts of the case,
after examining the Fros and cons of
the matter, after going into the exi-
gencies which confront the Press day
in and day out, knowing the full facts
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as they did in England. They ascer-
tain full facts by appointing a Royal
Commission on Press. You appoint a
Commission, go into the full facts and
then if you are convinced, that there
is something wrong with the Press,
-liquidate it and I will be one with you.
if you so desire. What I am suggest-
ing is that you do not know the facts
of the case. You are all acting on
hearsay evidence. Hearsay evidence
is a most dangerous thing to go upon,
particularly when an institution, like
the Press of the country is xnvolved,
which as I said, and & has been point-
ed out, is complementary to the Gov-
ernment and cannot be subservient to
the Government, because if it becomes
subservient, it loses the purpose for
which it has been built. Therefore,
we welcomed the idea of the appoint-
ment of the Commission.

Shri Kamath: Are all the Press
bosses unanimously in favour of ap-
pointment of the Press Commission ?

Shri Goenka: I have not heard any
Press boss who has voiced against the
appointment of such a Commission.

Shri Rajagopalachari: That is nega-
tive support.

Shri Goenka: So far as I am con-
-cerned. when I met the Prime Minister,
I asked him. “ Will you please see that
this Commission is appointed as early
as possible so that the cloud which is
gathering against the Press may
removed and people may know exactly
where the Press exists ?”

Money alone cannot create a Press.
1t is the readers that could create a
Press. One may pour as much money
as he likes ; he cannot create a Press.
As the leader must have followers, so,
the Press must have readers. The
Press is not built by money alone ; it
is by the support of the puhidic that
the Press is created. As I have said.
th® Press only represents the public
and they have no self-interest in regard
to any matter which concerns the
liberty of the Press.

I will now come to a pertinent
question in_connection with this Bill.
When this Bill was introduced in this
House. I derived a very peculiar
pleasure out of it. I will descnbe
that peculiar pleasure by giving a
story. A woman was jumping with
jov when her husband was lying dead.
I hope, Sir. you will pardon me if I
go into the parable. I think I cannot
describe my feeling better than by
giving this story.

Mr, Deputy-Speaker: Even without

a parable, the hon. Member’s speech is
very interesting. ,
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Shri Goemka: I am very glad, Sir.

A woman was jumping with joy
when her husband was dead.
She was a faithful wife. She was
asked why she was joyful when her
husband was dead. She said, “My
dream has come _right”. She had
dreamt the previous mght that her
husband would die. When her hus-
band died, she was happy because the
dream had come right,

Shrimati Durgabai (Madras): Is it
m:\lyt 'z)m imaginary story or did it ever
exis

Shri Rajagopalachari: The woman is
presently ‘going to become a man; so
a woman need not object.

Shri Goenka: With due respect to
my sisters, this story may be imagin-
ary ; I do not know. It is more likely
to be an imaginary story than a real
one.

Shrimati Durgabai: I wish it is.

Shri Goemka: But, the fact is that
when this Bill was introduced, I was
very happy about it. I was peculiarly
joyful about it because my dream has
come right. When we were discussing
the Constitution (First Amendment)
Bill, a lot of assurances, as you know,
were given on the floor of the House
by the hon. Prime Minister and the
hon. Home Minister. I shall presently
refer to them.. At that time, in spite
of all these promises, I had a lurking
suspicion in my mind. let me be frank
about it, that no amendment of the
Constitution would have beep attempt-
ed at that juncture but for the fact
that there was something behind the.
mind of Government to gag or muzzle
the Press. That was my honest con-
viction. I wiil refer you now to the
assuranc2s given by the hon. Prime
Minister on the floor of the House,
and after going into that, I will like
you and the House to come to a con-
clusion whether those assurances have
been kept up, and whether this Bill is
not in direct contradiction of the
assurances made on the floor of the
House. On the 29th of May, the hon.
Prime Minister said—I will not take
the time of the House by going into
great details...

‘Shri Sidhva: An Assurance is not a
law.

Shri Goenka: Assurance is not a
law, I know. That is why I say that
when the hon. Home Minister says
that this law will not be used and
that it will remain ‘a dead letter. these
assurances have no value. After all
the eourt has got to interpret the law
as it exists on the statute book and
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[Shri Goenka]

not the mind of the hon. Home Minis-
ter or the Prime Minister. That is my
grievance and that is my case. Al-
though I believe personally that as
long as the Congress Government
exists, as long as the hon. Home
Minister and the Prime Minister are
there, there is no chance of that law
being misapplied, there is no guarantee
that they will be there for all time.

Shri Sidhva: They will be there.

Shri Goenka: But, the statute book
will be there and the law on the
statute book will be there. They will
be there after you and I have gone.
This is permanently on the statute
book. If it was of a tempaorary nature,
if the emergency of the situation de-
manded it, I would be one with you
and I will say, “The emergency de-
mands it; the crisis demands it; there-
fore, we must have not only this law,
but-a worse law”. What is the emer-
gency today? Where is the ecrisis?
So, what is jts justification today?
I would like to submit to the hon.
Home Minister that there is neither
any justification nor any crisis nor any
emergency for this law at present in
this counfry.

I will not read long speeches ; I will
only read the very relevant portion.
The Prime Minister said :

“ Because we were all the time
considering the question of the
Press rather independently. we
wanted to deal with it indepen-
dently, to put an end to some old
laws and bring something more
in conformity with modern

practice...”

. Putting an end to old laws is there.
He said also, “We will bring some-
thing more in conformity with modern
practice”. Is this Bill in conformity
with modern practice? 1 demand an
answer. Show me an example of any
progressive country or any democratic
country on whose statute book there is
a law which is in the nature of the
Bill that is before the House today.

Shri Kamath: This is only a state-
ment of the Prime Minister ; not an
assurance,

Shri Goenka: These assurances were
given on the floor of the House.

Shri Kamath: Not an assurance; it

is a mere statement.

Shri Goeaka: He goes further and

. says:

- “..in consultation with those
‘people who are concerned with
this matter.”
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He says further:

“...we do not wish and we do
not wish any State Government,
to take unfair advantage or any
advantage of this change to curb
the freedom of the Press, general-
ly speaking, and we wish to review
{)l;: ”whole scheme as soon as possi-

The Prime Minister’s statement is
that this_review will be in consulta-
tion with those who are concerned with
this matter. :

Shri Bharati: Are you willing to
co-operate ?

Shri Goenka: You please wait and
see. Has that co-operation which my
hon. friend Mr. Bharati talks of, been
obtained ? Has any consultation taken
place? What has been the result of
that consultation ?

I will make my task easier by
quoting the hon. Home Minister him-
self. My hon. friend the Home Minis-
ter was speaking on 31st May, when
the Constitution (First Amendment)
Bill was beingz discussed in this House,
Mr. Deshbandhu Gupta enquired from
him :

“May 1 interrupt the hon.
Minister ? When he is thinking
of that law, is it the intention of
the Government not to revive sec-
tion 4 of the Press Emergency
Act?”

The hon. Home Minister said :

“It would have been more gra-
cious for me to say without being
asked, but the hon. Member has
taken that grace out of it from me.
1 was going to the next sentence
when I was going to say something
more which the hon. Member has
not in his mind and which will
certainly be welcomed by him.
We are not only going to bring a
comprehensive measure, dealinge®
justly and properly with all these
questions which arise in that con-
nection and in consonance with the
spirit of the Constitution and not
only the letter but also the remo-
val of all things that have been
felt to be bad. Certa'inly pre-
censorship is bad .and it is open
for the House at that time when
that law is introduced, if Govern-
ment still persist in bringing such

a measure, to oppose it. It is not
the intention of the Govern-
ment...”

These are the words which I want
you to mark.
“It is not the intention of the
Government to bring such a
proposal at all.”
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He has said that proposals consider-
ed by the Press to be wrong would not
be there. And so_the Prime Minister
says that he will bring this Bill in
consultation with the Press and those
concerned with the Press. The
Home Minister says that such things
as are considered by the Press to be
wrong would not be there.

Shri Sidhva: Why do you not co-
operate by consenting to serve on the
Select Committee ?

Shri Goemka: You talk of going to
the Select Committee. But when the
very basis of it is wrong, when the
very fundamental of it is wrong and
when the principle on which the Bill
is framed is far from satisfactory what
is the use of going into the Select
Commitee ? I am just placing the facts
as they are before hon. Members. Here
is the Prime Minister who says that
the Bill will be framed in consultation
with those concerned with the Press
and the Home Minister has said that
there would be nothing in the Bill that
would not be approved of by the Press
or that is concidered by the Press to be
wrong. But I can say now that if at
any time the Press was unanimous on
any matter, it is now and on this
measure. I am not going to weary the
House by referring it to long editorials
published in various papers in the
country, condemning this Bill. I may,
however, refer to the - Journalists’
Association’s Memorandum which has
been sent to the Home Minister and
to the Members of this Parliament.
There is unanimity among the working
journalists of the land as_also among
the Press in their condemnation of this
Bill. But it was said and it is said
in the Statement of Objgcts and
Reasons that this Bill is being intro-
duced in pursuance of the undertaking
that was given on the floor of the
House. I say that the undertaking
that was, given was to another effect,
that a Bill would be brought in, in
consultation with the Press and which
would be approved of by the Press.
Here the Press has made il quite rlear
that it does not want such a Bill as
this, and you are trying to oblige the
Press by bringing in this Bill. May I
submit for your very kind consideration
and favourable action, if I may say so,
that the Bill may be dropped ? I make
this request because no gentleman of
the Press. no gentleman of the working
journalists, nobody who is interested
in the Press law wants this Bill. Now,
they may say, “ No, you are all child-
ren. You do not know your own mind.
You are a small boy. After all we are
the custodians of your interests also
and, therefore, we want to Yorce this
Bill upon you”. If that be the argu-
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ment, then I would suggest, please do
not give this Statement of Objects and’
Reasons. Please change it. Either
what you have said is correct or what
we have said is correct.

My hon. friend the Minister of State
for Information and Broadcasting has’
been trying his level best to create a
cleavage in the Press, to divide and
rule it—the same old policy that was
adopted by the British Government
here. He just picks up a paper from
here and another from there—inspired
in the natural course of things—and
says * Here is a paper that has support-
ed the ‘measure. The Press is not
unanimous in this matter”. This is
very much like Hitler telling Hender-
son about the British. It is in his book
Failure of my mission. He said when-
ever he went to Hitler to put up the
case on behalf of the British Govern-
ment, Hitler would say, picking up a
paper from some obscure corner of
the British Empire, “ Here they abuse
Hitler. And you talk to me?"” Simi-
larly the hon. Minister takes up one
paper from some remote corner and
gives it as an illustration to show that
the Press is not unanimous. This is
the practice which the hon. Minister
proposes to adopt in this case. He
says these papers have supported this
Bill. But I ask the House, do one or
two papers constitute the Press in
India? TIs there any doubt in the
mind of anybody that this Bill is being
unanimously condemned? If you go
and adopt the same attitude which
Hitler adopted in his good old days, in
not seeing facts as they are, in not
appreciating the real situation, if your
base your argument on something
which really does not exist, T would’
only submit that that would be a wrong:
way of looking at things.

Here there are several assurances:
given by hon. Ministers. All these ten:
pages of type-written matter which I
have copied out from the proceedings
of this Parliament—all these will prove
the truth of what I have said. Rajajf
at one place has said, in veply to Shr¥
Deshbandhu Gupta :

“His appeal I do not say is
wrong ; but his reasons one can-
not accept. Sir, with all respect I
wish to say that this scare that the
Press has gone into is wholly un-
necessary and there was no cause
for it whotsoever. I can only
think for comparison of recent
scares about children being kid-
napped.”

Shri Deshbandhu Gupta (Delhi):
And subsequently it was proved that
there were cases of children being
kidnapped and the scare being well-
founded.



2613 Press (Incitement 15 SEPTEMBER 1951 to Crime) Bill 2814
-

Shri Goenka: And so in this case too
-our fears will prove to be well-founded.

At another place the hon. Home Minis-
er said :

“ Then Sir, Mr. Deshbandhu
Gupta, on behalf of the Press spent
a great deal of energy and time on
the Press laws as such. 1 have
said before and I say so again that
it is the intention of Government
to replace what had been declared
by the previous decisions based on
Article 19 of the Constitution to be
void and of no effect. We will
have to reframe the laws so that
they may be consistent with the
Constitution, as it stood and as it
will now stand ‘if this amendment
is accepted, and that law will have
to be introduced and I promise on
behalf of Government that it will
be drawn up and after due consi-
deration, it will be placed before
the country and before the House
and will be passed in due
measure.”

Here I only want the hon. Minister

“to place the Bill before the country in
-the terms of this assurance that he has
Biven to this House. If the country
decides that this legislation is a rea-
sonable measure then we will have to

“ consider it. But ] say that the country

‘and the Press and everybody connected .

“with the liberty of the citizen and the
Press are unanimous in regard to their
condemnation of this Bill.

[SHRIMATI DURGARAI in the Chair)

Rajaji says that he wants the general
law to apply to all, to the Press as
-much as to the others. But he says:

“ While logically admitting that
any general law made would apply
to the Press as much as to others.
what T object to is the unnecessary
application they have made to
themselves of a proposal that has
been made. Is it perhaps due to

‘the fact that the Press is far too

-conscious of their own black-sheep

that they got into the scare?”

I do not know what is meant by
“‘ black-sheep ” here. He adds:

“ It is probably a fact that there
-are far too many irresponsible—I
-do not say the majority, let the
‘words not be misunderstood—ex-
pressions in the Press now and
then, which perhaps make the
Press as a whole rather too cons-
-cious of the fact that perhaps this
proposal might be aimed at them.
But I once. again assure my hon.
friend Mr, Gupta and all those who
stand behind him that this was not
intended as a weapon against the
"Press:.and this is not going to be

intended as a weapon against the
Press.”

Pandit Nehru went further than
that :

“Now, I am in a difficulty.
This particular ameéndment is not,
let me remind this House, a law
curbing or- restraining anybody.
All these amendments are enabling
measures merely clarifying the
power of Parliament which might
be challenged or has been challen-
ged in regard to some matters.”
And then:

“ Whatever changes we may
make in the Constitution today. it
is highly unlikely that this Gov-
ernment or this Parliament will
take advantage of them by passing
laws to that effect unless some
very severe cnsls. national or in-
ternational arises.”

1 submit that before the Home Minis-
ter introduced the Bill he should have
proved to the entire satisfaction of
Parliament that a crisis either national
or international has arisen. This Bill
can be justified only on that ground
and in no other circumstances.

The Prime Minister further said :

“ Now, a great deal has been said
about the -desire of this Govern-
ment to put any kind of curb or
restraint on the freedom of the
citizen or Press or groups. First
of all, may I remind the House
that this Bill only perhaps clears
up what the authority of Parlia-
ment is. We are not putting down
any kind of curb or restraint.”

Further on:

“In effect, therefore, it is not
this Government that is trying to
seek power or consolidate itself
and certainly I do repudiate the
suggestion which has been made
here and there that any of these
amendments are meant to be utili-
sed for political or party purposes.
Because nothing could be farther
from our thought and, from the
practical point of view, the House
will observe that that can hardly
be done. We do so that when we
walk away from this present scene
before the election or after, we
leava something for the succeeding
Parliament and for the younger
geperation that will come up.

Mr. Chairman: What is the hon.
Member reading from ?

Shri Goenka: T am reading from the
speech of the hon. Prime  Minister
debvered in Parliament at the time
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when the Constitution (First Amend-
ment) Bill was being discussed. He
made the categorical statement that if
a Press Bill was ever introduced in
Parliament it was not his intention to
introduce such a Bill so far as this
Parliament was concernegd—he would
consult the Press of the country and
the Home Minister added that if there
was anything which was not approved
of or was considered by the Press as
wrong it would not be there. = Second-
ly, that unless a crisis arose, either
national or international, no such Press
law was in contemplation. Thirdly,
it was said that it was far from their
intention to use the Bill to curb the
freedom of the Press and that if
necessary they would see that a Bill
was brought to repeal all the obnoxious
laws relating to the Press, so that the
Press laws of the country were in
consonance with modern practice and
with the Constitution as it stood then
and as it stands today. These are
categorical assurances given by the
Home Minister and the Prime Minister.

I do not want to take the time of
the House by referring to the very
many assurances repeated off and on
in all the speeches delivered in this
House. Even the Home Minister will
not dispute the fact that these assu-
vances were given. This Bill has been
introduced in direct violation, if I may
say so, of the assurances given on the
floor of this House.

I will now come to the Bill and prove
to your entire satisfaction that it is a
mere repetition of section 4 of the
Press (Emergency Powers) Act. When
Shri Deshbandhu Gupta asked a
question whether section 4 of the Press
(Emergency Powers) Act would be
repealed, a categorical answer was
given that not only it would be
repealed but they would go further
than that.

Clause 2(a) is the same as in the
Press (Emergency Powers) Act. Clause
2(b) is the same as in the Press
(Emergency Powers) Act of 1931.
Clause 2(f) in the presen! Bill is the
same as clause 2(6) of the 1931 Act.
There is some difference in regard to
news-sheet. I do not know how a
document becomes a news-sheet but
the Bill provides that any document
which is found in the opinion of the
person authorised to search to be such
can be declared to be a news-sheet
and he can take it away. But I will
deal with that later.

I will now take clause 3 of the Bill
which relates to objectionable matter.
This is exactly the same as in the Act
of 1931 with some differences here and
there and these differences make the
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rigdurs on the Press more than in the
Act of 1931. Clause 3(i) says:

. “Incite or encourage or tend to
incite or encourage, any person to
resort to violence or sabotage for
the purpose of overthrowing or
undermining the Govermnent
established by law in India or in
any State thereof or its authority
in any area;” ’

The word “sabotage” was not there
before and it has now been introduced.
The words “its authority in any area”
have also been introducei. “Sabotage”
is not a word known in legal phraseo-
lo_gy according to what my lawyer
friends tell me. T looked up in the-
dictionary as well, such as Burroughs.
(An Hon. Member: It isanew word.)
It may mean anything from obstruc--
tion to destruction. My friend Pandit
Bhargava yesterday gave the genesis
of the word. However, there is a new
phrase used “its authority in any
area”, that is the Government autho-
rity. Who is the authority of the
Government ? It means any person.

2616-

who is a Government servant is an-:.

authority of the Government. It is a
proposition which cannot be denied by
the Home Minister. A police official,.
supply officer or a rationing officer is
the authority of the Government. The
words used are “tend to incite”, which
is a matter of opinion. It is reading
somebody else’s mind. A man is
going to be penalised for what in the
opinion of somebody else is an act of
obstruction in the way of a police:
official or rationing- officer. That is a
crime for which a person may be con-
victed and will have to go to prison
for six months as also to pay a fice.
He becomes a criminal for all life.
If that is so I say that this is a lawless
law to which this Parliament should
not be a party.

Mr. Chairman: Is it not desirable-
for the hon. Member, by coming into

the Select Committee, to fight for the .

removal of such things and also edu-
cate the other hon. Members of the-
Select Committee on these matters and

get their influence also to see that

these things are done ? .

Shri Goenka: Madam, I am really-
grateful to you for the advice which
you have so kindly given, but the fact

_is that when I am opposed to the very

principle of the Bill how can I accept
it? I say that this Bill should not be:
on the statute book. that the Govern-
ment should be guided by their own
Inquiry Committee which they appoint-
ed in 1947, that they should be guided
by their own promises that the Press
and the citizen would be governed by
the same law.
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Mr. Chairman: I have heard the hon.
Member say that he is opposed to the
very principle and that therefore he
would not be able to co-operate in the
Select Committee. But by speaking
now in detail on the clauses is not the
hon. Member co-operating ?

Shri Goenka: Madam, if it is consi-
dered to be co-operation, to that limited
extent my co-operation is there.

Pandit Maitra (West Bengal): When
he has not accepted the membership
of the Select Committee, I respectfully
submit that that question would not
arise. Because he has declined to
accept membership of the Select Com-
mittee, therefore it is open to him, in
my opinion, to draw the attention of
the members of the Select Committee
who are going there, as also of the
Members who are here, to take note
of the very fundamental objection that
he is taking. (Interruption). Then
there will be one speaker in the House
and the other speakers will be shut up.
Is that your contention ?

.__Shri Goenka: When I speak in this
House, you will appreciate that I am
ot only speaking to the Members of
this House but I am speaking to the
community which we are supposed to
Serve, namely the people outside.

Shri Kamath: The world Press.

Shri Goenka: As 1 have submitted,
it is not a restraint upon the Press but
it is a restraint upon’ the rights of the
citizens. Therefore, I am submitting
that after all, just as the Government
have got to go to the people who are
+their ultimate masters, we appeal to
the people who are our ultimate
masters and place our case before
them ; and this is a_forum _through
which we are also trying to inform our
ultimate masters. Therefore, madam,
you will excuse me if I try to speak
here not only for the benefit of the
members of the Select Committee but
also for our ultimate masters.

1 will now come to clause 3(ii). This
sub-clause not only.reproduces clause
(a) of section 4(1) of the 1931 Act",
but also introduces the word “sabotage
which is a term of wide meaning which
would cover anything. Clause (a) of
section 4(1) of the present Act makes
reference to matters which are,
“cognizable offence involving violence”.

Undez the present law the matter need |

not be a cognizable offence at all. Now
1 will further show to you that the
procedure adopted in all these cases is

the procedure. which is adopted in the

case of summons. Your own ex-
perience will tell you what summons
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cases are where no evidence is practi-
cally recorded. And why is thepword
cognizable” taken away from here ?
In future any offence will be objection-
able ; it need not necesarily be a cog-
nizable offence—that is commonsense.
I am not a.lawyer but I understand
that there is a difference between a
cognizable offence and a non-cognizable
offence, a cognizable offence being
certainly harsher than a non-cognizable
offence. But that word “cognizable”
has been removed from here.

Then I come to sub-cla
the Bill. It says: use (i) of

“incite or encolirage an rson
to interfere with the adr};xigfstra-
tion of the law or with the main-
tenance of law and order or with
the administration of laws regula-
ting the supply and distribution
of food or other essential commo-
dities or services ;”

This is a clause which takes my
breath away, I must admit. This sub-
clause, as you will see, is the same as
clause (1) of section 4(1) of the 1931
Act, but in addition it defines as ob-
jectionable matter any encouragement
to interfere “with the administration
of laws regulating the supply and
distribution of food or other essential
commodities or services”. Even honest
criticism of the defects of the multi-
farious and complicated laws and
orders regarding essential commodities
and services and such other matters
may be deemed to be objectionable.
Here I would like to draw your atten-
tion to the assurances given by the
hon. Prime Minister. He said, “If
matters like law and order are ever
brought in the Press Bill then it
would be time for you to object”. That
is, if matters of the nature described
in clause 3(iii) of the Bill are ever
brought before Parliament, then you
can criticise it and that will be the
time for us to go into that matter.
This only reminds me of the report of
Mr. Gorwalla submitted to the Plan-
ning Commission. Therein he points
out very many defects in regard to the
administration of Government, in re-
gard to the administration of supply of
goods. And his report has an introduc-
tory note by no less a person than
Mr. N. R. Pillai, the Secretary of the
Commission, Mr. Gorwalla makes
grave charges in regard to the admi-
nistration in this country. 1If it was a
Ram Raj, even in Ram Raj...

Shri Kamath: Who said it is? This
is not Ram Raj.

' Shri Goenka: Even in Ram Raj a
citizen -was allowed to criticise even
tbe monarch. Sita’s conduct was
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criticised openly and it was not taken
objection to. In this Government all
these facts are given by an indepen-
dent body like the Planning Commis-
sion. I would like to refer to one or
two paragraphs from that report. Mr.
Gorwalla says:

“ Secondly, the political move-
ment, it is said, contributed to the
moral decline. The standard of
conduct imposed by the leader of
the political movement was so high
that the bulk of his tollowers could
not lift themselves up to it, with
the result that their acceptance of
his doctrine was superficial. Moved
by his personality they became
fired with emotion and followed
his lead. Emotion, however, is
‘transitory, and, when it dies down,
leaves its subject, morally, exactly
where he was before he felt it. It
does not impose upon him that
deep discipline which, permeating
the mind, burns away all dross.
Hence, with the success of the
movement. in many of its promi-
nent followers there remained
nothing but the original man ; and
the original man. more especmlly
when enthroned in power and
endowed with moral phrases, in a
number of instances, acted accord-
ing to his nature rather than ac-
cording to the tenets he had osten-
sibly accepted when emotionally
inspired by his great master.”

An Hon. Member: What is your
point ?

Shri Goenka: My point is that the
machinery though sound in essentials
is at present run down. .

Then he talks of integrity :

“In this matter, example is in-
finitely better than precept and the
example of those in high places is
apt to be particularly effective for,
as the Sanskrit proverb says “As
the King, so the people”. A very
special obligation rests therefore
on Ministers, Lemislators and Ad-
ministrators of the higher ranks.”
Then:

“It is not enough to act with
integrity. Justice. it has been
said, must not only be done but
must be seen to be done. So too
moral standards must not only be
observed but must be seen to be
observed., In other words, they
must be so observed as to elimin-
nate the possibility of suspicion
and secure the general recognition
of the observers. Accordingly,
for public servants—Ministers and
T.egisiators just as much as Ad-
ministrators—there is not only a
standard of conduct to be main-

tained but a code of behaviour to
be followed. The one evokes
judgement, the other comment.
Judgment is slow and not every
one’s task. Comment is stht and
almost every one’s business.”

11 am.

Only one portion I shall read and I
shall stop the quotations. This portion
is pregnant with meaning and runs as
follows :

“ The Commerce Ministry had
gained an unenviable notoriety in
respect of the amenability of some
of its principal officials to the
wishes of big business. In addi-
tion, there was alleged to be
considerable corruption in the
grant of licences and permits. A
very undesirable feature was the
leakage of information about
changes which enabled those who
got the information before others
to benefit.”

Shri B. Das (Orissa): I am glad Shri
Gorwalla has a supporter in you.

P

The Minister of State for Transport
and Railways (Shri Samthanam): He
should - support all givers of informa-
tion to the Press. It is natural.

Shri Goenka: Shri Santhanam has
been a celebrated editor himself and
when he changes the role he forgets
what he fought for while he was in
the other profession.

Shri Santhanam: He has no justifi-
cation whatsoever for saying that I
have changed that role.

Shri Goenka: I am glad to hear that

and T am very glad that he has
changed no roles.

Shri Sidhva: He is speaking from
experience.

Shri Deshbandhu Gupta: May I
know whether the hon. Minister of
State had not described this very Bill
in 1947 as a black Bill ?

Shri Santhanam: This Bill was not
before the House then. That was the
preventive Detention Bill. :

Shri Deshbandhu Gupta: True, but

the purport and substance are the
same.

Shri Rajagoralachari: There will be

‘) no end to the discussion and no end of

confusion of substance. What is the
good of these side issues? Let him go
on. He was referring to Shri
Gorwalla's report in order to prove
that all men were bad. What does it
prove;; that we should make no
attempts to- govern?
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Shewi Goenh I wa ‘certai.nly
suggesting ... s not

Shri UDeshbandhu Gupta: If the
Minister says he has not changed his
role, does that mean that he is still a
journalist and a man of the Hindustan
Times as he was before?

Mr. Chairman: What the hon.
Minister has said is obvious. It needs
uo explanation.

Shri Goenka: Let me submit that
neither Mr. Gorwalla, nor I, nor any-
body in his senses can suggest that
everybody is bad. In the very nature
of things, that is impossible. What I
was suggesting was that these things
do exist in the administration and they
have been taken note of by important
persons and even the Planning Com-
mission.

If you prevent me from discussing
or talking about the subject, criticising
it, tearing it to pieces, then you take
away the very liberty of the people. I
am not talking about the liberty of the
Press. 1 say that the liberty of the
Press is nothing but the liberty of the
people. Some wrongs are happening.
They relate to essential commodities.
Now, if I take that matter into hand,
criticise it, publish a letter sent by a
“correspondent, then is it not inter-
ference as described in the Bill? It is
interference according to competent
people. The courts are there to inter-
pret the wording here. When you go
before a court, you cannot cite the
discussions here or what the Home
Minister has said. The court has to
go by the letter of the law and not
beyond it. Again, what is the neces-
sity or urgency? Has a crisis arisen?
You yourself say that you will not use
it in any matter unless some crisis
arises. There is a reference to the
Armed Forces.

Shri Sidhva: The railwaymen had
given an ultimatum for a strike. They
are taking precautions against that.

Shri Goenka: I see. You take that

role. Now my hon. friend Shri Sidhva -

is more loyal than the king himself.
Shri Rajagopalacharl: This is a

Republic and every citizen is more

loyal than the king.

Shri Goenka: The sub-clauses in
clause 3 are copied from Section 4 of
the 1931 Act. They have been changed
in a smaller or larger degree to the
prejudice of the Press. Sub-clause
(viii) is a new thing. No responsible
person will fail to take objection to
matters which are grossly indecent,
scurrilous or obscene, ng': can you

tell me what is ‘scurrilous™
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arsln'l Kamath: Refer to the diction-

Shri, Goenka: Dictionary says ‘scan-
dalous’. But in the judicial dictionary
there is no word ‘scurrilous’. Then
take ‘obscene’. Have you not- got
powers under the Indian Penal Code
to prosecute persons for obscenity,
suo motu if you like? There are
Sections 292 and 294. I have myself
got personal experience of it.

Shri Sidhva: Oh'!

Shri Goenka: That is another matter.
Cannot the Home Minister take anyone
to court for obscenity under those
sections which are already on the
statute book ? When the Constitution
(First Amendment) Bill was being
discussed, all the Members rose from
one end to the other and said that
there was so much of obscene matter
being published. Now, I want to ask
Government : You have got the power
to prosecute persons for obscenity—
how many persons have you prosecu-
ted so far ? Very few indeed, although
your predecessors resorted to these
sections and convicted people for
political reasons.

Since my hon. friend laughed when
I said that I have myself got personal
experience, let me tell him that for
publishing an advertisement in my
paper for which I was not responsible
singly—for the advertisement was
published in practically all the papers
in India—]1 was prosecuted for obsce-
nity. I was prosecuted, not because
from any standard it was obscene but
because they could not prosecute me
under any other Defence of India
Rules. So they thought they could
prosecute me on this account and place
me before the court, which they did.
The court fined me, and when I wanted
them to put a penalty upon me to en-
a}lzﬂg me to appeal against it, they said
‘No’.

Shri Sidhva: That was the British
Government.

Shri Goenka: I am telling you all
Governments are alike if you give them
power. It is a question of giving them
power. After all, everybody is not
Chakravarti Rajagopalachariar; every-
body is not Pandit Jawaharlal Nehru.
After all, if you give the power, let me
ask against whom? Against the Press
in the country. And what is the
function of the Press? To criticise
anything wrong that may happen. The
Press becomes an enemy of many
people whom it exposes, about whom
it tells the truth. That man has &
perpetual grievance, and if he gets an
opportunity he will never let it go.

Shri Sidhva: But the Press has also

- got big men as friends.
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Shri Goenka: Since my' time
coming to a close, I will nct go lnto
the clauses in detail. But lef: me refer
to clause 4, in which security is in-
volved. What is this clause? What
is this about which so much was made
by the hon. the Home Minister ? He
made so much about security, pre-
censorship and repeal of the Acts.

So far as precensorship is concerned,
immediately the Constitution came
into force on the 26th January 1950
precensorship had gone and even the
amending Bill has not given power to
impose precensorship on any news-
paper. After all, the power given is
to impose ‘reasonable restraint’. If
precensorship is imposed as a veason-
able restraint, then I am very sorry
that it will not he a reasonable rest-
raint but an unreasonable restraint and
any court will uphold thic. Besides.
there is the Supreme Court Judgment
which definitely says that precensorship
is bad and cannot be permitted under
the Constitution.

Then, as regards the repeal of other
measures, so far as the measures in
regard to the States are concerned,
they are of no value at all. They are
dead letters. Whether you repeal them
or do not repeal them, it makes no
difference. The only measure which is
being repealed is the Press (Emergency
Powers) Act. That Act. as will be
seen, is being replaced in a worse
form by the present Bill. Therefore,
it is not a case of repeal at all. The
title of this Bill is “A Bill to provide
against the printing and publication of
incitements to crime and other object-
ionable matter”. Is it a repealing
measure ? The repeal is only inciden-
tal. The Bill is mainly meant to pro-
vide against certain objectionable
matters which are defined in clause 3.
Therefore, repeal—of which so much
was made—is only incidental. because
you cannot have that law and this law,
both together. So this measure is
more rigorous than the previous ones.

The Press (Emergency Powers) Act
in Section 4 contained some explana-
tions which reduced the rigours of that

section. All those have been coolly
omitted.
Shri Rajagopalachari: They have all
n argued.

Shri Goenka: Then I will not take
;g)tthe time of the House in arguing
a

Now let me come to the question of
demand of security. Under the old
law it was the publisher who had to
g0 to the court, if he chose to. Now
he will be forced to go to the court.
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Instead of going to a full bench of a
High Court, he will now be forced to
go before a judicial tribunal and then
he will have to appeal against it, the
proceedings of which will be perfunc—
tory. The amount of the security is
also unlimited—they can demand any
amount they like and the amount will
be suggested by the complainant.

Under the new procedure small
newspapers will have to spend consi-
derable amounts in fighting their cases.
Previously if they paid any security it
was their property. Here the money
will be the property of the lawyers.
So instead of owning my own property
which will only be forfeited if I went
wrong. 1 will be spending a lot on
lawyers to get justice. Imagine the
lot of hundreds of thousands of news-
papers in the districts. If they are
produced before the courts, before they
can get justice, they will. have {0 spend
large sums of money, whieh they can
hardly afford to do. In one case you
pay the security and if you feel that
that security is” unreasonably demand-
ed, you go before a full bench of the
High Court and get redress. Now
that full bench is all gone.

Several of my hon. friends said:
“ What is there? We are only de-
manding security”. Probably they
have forgotten clauses 25 and 26 of this
Bill which empower the imprisonment
and fining of the printer. Apart from

all this, clause 32 says that “Nothing
herein contained shall"be deemed to
prevent any person from being prose-
cuted under any other law for any
act or omission which constitutes an
offence under this Act.” Which means
that the provisions of the Indian Penal
Code also will be put into operation.

1 would now like to draw the atten-
tion of the House to clause 8(b) which
reads :

“ notwithstanding anvthing con-
tained in the Press Registration
Act. neither the said keeper of the
press nor any other person shall
make, or be allowed to make. a
fre;h declaratmn before a magist-
ra

Now the security is demanded from
a Press; that Press has ceased to func-
tion. That Press will have the per-
petual liability upon it to pay the
security. The press cannot function
and will be completely immobilised.
You cannot use the Press for any other
purpose. Assuming the Press is sold.
The demand for security will foilow the
Press and not the person. If I buy the
Press, I will have to pay the security to
the Government. There is no provision
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for the return of the security either,
even if the person behaves properly
for fifty years. The Press shall not be
used for the printing or publication of
auy other matter. Is it the ‘intention
ot Government to see that the preperty
is left to lie unused for all time to
come? If it is sold it will fetch only a
geprgtciatedv value, because nobody will
uy it.

Shri Kamath: It may be wused for
Government werk.

Sbri Goenka: Then clause 9(1) (b)
reads :

“ notwithstanding anything con-
tained in the Press’ Registration
Act, no person shall make, or be
anowed to make a fresh declara-
tion before a magistrate under
section 5 of that Act“as publisher
of that newspsper or any other
newspaper which is the same in
substance as that newspaper...”

All newspapers in substance are the
same. Now I give an example. Sup-
posing a publisher from Madras who
has tailed to deposit security comes to
Delhi and without disclosing that
undertakes publication of a paper here.
The Press here will be forfeited. There
is- no safeguard provided against this
anywhere in this Bill. Now, what is
the justification, I ask.in all serious-
ness. for keeping a man as a pernetnal
criminal, because he has once comitted
an offence? Is there arything in this
E_ill ;nhich will remove the stigma from

im ?

Clause 10 simply takes my breath
away—particularly that portion which
empowers ‘“other law officer of the
State” to declare publications forfeited.
What is the “law officer” of the State ?
All of us know that. We know what
happens in the districts. Sometimes
these ‘law officers’ do not understand
the implications of these Acts and they
can forfeit anvthing that- comes in
their way. In spite of all the high
. sounding words like the “certificate of
the Advocate-General...or of the
Attorney-General” the persons who will
decide these cases will be the pro-
secuting inspectors in the wvarious
districts. Is the property of a citizen,
“his_Press. etc., to be forfeited on the
certificate of a prosecuting inspector ?

Shri Kamath: Public Prosecutor.

Shri Goenka: In my part of the
country there are Assistant Public
Prosecutors. It may be a big sounding
name, but the fact is that they are law
officers of the Government. There is
no question about it. Why‘ is it that
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‘the previous salutary provision that

the magistrate must give his
before anything is forfeited is' now
removed from the statute ?

Under clause 11 of the Bill any officer
authorised by the State Government
can go and inspect and forfeit anything
he likes. The provision is that they
will be sent “to such officer as the State
Government may appoint in this behalf
to be disposed of in such manner as
the State Government may direct”.
Property can be forfeited and disposed
of in any manner they like. And no
appeal is provided—although as the
Home Minister has told us it is his
intention to provide for an appeal
under clauses 11 and 12. But the fact
remains that this is the provision made
heré whereas under the Posts and
Telegraphs Act and various other Acts
you can only forfeit things which con-
tain matter that is either obscene or
seditious, and that too only after get-
ting the permission of the magistrate,
and then the aggrieved party had to
be informed immediately, and the
aggrieved party had the right
10 go before the full bench of
the High Court to get justice. All
those things have been removed now.
It is not necessary that it should
contain seditious matter. It is not
necessary that it should contain obscene
matter. It is enough if it contains
anything which is considered to be
‘objectionable’ under clause 3. And
who is to decide whether the matter is
‘objectionable’ or not? After all, if
you go through clause 3 of the Bill it
is so cumbersome that even some of
us who deal with these things day in
and day out are not able to understand
what will be considered ‘objectionable”
and what will not be considered
‘objectionable’. The, Home Minister
takes one view, the other people take
another view, and my friend Pandif
Thakur Das Bhargava who spoke
yesterday took a totally different view
of the matter. Therefore, it will be
for the courts to decide. But before
the courts decide. the law officer will
decide what is to be taken hold of and
disposed of and the man’s property is
taken away without even informing
him. which is provided for in the Paogts:
and Telegraphs Act and the like.

Shri Kamath: Select Committee will*"
do the needful.

Shri Goenka: What is clause 12? In
regard to the papers published in this
country they can be forfeited, again,
by anv officer authorised in this behalf.
The Postmaster-General or any officer
authorised by him can stop any paver
from going out. This is pre-censorshio
in effect introduced under clause 12.
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because if you can stop a publication
from being distributed what also is it
-except pre-censorship or something
worse than pre-censorship ? For under
pre-censorship you could only stop
«certain types.of things going out and
being disseminated, but if you take
away the whole paper without any
2nquiry whatsoever you give the power
to the postmaster and even to the post-
peon to stop the thing from being
delivered. And on what? This clause
says:

‘“ (1) No newspaper, news-sheet,
book or other document which has
been declared to be forfeited under
any of the provisions of this Act,
and no unauthorised newspaper or
unauthorised news-sheet, shall be
transmitted by post.

(2) Any officer in charge of a
post office or authorised in this
behalf by the Postmaster-General
may detain in course of transmis-
sion by post any article, other
than a letter which he suspects to
contain any such document as is
mentioned in sub-section (1), and
shall deliver all such articles to
such officer as the State Govern-
ment may appoint in this behalf
to be disposed of in such manner
as the State Government may
direct.”

Any paper can be taken hold of and
disposed of in any manner they like.
Is it not worse than pre-censorship ?
In pre-censorship. as I pointed out,
only certain types of things could be
censored.

Shri Diwakar: It says “which has
been forfeited”.

Shri Goenka: When? Here the law
officer declares it. Is it not worse
than pre-censorship? Nothing can
justify this clause.

Clause 13 is a very very damaging
clause so far as I can see. Any police
officer not below the rank of a sub-
inspector can enter the premises of
any newspaper office and can get hald
of any document. It is not a news-
paper. mind you. He can get hold of
any document which he thinks is a
news-sheet. There are so many secret
matters, so much of confidential in-
formation, so many matters not' for
publication but only for the informa-
tion of the editors that are pouring
into a newspaper office day in and day
-out. They are of a very secret
character. People give us information
because they know that whatever may
havpen a newspaper man will die but
will not disclose the source of informa-
tion. Here you give power to a sub-
insoector to search the place and get
hold of any document and take it away
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simply if he thinks that it is a news-
sheet. If in the opinion of a sub-
inspector a particular document—not
a newspaper but a document—is a
news-sheet he takes it away and makes
such use of it as he thinks. Now, the
whole basis of newspaper production
comes to an end if this is permitted,
because nobody will trust a newspaper
with any secret information—not of
course secret from the Official Secrets
Act point of view. Many other matters
which come before us will become
public property and the police officer
can take them away as he likes.

M}, Chairman: Is the hon. Member
closing? How long will he take?

Shri Goenka: Madam, I will try to
finish as soon as possible.

There is no penalty provided against
a wrong-doer. The provision has been
made that he is immune from all res-
ponsibility. Suppose somebody wrongly
harasses me, suppose a sub-inspector
chooses to come and harass me. What
is my remedy ? None. He can harass
any newspaper as he likes. A news-
paper tries to see that the Government
do not misbehave, that a police officer
does not misbehave. that the officials
do not misbehave. That newspaper is
put at the mercy of the sub-inspector
of police. That is what the Bill pro-
vides. And the man is comp!
immune from all responsibility what-
soever under the provisions of this
Bill.

Apart from that there is the discri-
mination. My friend Mr. Vyas who
supported the Bill made a very very
fine statement in the end. He said
that with regard to those papers that
support the Government even if they
go wrong Government usually wink at
them but with regard to those that
do not agree with the policy of the
Government they are harassed. And
he said he hoped that that would not
be done. As I have just now pointed
out, once you put it on the statute
book you cannot prevent harassment.
Would you,like this fine institution of
yours, thé'press, to be left at the mercy
of the subsinspectors of police, and
with imp '?  This is what the Bill
provides.

So far as the jury is concerned. it
is a very funny proposition. I will not
refer to what the Home Minister said
at the time of discussing the Constitu-
tion (First Amendment) Bill. But
perhaps it would be better if I refer
to this. He said. “Let the Press lords
decide who is guilty and who is not
guilty. We are not concerned with it
We will accept your decision as final”
and so on. With regard to this jury
system, personally I am opposed to it
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as I will presently show. But then if
the system was there, what is the
system ? When the judge does not
agree you go before a court again. The
Home Minister said that he would
accept the verdict of the jury as final.
He would like the journalists and the
Press lords to try their own people.

Shri Sidhva: That clause can be
amended, )

Shri Goenka: I say it is a very very
bad provision because it will help them
to divide and rule. Suppose there are
two papers and there is competition
between one paper and another. One
sits in judgment on the other. You
know what human nature is. After all
men are the same everywhere.

. An Hon. Member: Have common
Jurors.

Shri Goenka: The jury system should
go and go once for .alL

Shri Sidhva: Therefore. there should
not be special newspaper jurors.

Shri Goenka: Quite right.

Mr. Chairman: He has very little

time at his disposal. Practically his
time is up.

Shri_Sidhva: I have to_speak after
dim. I have been promised by the
Deputy-Speaker.

Shri Goenka: A few more points and
I have done.

My hon. friend. Mr. Sidhva is a
member of the Select Committee and
we are sure that his great contribution
should be made to the Select Com-
mittee, and therefore, let us not worry
about Mr. Sidhva for the time being.

Shri Sidhvn: We invite you to come
on the Select Committee but if you do
not want to come, what is to be done?

Shri Goenka: This Bill as I have
tried to say is wholly unnecessary and
unworkable.. I would have gone into
various other maters, but now I see
that the House has become impatient.
(Hon. Members: No, no). If you say
no, then I am glad.

Shri Sidhva: There are many others
%o speak.

Shri Goenka: All these facts I have
placed before the House. I have also
ptaced all the assurances which were
given to this House by the hon. Prime
Minister and the hon. Home Minister.
None of those assurances has been
kept. I now submit to them for their
consideration that if nobody is affected
by this Bill, why should this Bill be
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forced upon the Press? I have tried
to show that there is no case at all
for such a measure being brought be-
fore the House today. The Press has
not asked for it. The hon. Home
Minister cannot cite the name of a
single newspaper which wanted it and
even if he cites the name of a single
newspaper, it will be more as an ex-
ception than the rule. Can he cite the
name of any importance or influence,.
or of any organisation of newspapers
or of working journalists which has
supported the measure? Secondly,
there has been nothing in the situation.
which can be said to justify such a
controversial measure being rushed
through the closing days of what is
really the last session of this Parlia-
ment. The hon. Prime Minister him-
self made the promise that there is no
chance, there is no intention of bring-
ing any Bill in this House. Would
the Home Minister like either this
Parliament or himself to be remem-
bered by posterity as having restricted
the liberty of the Press under the guise
of repealing obnoxious and out-of-date
Press laws ? -
There is not a shred of evidence to
indicate that there is any urgency
about this legislation. Why then force
it on a House which has far more im-
portant work to get through before the
closing of the session. I appeal to the
Home Minister, now that he has seen
the strength and volume of .opinion
ranged against the Bill both in this
House and in the country, to realise
the wisdom of withdrawing all but its
repealing clauses. The essence of de-
moracy lies in recognising the intensity
and widespread character of the opposi-
tion to a measure. To do otherwise,
to force a measure in the teeth of such
opposition is not democracy but dicta-
torship. I beg of the Home Minister
to acceot the motion for circulation and
thus soothe the apprehensions of all
sections of the Press. Let the new
Parliament, sitting in a quieter at-
mosphere. as the Prime Minister him-
self suggested. reflect on all the implica-
tions of this measure; and if it is
convinced on the evidence and expres-
sion of public npinion before it, that
a special law is necessary to deal with
the Press. let that Parliament enact it
in the light of the situation prevailing
at that time. But for the present, 1
appeal once more tn the Home Minister
not to proceed with this ill-ronceived.
underserved and reactionarv measure.
I again appeal to the hon. Hrme Minis-
ter to treat the Press as they have
alwavs done and not to treat them as
somebody who is oppnsed tn them. We
have alwavs shown that we have put
the interest of the eymmtry first and we
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ourselves say that if any paper should
take to this scurrilous writing or
indulge in any obscenity or anything
of that nature, let us get together ; let
us put our heads together and find out
how we can penalise it and see that
it goes out of publication but not try
to harm the innocent people. After
all our jurisprudence demands that
nobody should be penalised unless an
evidence is conclusively established
.against him. Here is the case where
the mental idea of a person concerned
is supposed to be an objectionable
matter. Carn anybody explain what is
‘tend’ ? Therefore, I submit again for
the consideration of the hon. Home
Minister not to forget the jurispru-
:dence of which he is one of the greatest
supporters. As I said he is one of the
greatest advocates of our times and if
.advocacy can win a case, I am sure
he will win a bad case but I say let
that advocacy bg used as it was used
by him before 1920 in getting people
out of the clutches of law and let this
Bill be used for this purpose. I again
appeal to him to drop this measure and
respect the wishes of the Press.

The Minister of State for Parliamen-
tary Affairs (Shri Satya Narayan
Sinha): I beg to move:

“That the question be now put.”

Shri Sidhva rose—

Mr. Chairman: Now I have to put
the question. I have seen that six days
including today have been taken for
the debate. Now it is only for me...

Shri Sidhva: The number of speakers
has been small and the hon. Member
has taken a full day.

Mr. Chairman: So the
will happen again. N

The question is:
“That the question be now put.”
The motion was adopted.

Shri Sarangdhar Das: On a point of
explanation, I protest and I walk out
of this House.

Shri B. Das: I take it that the hon.
Home Minister will speak for half an
hour.

Shri Rajagopalacharl: R really gave
me great pleasure to hear the last
speaker. I was wondering whether he
would lose his temper in the course of
the debate, but on the contrary, 1 was
very glad to see that he argued as I
wished he should argue.

[MR. DEPUTY-SPEARER in the Chairl.

He is an old friend of mine, though
i haﬁre much misunderstood him and
-

same. thing
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hea has much misunderstood me on
many an occasion. 1 was re: glad
that he preserved his terxmeragd did
not do injustice to me, beyond what
matters I shall deal with, matters of
explanation and interpretation. But,
having said this, I must proceed to
deal with another Member.

At an early stage of the debate, an
hon. Member was pleased, in his dis-
likc of me, to find a bad name to give
me and he called me Thanakya.

Shri Kamath: It is not a bad name
at all ; definitely not a bad one.

Shri Rajagopalachari: Now, Chanak-
ya—some call him Vishnu Gupta,
historians call him Kautilya—is a great
name...

Shri Kamath: An honoured name.

Shri Rajagopalachari: . . . in Indian
political and administrative history.

Shri Kamath: In the history of the
world.

Shri Rajagopalachari: I do not think
I deserve the great honour of the name
of that illustrious Chancellor of
Chandra Gupta Maurya.

Shri Kamath: That is your modesty.

Shri Rajagopalachari: The intention
of .the hon, Member was not to honour
me. It was only my good luck that a
good name occurred to him for which
I thank the Goddess of accidents.

Reference was made by the hon.
Member to a case wherein a non~
Madrasi agitator was prosecuted for
sedition in a district of Madras when
I was Premier 15 years ago. As soom
as the case was concluded and sentence
pronounced. 1 issued an order of
release by telegram. I need not go
further into the case or the merits of
the action taken against one who had
later a very chequered career, part of
which was spent with the Communist
Party. But, I may say he is still a good
friend of mine and he would not
approve at all of Shri Mathura Prasad
Mishra's remarks. My administration
of Madras when I was Premier there
fifteen years ago, apparently, does not
please or satisfy Shri Mathura Prasad
Mishra. But, others have-dealt with
it and appraised it, who were at that
time old enough and better qualified
than my young friend from Bihar to
judge my work and my aims. Any-
way, the people of that province do not
look upon me as having been a very
bad Premier or poor administrator,

Shri Mathura Prasad Mishra dislikes
me so much.that he could not beélieve
-that I was the author of its provisions



2633 Press (Incitement

{Shri Rajagopalachari]
when people told him that a good Press
Bill had been, introduced. But, he has
since examined it and found it bad
enough for me to be the author. He
further said that the Prime Minister
did not know about it at all until I
whispered in his ear that there was this
Bill waiting to be passed. If the hom
Member will ask others and learn the
procedure of Government, he will
understand that Bills are brought tc
Parliament only after Cabinet appro-
val. Also he may read again the
President’s address at the opening _of
this session and see that the Press Bill
was referred to in it. As for the Prime
Minister’s assurances and Mr. Mathura
Prasagd’s understanding of them, he had
opportunities at another place of put-
ting the question specifically to  the
Prirmge Minister and I think he obtained
adequate answers from him clearing
his doubts. Lastly, he will forgive me
advising him to deal with the merits of
any problem or issue before him and
not to yield to the temptations of
personal prejudice. I shall leave Shri
Mathura Prasad Mishra at that. I am
sorry for having had to refer to this.
Older parliamentarians will forgive me
for dealing with Shri Mathura Prasad
at this length. It would not have been
respectful on my part to have ignored
him altogether.

Before I go into the subject matter
of this most interesting debate and
reply to the points made, I must
congratulate Shri Deshbandhu Gupta—
I will not call him by his new name—
on the most able presentation of his
case. The orderly and skilful present-
ation as well as the style and method
of exposition displayed the highest
parliamentary ability. I cannot, of
course, say the same thing of the
substance of it, being sincerely con-
vinced of the need for this or some
‘other law to deal with the subject. I
cannot help my conviction that it is
necessary to have a revised and
reasonable law, setting out as clearly
as possible certain minimum regtraints
which a free Press should cheerfully
accept and which are accepted tacitly
or expressly in all civilised and free
countries that do not want disorder
and disturbance. A democratic Gov-
ernment depends on the support of the
masses, their continued intelligent
supvort. not on Any physical strength
with which the Government may quell
overt disorders or attempts at violence.
When people ask us to depend on that
strength and not resort to preventive
measures. I'"am left wholly uncon-
vinced. We . cannot afford to let
peoples minds be poisoned. I want the
.wery -earnest attention of the House to
this point which may look academical.
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but which is extremely important in
the practical affairs of life. The basic
qualities of our people’s character are
as good as of any other people in the
world. I shall not claim more though
I may. But, alas, we cannot say that
they cannot be easily misled or hypno-
tised by repeated phrases. That is the
result of the very goodness of which
I am proud. Even if the majority of
the people are firm in their thought
and conduct, and unshakable by sug-
gestion and incitement, there are, in a
population of 400 millions who form
this Republic which has, let us re--
member, discarded traditional respect
for ruling dynasties or of ruling classes,
and now depends on the commonsense
of its people in general for order and
good Government, there are in this
vast multitude, quite enough numbers
of men and women in every area who
can, if misled, make wasteful distur-
bance, discord and violent trouble
which can hold up all co-operative
peaceful effort to make constructive
progress.

Shri Kamath: Has not the Home
Minister helped the people to discard
respect for traditional rulers?

Shri Rajagopalachari: I do mot com-
plain. I am sorry; I always suffer from
this defect; I use less words than
necessary. What I meant was that we
cannot command now any other force
for preserving order. We cannot com-
mand the old traditions which prevail-
ed before and which could keep order
without showing itself; we cannot
command physical force now. We
have no focus of authority for preserv-
ing order. I was laying stress on the
need for keeping the general temper of
the people and their ccmmonsense
intact without being vitiated or allowed
to deteriorate.

We require public order and peace
so that we may make progress and
take equal rank with other great self-
governing nations within a reasonably
brief period. I have no other object
but to preserve the necessary condition
for peaceful progress in desiring to
leave a law behind me that should
comprise the essential “Dont’s” for
printed stuff. It was called a parting
gift or a parting kick in sneer and
criticism. But, let me say, ‘I do net
mind these criticisms or these sneers.
It does not matter. What I want to
do, 1 know. It is to leave a law that
shouli comprise the essential, minimum
“Dont’s” for printed stuff. If it is
there, with courts to guard the canons
of just and fair interpretation not only
of the law, but of whatever is printed
or complained about, a code of conduct
for all sections of the Press of our
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cuntry will grow out of it, I am
certain,

What with the written Constitution
and the judgments of the various High
Court Judges and of the Supreme Court
and the interpretations of lawyers who
can advise, public men, writers and
others, the present condition of law in
this respect is, in my opinion, I respect-
fully say, truly chaotic. There are
laws which have been declared, some
of them ultra vires, some of them
partly ultra vires and partly intra
vires. There are laws which, the Press
takes for granted, are revoked and
rendered nuli and void, but which
lawyers can prove are still valid to a
greater or lesser extent, and there are
people ready to argue any point up to
the limit of the judges’ forbearance,
which again varies with each tribunal
and each judge. I do not say that
this authority which courts exercise is
undesirable or that variation of inter-
pretation is unsound or can ever be
got rid of completely.

But the Press law is more chaotic
than most other departments of law, as
it stands now, that is to say, before
this Bill is adopted. The subject is of
fundamental importance in democracy,
as I was trying to explain. On the
character of the daily issues from the
Presses in India—I believe every morn-
ing two million copies of various
papers issue out and are read with
avidity perhaps each copy by about
five or six men and women—on the
character of these daily suggestions
contained in these papers depend the
thoughts and, therefore, the actions
and the behaviour of the people. So I
feel convinced that a reasonable Press
ethic with sanction behind it is abso-
lutely necessary. The present chaotic
condition is not good for anybody. I.
therefore, do not think the substance
of Shri Deshbandhu Gupta’s arguments
was sound. But the manner of it was
excellent and the great union of editors
cannot say he has not discharged his
duty by them as their President. But
the arguments advanced by him with
apparent cogency have been_ most ably
and effectively answered in, among
others, two most remarkable speeches
delivered in the course of the debate.
1 hope I shall not be considered imperti-
nent if T express my personal appreci-
ation of the fine contributions made by
Shri Braia Kishore Prasad Sinha and
Khwaja Inait Ullah in this debate. The
former most effectively pricked the
bubble of the oft-repeated argument
that in the civilised countries of the
West there are no such laws as we

ropose to have. He effectively quoted
grom no less an authoritv than Direy
and showed how ill-informed people are
of the actual laws of England in this
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respect when they put forward this
:l‘gutpent. has great capacity
or silence and for restraint, England
has capacity for orderly progress; and
they do not ialk about their laws and
S0 we do not even know what
their laws are. Also England’s ¢ld
laws and established laws are written
o English and not in iegal jargon
and they are all Soncise. But we
80 into A to B and right on to
Z, even to provide that a man should

t make a nuisance of himself any-
where ; and we think our laws are
prodigious and we think in England
there are no restraints, A word is
enough for the wise. A brief expla-
nation in their statutes to the effect
that restraints should be observed, is
enough for them. There are quité a
few laws in England as was quoted by
Mr. Braja Kishore Frasad Sinha from
his book. He has quoted enough and
explained enough to show that not only
the substance of our proposed law,
but almost every phrase and word in

another occasion, that is, when th
Constitut._ion amendments were d:
:)vz;:le%, with t1:he Press Law of Sweden
vhich 1s not an uncivilis

ritarian country. ed or autho-

Khwaja Inait Ullah in his fi
Hmdustan_i speech proved to the hlill'i
the faIlagmu_s character of every one
of the objections so vaocifercusly rzised
against the provisions of the Bill. He
argued with such sincerity of convie- “
tion and clarity of expression and
unimpeachable commonsense that I
turned to my friends representing the
Press, to see how they received his
points. I could see that they tried to
cover their defeat by srniles and a
good-humoured expression of face. So
far good. I do not complain. Mem-
bers of Parliament are entrusted with
the responsibility of making laws for
the Republic on considerations of
public welfare and puhlic security.
No professional or double allegiance
should be allowed to cloud orr juda-
ment or affect our attitude. We may
represent facts on behalf of any parti-
cular interest. but our judgment and
our vote must be independent. We
may be editors, presidents or secreta-
ries of trade unions or editors’ con-
ferences or of journalists’ associations,
or members of chambers of commerce,
etc., but the allegiance of our cons-
clence must be to Parliament and we
are Members of Parliarhent . ghove
everything else. That should Me our
biggest if not our sole loyalty, = -

Shri Kamath: Not even the party;
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Shri Rajagopalachari: Yes, not even
the party, I fully admit that, as in
practice Members of this Parliament
have shown in the daily time-table of
the House.

Well, it is made out as an objection
to this Bill that to enact a separate
law for dealing with the abuse of the
freedom of expression .by those res-
ponsible for the publication of news-
papers, a law different from the
ordinary penal law dealing ~ with
individual offenders, would be discri-
mination. This is a most specious
argument. Non-discrimination is often
pleaded for in order to maintain one’s
superior position and power. The
argument leads just to the opposite of
what the law of non-discrimination is
conceived for. The first point to be
remembered in this’ connection is that
the weapon of the Press is very
different from the instruments avail-
able to ordinary individuals. The
spread of the harm is wider and the
effect is far greater and most rapid.
Expression through the newspapers is
as different from individual freedom
of expression as a rifle is different
from a stick or as a motor-car 1s
qifferent from bullock-cart. The laws
relating to ordinary conveyances are
not enough to deal with laws relating
“to railway trains and motor-cars and
aeroplanes. They would not be suit-
able and they would not be adequate.
If bicycles and motor-cars have come
to stay, we must provide for _their
registration and for the regulatlon.of
their working and not be content with
the doctrinaire attitude and simple
general rules related to all conveyances
without discrimination of whether it
crawls at three miles per hcur or flies
at 40 miles an hour.

An Hom. Member: Four hundred
miles an hour.

Shri Rajagopalachari: I meant a
motor-car and not an aeroplane. If it
is an aeroplane, of course it will be at
about 200 miles per hour.

Again, there is the distinction
between the elements that go to make
up an offence on the part of an indivi-
dual and the circumstances under
which corporations and persons res-
ponsible for a daily newspaper commit
a breach and the nature of suck
offences. A certain amount of vicu-

rious responsibility has -to be under- .

taken by those responsible machine-
made expressions of views, who have
to maintain various degrees of anony-
mily on behalf of their contributors
and writers which is considered almost
as sacred as the Code of Manu or the
Vedas or the Upa . This dis-
tinction is not for the first time drawn
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by me, but it is a well accepted
doctrine in modern legislation. The
ordinary law is inadequate and in-
applicable to such cases.

It is true that prosecutions for
obscenity or libel can be undertaken
in the ordinary way, but it is well-
known that they are most ineffective

-and they will only serve to heighten

and expand the injury already com~
mitted. In fact, such newspapers as
thrive on scurrility desire the adver-
tisement that is secured by individual
prosecution and protracted trial in
court. It is necesary that walthough
individuals are also concerned, the
public interest should be safeguarded
by the State proceeding against the
newspaper or journal as such, apart
from the prosecution of the man who
with deliberate intent, was guilty of
obscenity or scurrility.

It is said that we might have laws
for emergencies, but we need not put
a Bill of this kind on the statute book
as a permanent measure. We are
living in fast-moving times. No law
placed on the statute book need be
congidered as permanent. We have to
amend and change the laws from time
to time, even though we do not call
them emergency laws. There is such
a thing as emergency but there is also
such a thing as the peculiar condition
of our times.and of our country which
call for special care. We have strong-
est feelings of caste and religious
classification. We have illiteracy at
a high percentage. We are generally
poor and liabte to all the temptations
of poverty alongside of an exotic
culture demanding high scale of
expenditure. We have on top of it
adult suffrage and a Republican Gov-
ernment where no particular man has
high authority or power. (Shri
Kamath: Question). Our country is
not like other countries either in
the east or in the west. We belong
neither to the West nor to the East.
Our laws must be of our own pattern.

It is said that there is a general
impression abroad in the world that
the Government of India is desiring
to put restrictions on the Press, that
our credit abroad is injuréd by this
impression and therefore that we
should refrain from passing this BilL
I respectfully submit that the agitation
of those responsible for the Press of
India was the cause of such wrong
impressions as prevailed in respect of
the attitude of the Government of
Ipdia towards the Press. Every one
is liable to fall into this trap and I de
not say it only about tite Press. A
particular interest that takes up am
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-agitation is tempted to exaggerate and
overdo' the agitation and when this
happens to be the great channel for
information abroad, the agitation mis-
deads the rest of the world who judge
‘things on insufficient data and without
iime for enquiry. If the landholders
-of India sfarted an agitation they
would have to depend much on the
.Pres§ for carrying. on tkat agitation
but if the Press itse!f takes up an
agitation, the weapon is its own and
that is why the injury is greater. I
know that as a result of the propa-
‘g¢anda done by the newspaper unions
of India wrong impression was created,
but I think that when people abroad
saw the actual amendments made in
‘the Constitution over which the agita-
tion had been started the wrong im-
pression was effectively removed and
no one is now deceived to think that
the Press in India is less free than any
-other Press in the world. Above all
no amount of propaganda can alter
facts. Fifty years, ago I was taught
the lesson not to depend on propaganda
-or_waste money on propaganda: facts
will be the best propaganda. (Shri
Kamath: How many years ago?) My
political _ history . dates beyond the
times of hon. Members here.

The world abroad sees what things
‘are written, what criticisms are made
and are freely permitted in India.
"They can judge and see that the Press
in India is freer than ever it was before
-and freer than most Presses in ihe
world, as free as the lL1ess in England
is. I do not believe—! read English
papers, sometimes—that any criticism
-appearing in the section of the British
Press that is opposed to the preseni
.administration in that couniry and
writes in a free and frank style,
different from tfhe Euoglish that we
know, goes to the length to which
in India some narers take their
-criticisms = of the acuninistration and
personalities in TIrdia. This is
about papers conducted in the English
language. As for the language
papers as they are now called, I claim
that no Press in the world enjoys the
‘licence that these papers enjoy. Soon-
-er or later the world will understand
that in democratic India the Press is
perfectly free as regards expression of
news and views and the language in
which criticism is expressed is in no
manner deterred by considerations
.even of respect for authority, not to
speak of repression.

All penal and quasi-penal regulations
-are for exceptional people. Mr. Goenka
made in his very fine speech
-comments . and arguments as it
‘this Bill was directed against the
Press-as @ -whole. That is not correct.
fit is not the intention: it cannot be
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the effect of. the Bill if passed intor
law. The ordinary average is good.
The bad is an exception and it is for
that exception that laws are provided
for in any country in any field.

It is argued that the measure that
I propose would give a bad impression
to penple about the Press in India. It
would appear, they say, that maost
newspapers today were committing
the breaches complained of and provi-
ded for in clause 3. Nc one used to
the study of laws in any country
draws such foolish conclusions. I have
made it quite clear that this clause
and the whole of this Bill are intended
for the few who may commit the
serious breaches referred to. I stated
at the very outset that I do not expect
even in the few cases these clauses
will be successfully applied. Hon.
Members know that any éxecutive
Government which had its own autho-
rity easily exercises it but when the
executive Government has to go as a
complainant to a court and submit to
the decisions not of a court but of the
terrible jury which I am going to put
into the jury box in any one of these
cases and thereafter the High Court
which is not always too kind to the
executive Government will have the
power to review. no executive Govern-
ment will pass an order for prosecution
without considering it a hundred times
whether it can do it with profit or it
may result in disadvantage to them.
I have indeed claimed that the Bill
may orobably remain unapplied to any
case. I do want it, however, to scare
away bad people, the exceptional
people who want. to do things I have
described there, not the people here
who think that they may thoughtlessty.
recklessly or in an absent-minded
mood commit such a breach. It is not
intended for them but for those who
have it in their minds to do it and who
will be afraid of doing it thinking that
I am a bad man or my successor is a
bad man and would put the law into
action. A

The value of a penal law is in its
non-application. not in its constant use.
The law should remain there to serve
as a deterrent:#ad to helo the better
section of the “Press to develop right
standards of expression to prevail in
the profession. In the Penal Code we
have provided for punishing people who
commit all kinds of offences such a%
the practice of slavery. unnatural
offences and the like. Is it a criticism
to say that the Indian Penal Code wilt
create the impression abroad thak
slavery is vprevalent here or that
unnatural offences are very cotwmon?
It is not a correct argument. Even in
the British law there are horrible
offences described and punishments
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set out. Nobudy need unagme that
the indian Penal Code people
in the —yorld will think that such
things largely prevail 'in India. Yet
these offences have to be mentioned
and provided against.

The ethic of any particular profes-
sion depends on the individuals prac-
tising the profession. Ultimately it is
this natural development of standards
that we have to depend upon. This is
a common argument for both sides.
So we have to accept the argument
that ultimately we have to depend on
the natural development of standards
in any particular profession but the
mnatural development is assisted by the
penal law, because there are black
sheep in every profession, including
even the Cabinet as was so kindly and
nicely put by Mr. Goenka in a moment
of forgetfu].ness of his wusual style.
This is not the case only in this ﬁeld
It is the case in every department of
Life. It is not the case only in this
field where natural development has
to be assisted by the penal law. Delhi
or Bombay is becoming cleaner not on
account of the nuisance laws as such
but by reason of the higher standards
in the minds of the ocopie themselves
but the penal law is necessary so that
it may help the raising of the
standard. Look at our Constitution.
We have provided even for the im-
peachment of the President, we have
provided for the impeachment of the
Speaker in the Constitution. We have
done it cold-bloodedly and without any
nervousness in the Constituent As-
sembly. We have provided for dis-
qualification of Members and candi-
dates to Parliament on the grounds of
idiocy and insolvency and the like.
Does it disfigure our statute-book in
the sense as was argued in the case of
this poor Press Bill? We have passed
the Constitution in its entirety, with
all its blackspots, if you may so call
them. They are not blackspots. No-
body need be scared by such provisions
for exceptiona! cases and imagine that
our credit abroad or our conscience
inside will be injured thereby.

‘The fact of the matter is that we
are obsessed by the memories of a
previous Government. That is the
thing 1 have to fight against. I may
make it clear before I say anything
else that no fair comment or bonafide
criticism of the system of Government
or of the measures of Government or
of the administration or even of the
laws passed or for that matter, even
u! the Constitution would come within

the terms of any of the items of
obiecﬁnnable matter dealt with in this
rence was a word which

w-s much handled Interference with
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the working of a factory, for instance,.
is not the same thing as criticising the-
administration of the factory. That.
example can be applied to every other
case. Interference is very different.
from criticism. In the same manner
interference with the administration of.
law or with the maintenance of law
and order is not the same thing as.
criticising ithe officers or the methods.
or the procedure or the practice:
concerned. People were complaining
that these words are not in the legal
dictionaries. So much the better.
These words are in the ordinary
dictionaries which every man can
read : it is only special terms that are
put down in the legal dictionaries.
Interference is a common word. Also,
philosophers and grammarians ands
literary men will understand easily
when I say that no definition is really
possible unless you go down to certain
well-known and . well-understood
words. Even if I define interference.
if I define violence or sabotage. I
should finally come down to certain
words in the ordinary dictionary and
depend on that dictionary and not on
a legal dictionary. It is a vicious
circle in the use of legal language,.
but there are certain words which are
well-understood and which should be
understood . if there is no legal defi-
nition or interpretation of the word,
then the definition in the ordinary
dictionary is accepted by the interpre-
ting tribunal. Interference is a well-
understood word. It is something
physically done to stop or injure the
machine or the organisation. It is not
mere criticism : it is not thought, it is
not criticism or comment—it is some-
thing physically done to stop or injure
the machine or the organisation. It is
not our fault if we misuse words. If
any hon. Member says, “Why do you
interfere with me?” when he is criti-
cised, it is only nproof of his bad
temper—it cannot alter the meaning
of the word interference. You can
freely criticise the distribution of food
or of services but you do not interfere
with the administration of laws regu-
lating the supply and distribution of
food or of utility services by any
amount of criticism levelled against it
with the object of improving it or
changing it. Interference is a definite
word with a well-known meaning. T
can criticise the railway administra-
tion, but I interfere with that adminis-
tration if T do something more than
criticism, for example, if I arrange for
the failure of a semaphore or a signal
or cause a derailment hv removing a
rail. Mv hon. friend. Khwaja Inait
Ullah made the nosition very clesr in
his sneach in this respect. He dealt
with interference and the mistakenr
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criticism of the clause with reference
to that word.

An Hon. Member: The
hag failed.

Dr.. S. P. Mookerjee: Interfering
with your speech,

Shri Rajag i: If he did it
purposely he would be an offender.

Pandit Thakur Das Bhargava: Pur-

pose and knowledge and intention are
nowhere mentioned in this clause.

Shri Rajagopalachari: Purposely. I
will deal with it either here or in the
Select Committee. When we are
punishing a man we must examine the
intention—whatever the legal term
may be. When we examine and pro-
secute the institution which produces
that writing. the raearing of the word
and the tendency of the word alone
must guide us, not the intention. I
may be a very well-intentioned man
but if ‘I dréw a picture of a man going
and stabbing Swami Shraddanandji,-
I cannot say I am well-intentioned—
the picture will be the matter that will
be judged: its tendency or its effect
will have to be taken into account.
But let it be taken once for all that
any bonafide adverse criticism however
much it may differ from the prevailing
governmental view cannot amount to
interference or anything else put down
in clause 3. I am not offering this as
an assurance. I accept the rule that
no assurance given on the floor of the
House will govern a court: it is the
law that governs. What I say is under
the law and according to the termino-
logy of the law that I propose should
finally be passed; my intention in
furthering this Bill is that no adverse
criticism, provided it is bonafide, how-
ever much it may differ from the
prevailing governmental view, can
amount to interference or anything
else put down in clause 3. And you
may take this intention of mine not as
an assurance but as a basis and work
out any change in the language that
may be desired.

Again, violence is a well-understood
word. It is the unlawful exercise of
physical force agawnst anv person cr
intimidation by exhibition of such
unlawful physical force. Sabotage is
also well-understocd. With due de-
ference to those who dil not think so
and said so, sabotage is very well-
understood. and I give the meaning
here : it is the doing of damage to plant
or stocks, bridges or roads and the like
with the intent to destroy or injurious-
ly to affect the utility of the plant or
the service or the means of communi-
cation—not criticism. Sometimes we
say, “ You have sabotaged my propo-

microphone
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sal”, but that is only a figure of
speech, it is not the word sabotage
used in its ordinary sense. When we
use well-known words as they are
understood in the language standard-
ised in dictionaries we do not require
further definition or qualification.
Take Lord Macaulay’s draft of the
Indian Penal Code. It is a remarkable -
production ; I wish all of us, Parlia-
ment Members as well as draftsmen,
kept this for copy as regards language.
There you will find assault defined,
hurt defined, and defined in a most:
metaphysical way because there he
was at the bottom of things, he was
so to say at the rock bottom of. -
terminology and he had to define what
force was and he had to give the
definitions of other words. But
through well-known words he has
defined in the Penal Code what
causing hurt would be. When we use
well-known words, therefore, we use -
them in the sense standardised in
dictionaries and we do not- require -
further clarification or definition. We
have to define and explain special
terms of art; but words like ‘inter-
fereénce’, ‘violence’, or ‘sabotage’ can
neither be extended beyond the normal
meaning aof those words nor fail to be

. understood properly. And in all this.

process—and here is the important

point which perhaps may have to be -
repeated by me over and over again in

different contexts—in all this process:
of understanding and judging whether

there is a breach or not and what was

intended by the law to be protected

are all left to the impartial decision of

a judge who is used to and .is well

versed in the determination of compli-

cated judicial issues in a fair and

impartial manner and the proposal is

further that such jndges should te-
assisted by persons familiar with the -
language and the particular standards

prevailing in the newspaper world. I

could not go further. I am not as bad

at all as Shri Mathura Prasad Mishra

thought T was. I thought honestly to -
make as liberal a measure as possible:

and I could not go beyond this. When

I have gone to the judge and the jury

of Pressmén and those who know the -
language of the Press as it prevails at -
the time when the prosecution takes

place. I cannot go beyond that unless

you give me a figurative dynamite to

blast the rock and get some water out

of it as it is necessary to do in my

native district.

The word “classes” in sub-clause (vi):
of clause 3 has frightened some peobple.
The fright was natural. Section 153A
of the Indian Penal Code was enacted "
in 1893—fifty-three years ago. “Feel--
ings of enmity or hatred betweenw
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~different classes of Her Majesty’s

subjects” were the words in this
section. Many courts have examined
and applied the words used in this
section. They have found no difficulty
in not punishing the just and in
spunishing® the real wrong-doers in
this respect. The section has been
well understood and interpreted by
courts all these 53 years. I have
copied in this Bill the language of
section 153A exactly as it stands. Any
change of languag> n)w after © over
fifty years would produce more doubt
and confusion than any advantage.
There is always an advantage in using
words which have stayed with us for
a long time, especially legal words
interpreted by courts all this half
- century.

One hon. Member, Sardar Man—I
find he is not here—commented on the
fact that whereas in that section the
- words are—

“ Promotes or attempts to pro-
mote feelings of enmity or hatred
between different classes or per-
sons in India™”

I have in this Bill said, “Tend to
:promote etc”. Instead of “attempt”
-I have used the words “tend to pro-
mote”. The 1931 Act which is sought
- to be repealed by this Bill says:

“tend directly or indirectly to
promote feelings of enmity or
tred”.

1 have omifted ‘directly or indirectly’
- and used only ‘tend’.

Shri Nazirnddin Ahmad (West
Bengal): This is more dangerous.

* Shri Rajagopalachari: No, unless you
have a bee in your bonnet or an
obsession in your brain. There is no
more danger. 1 do not want the word

* ‘indirectly’. '

Pandit Maitra: There is obsession on

- either side.

Shri Rajagopalachari: Very well,
you have made a good retort, I admit,
but a very simple retort. «Like ping

. pong the ball goes up and down, but
‘please follow me,

I do not want the word ‘indirectly’
to be in the clause because I am con-
vinced in my legal conscience that the
word ‘indirectly’ does serve to enlarge
the ambit of the offence unnecessarily.
Hon. friends should remember if you
put an -adjective, you create room for
doubt. If you say ‘tend directly or
indirectly’ you have let.the door open
for indirect tendencies. So I remove
both-sdirectly’ and ‘indirectly’. I have
put it as ‘tend’. -
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Shri Ramalingam Chettiar (Madras):
‘Attempt’ is defined whereas tend is
not.

Shri Rajagopalachari: I know that
‘attempt’ is defined in law. My next
sentence was that. When we deal
with the effect of writings and written
representations. in my opinion and
according to my knowledge of the
English language the word ‘tend’ is
more appropriate than the word
‘attempt’. The word ‘attempt’ can
only apply to physical acts. The word
‘attempt’ does not appropriately apply
when we deal with the meaning of
written things and the effect of written
things. That is why I have used the
word ‘tend’. Just put the word ‘at-
tempt’ in' the clause referred to and
then see. Saying—

“Words or other written repre-
sentations which attempt to
promote ..."

would be altogether wrong. At least
it jars on me with my knowledge of
the language. ‘Tend’ is necessary i
you deal with words, but. you may
modify the word or you might even
suggest some other words. For in-
stance, my extremely vigilant and
helpful friend Mr. Kamath said. ‘Why
not say “calculated to”?" I admired
the suggestion. and I have taken note
of it for further study and examina-
tion. but the word ‘attempt’ would be
altogether out of place. That is the
reason for the difference observed by
Sardar Man and nothing else s

sor wicked on the part of the Home
Minister.

Mr. Deputy-Speaker:
the 1931 Act.

Shri Rajagopalachari: Yes. but the
1931 Act has to be repealed and they
want something better, so I have re-
moved the words ‘directly or indirectly'
and kept ‘tend’. ‘Tend’ means ‘having
a tendency to’. I remember a pas-
sage from a book of jurisprudence I
read and when I was only seventeen
years old. I think I understood it rightly
enough at that age. I read in that
book that when dealing with contracts
the older jurisprudence said “What is
the offer ? What is the acceptance?
This is a contract”. but the other book
of jurisprudence that I read. which
was a more up-to-date book at the time
said, “No. It does not depend upon
that. The law does not care for what
was said. The law wants what was
expected by what you said. What is
the impression you created in the mind
of the other person when you said
something, and if he accepted it, he has
accepted that and that is the confract”.
Here, we are dealing with the effect of

‘Tend’ is in
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words used and we cannot find a
better word than ‘calculated to’ or
‘having a tendency to’. Because the
British Government was applying the
word ‘tend’ in a particular way, we
should not imagine that the British
language had been spoiled on that
.account. The word ‘tendency’ has a
very definite meaning and that could
very well be understaod by any judge.
The tendency is the property of the
language and not of executive autho-
rity and I would not be afraid of the
word ‘tend’. Whatever may be the
law made against me, for instance,
‘tend’ has a definite meaning.

Pandit Maitra: It has acquired a
judicial connotation also.

Shri Rajagopalachari: That was not
a proper connotation. We have dif-
ferent judges now.

Very lengthy criticisms were made
of the subject :na‘ter of clause 3.
reading the sub-clauses one by one, All
such criticisms in my humble opinion
as were advanced were more _essays
on the imperfections of the English
language, that is, as we understood it,
rather than any substantial or convin-
cing points made against the substance
of the provisions contained therein.
Sub-clauses (i) to (iv) of clause 3 do
not call for any explanation. Sub-
clause (v) of clause 3 is what is
prohibited—hon. Members will look up
the Penal Code—in section 189 which
was written a 100 years ago. The
clause is word for word the same
language as section 189. That is to
say, real interference with public
service. So also (vii) is word for
word section 503 of the Indian Penal
Code, what is well-known as ‘criminal
intimidation’.

Pandit Maitra: They have all sanctity
now.

Shri Rajagopalachari: Most certainly.
I do not think I could write a clearer.
more precise or a juster definition of
‘criminal intimidation’ than is contain-
ed in section 503. If necessary, I shall
call Dr. Mookerjee in evidence on my
behalf. I cannot write a better defini-
tion of interference with the rublic
authority which is criminal than what
is written in old section 189. I would
ask Dr. Mookerjee to improve Macau-
lay’s language and make it juster or
more precise. It is impossible, I say.
If an individual can be punished for
an offence so described in 189 or 503,
and that wording is fair and appro-
priate, I would ask how it could be
inappropriate for a newspaper that
attempts to commit the same offence
.through the printed word? We can-
not have one definition for the common
individual and another for the Press.
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Shri Goenka: Lzt it Le applizl to-
all the clauses. .

Shri Rajagopalachari: The same law -
cannot apply to all classes as it would .
produce injustice. Discrimination is a .
definite act ; it is not merely a formula,
dogma or creed. I discriminate
and if I commit the very offence that
I do not wish to commit, namely, to
make discrimination ; if for instance I
said that only a certain class of school
boys should be admitted in a college
only those who have secured certain
marks, then I would be making a dis-
crimination against the poor boys who-
have not the family lifle and the
tradition or the asseriation that the
others enjoy. My l4adras friends shcvid
kriow at once as soom as I refer to it.
My friend knows 1t at. Le is siiling. If -
an individual can be punished for an

‘offence and the wordinpg for that pur-

pose is fair and proper then I respect-
fully claim that there is nothing
wrong in the definition of the offence
so far as the Press is concerned. The
degree of the offence may be different:
the punishment may be different; every-
thing else may be different; but
the “description of the  offence can-
nct be improved. The language is
the same, I assure hon. Members.
werd  for word, ust excluding even
unimportant words. 1 have no doubt
the Select Commuttee to which this
Bill may be referred will examine -
the clause with great care and 1
shall have an oppcrturily tl.ere eilher
to defend the provisious or to acceot
modifications whith may be shown to
be necessary or desirable.

‘A.fper all—again I repeai-—tke judge
will interpret and weigh the merits of
the cases. The execution of the law is
not left in the hands of the executive.
Let not repetition lessen the value of
that provision. I have not followed
the process of bargaining when intro-
ducing a Bill, keeping up my sleeves
certain further concessions, and giving
them after the harassment I may have
in the Select Committee. I have
placed all my cards on the table. The
Bill is there. Let hon. Members not
yield to the cheap temptation of -
considering the provisions of a judicial
tribunal and judicial trial, and the
provisions for appeal and jury, un-
important simply because I myself °
have offered them initially. For my
part, even if the Bill is thrown out.
I hope that this proposal I have made
is a valuable contribution to the pro-
gress of law in this country. I do
hope that nothing will be valued at
less than it is simply because of -
obsessions in the mind of particular
interests, or on account of the fact
that I myself have offered it and there
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{Shri Rajagopatachari])
_is no new concession to be wrung out
-of me.

The execution of the law is not left
-in the hands of the executive. This
was the case under previous laws and
_is the great obsession which some hon.
Members are not able to get over.
‘When this is pointed out an attempt
-is made to cast doubts on the impar-
‘tiality of judges. What then is to be
our anchor? Whora are we finally
‘to trust and depend on? Are we to trust
no one in the world but a free and
- unrestrained Press? Not only 1is -a
judicial tribunal and full Jqucml
- ‘procedure providai for the trial of
..every complaint filed on behalf of the
. Government against a newspaper, but
- a company of newspapermen sit down
to give their verdict, mostly their own
-brothers in the profession, to assist
the judge who is bound to accept such
- verdict unless the judge refers the case
to the High Court and the latter takes
-a different view. If we do not trust
the High Court. if we do not trust any
judicial tribunal, if we do not trust
< our own...

‘Shri Naziruddin Ahmad: There is no
-question of not trusting the judges.
The law will compel t.l;em_to punish
-persons who are moraily innocent.

Shri Rajagopalachari: When we are

- making a law the question of tr.us‘t
. does arise. When we are discussing
- the provisions of law by which sqch
and such people are asked to decide

- whether the law is to be accepted ur not
depends on the elementary .question

whether we trust the tribunals to

which the law says we should go. 1
ink my hon. friend Mr.
do not thi y friend any

Naziruddin Ahmad has e
substantial doubt in my mind by
reason of his interruption.

Every issue is to be judicially tried
and d‘;ycided and the Government can
only make a complaint to the court to
initiate the proceeding. Every decision
of the court is subject to appeal to the

‘High Court. Let us not break our
anchor in our enthusiasm for opposing
a Bill. The anchor In democracy,
where all questions have to be decided
" finally by a tribunal. is the High Co_urt.
Let us not throw the High Court into
2 mere argument against a Bill. We
must stand by them and when_any
Jaw provides for appeal to the High
Court. there should be no, discussion
jn that matter. We can point out that
such and such procedure also, should

““be followed. That will .certmnly be
looked into. As I said, it is not merely

. Jor making a caustic observation that I
‘say this but becauseen I wlifsh ;o gg::m::
substantial argument.

- trust the judge. i I cannot trust the
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jury, if I cannot trust the High Court,
I say positively that I cannot wrust your
free Press. I mantain that my point
is quite sound, but let us discuss it
later on. If they want an appeal
from the High Court, if they want a
jury to assist the High Court also, if
they want any other provision, let us
examine it.

It was said by the President of the
All-India' Newspaper Editors’ Confer-
ence in his speech that he would not
be sorry if tHe special jury provision
were dropped. And this was repeated
in a different way by the other sturdy
,champion of the Newspaper Editors’
Conference, Shri Ramnath Goenka who
said “I do not like this jury provision”.
Shri Ramnath Goenka always indulges
in a frank style of language and he
straightforwardly said “I do not like
this provision”. Shri Deshbandhu
Gupta is a Parliamentarian and he
said “We shall not be sorry if the
special jury provision is dropped”. All
this confirms me in my doubt that
gentlemen belonging ‘o the profession
are not very keen on sitting in judg-
ment over their own brothers. They

are perhaps afraid of their united
front being broken. (An Hon. Mem-
ber: That is your object). United

fronts are good for certain purposes,
but where we wish to improve and
preserve standards of conduct one
should have thought that the judg-
ment of the brothers in ouc's profes-
sion would be prized very highly. It
is the unwillingness, if not the in-
capacity, to restrain and reform and
check erring members of the profession
that causes apprehension in the Gov-
ernment’s mind. for which this Bill is
provided. Anyone who dares to point
out the errors of an erring brother in
the profession and who insists on good
conduct is made the target of attack,
as Shri Deshbandhu Gupta knows very
well. We have, I know, to pass
through this stage: I admit we have
to pass through all this. While passing
through this stage I claim that the law
must come to the assistance of those
whn wish in their hearts to check
those who fall below the standard.
Even a common peasant knows that he

must put up a scare-crow, a mere
piece of stick with a kambli
round it, in order to preserve
the crop that he has raised.

He will have to keep a scare-Ccrow
there. The birds well know that it is
not a man—I car thirs of the birds’
minds too—but they are not quite sure
that it is not a man and so there is
some hestitation. Now, that is the
present law. We have to pass through
this stage, as I said. Bwut the vpenal
law is a necessary auxiliary to those
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-who in their heart of hearts really
wish to check this evil.

In this connection let me read a
_passage that has been brought to my
.notice. The Al-India Newspaper
-Editors’ Conference met in New Dclhi
on March 13 and 14 under the chair-
manship of Lali Desnbandhu Gupta,
and a resolution was passed condemn-
ing the tendency—I am sorry he has
used the word ‘tendency’—in a section
of the Press to persist —here are the
-quotation marks—*“tc persist in - de-
liberately publisninz matter whick is
false, maliclous, and indecent and which
coniravenes accepted standards of pre-
:sentation of news and comments”. The
actual resolution is this. It is short
and I shall read it:

“The Standing Committee, with-
out in any way seeking to qualify
the freedom that the Press rightly
.claims for publication of news and
comments in public interest, re-
grets and condtmns the degrading
tendency in a small section of the
Press to persist in deliberately
publishing matter which is false,
malicious and indecent and which
contravenes accepted standards of

presentation of wnews and com-
ments.”
Now let me explain why I quote

this: This shows that the hearts of
the Press bosses are sound; at the
same time their brains are also quite
alert; they know what is going on;
they see the tendency, the deliberate
mischief that is being done and the
growing tendency and the like and
after seeing these, they have expressed
it. My hon. friend, Pandit Kunzru
asked me: What is the evidence that
scurrilous things are being written?
‘Have you made a list of them, printed
them, or made a typed copy of them
and put it before the House? That
was the old style but now the people’s
representatives know what is going on
in the country and there is no question
of evidence being multiplied. If I do

it they will print it as a book and;

distribute it. Hon. Members here know
the amount of scurrility and what is
described in this resolution of the
Standing Committee of the All-India
Newspaper Editors’ Conference. They
know what is going on and they have
‘taken notice of it recently. (Interrup-
tion) I am anticipating the reply. It

is an easy argument. Well, we are
taking notice of these things. Why do
you bring the Jaw? 1 say because
you are not able to check it. I have
been seeing some papers to which
reference was made by the All-India

‘Newsoapers Editors’ Conference Stand-
ing Committee and 1 have seen more

scurrility after it, more vulgarity plul
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an attack on the members of the
Standing Committee itself. Therefore, -
1 say that law is necessary. The law
is behind the screen ; it may not exhibit
its ugly face before you but unless the
law is behind somewhere, no organi-
zation, not even the Standl.ng Com-
mittee of the All-India Newspaper
Editors’ Conference would be able to
check their black sheep because the
interests are contrary, are different
from the interests of the better section
of the Press and therefore, there is
some need for law ard 1 am pruviding
this ugly scare-crow, an empty scare-
crow, if I may say so, and it will serve
the All-lndla Newspaper Edifors’ Con-
ference if only they will co-operate but
if they have made up their minds not
to co-operate for some time—I do not
think the anger will be there all the
time, we forget most things—and if
they persist for some time, I. make an
appeal to them but if they want teo
keep the agitation, I may say it will
not serve any purpose. The United
front may be maintained but later on
I am sure this law will be useful. I
have 'known of such cases. When
recently the Sarda Bill was proposed,
people thought that it would be a dead
letter or there will be a revolution and
so on. Now one hardly knows which is
forward and which is behind. The
age given in the Sarda Act is far be-
hind the actuality that is prevailing in
the country. The Sarda Act has not
been able to overtake the actual age
at which girls marry. Therefore a law
may be very much disliked in the
beginning but by and by the law wilt

serve its useful purpese; it is a good
householder whicn does not poke its
nose into affairs unnecessarily but
is behind these who want to take
help from it. Anyone who dares
to point out. the 'evil is, as I
said, made the. target of attack.

The Bill may not be liked by Shri
Deshbandhu Gupta or he may doubt
the value of the jury. Shri Goenka
really abhors the jury for some reason
or another. I submit it is not right to
non-cooperate in that way. . La

cannot refuse to sit in judgment over
erring lawyers. In their Bar Councils
from time to time they have passed
very stringent remarks and penalised
and on their recommendation men
have been debarred from practice.
I think the public has a right to de-
mand the assistance of the members of
8 particular professicn in majntaining
the ethical code suitable for that pro-
fession. Lawyers cannot refuse to sit
in judgment over erring lawyers. Par-
liament Members have not refused to
sit in judgment over erring Parliament
Members. The Jury that I have pro-
posed in this Bill follo:;sd this prine

" which is both right
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A “United front” is not always a safe
thing to maintain.

Shri Deshbandhu Gupta: May I
interrupt the hon. Minister and remind
him of the fact that during the last
ten years, the Press has acquitted
itself very creditably in the Press
Advisory Committees in sitting in
judgment on their brethren and even
conyvicting them ?

Shri Rajagopalachari: I a-cept the
claim. But, in dealing with offences
of the type that I have put down in
clause 3, they are not really their
brothers. You cannot control such
people without the assistance of law.
You cannot control criminal mentali-
ties. It is that that is intended to be
aimed at in clause 3. You do require
a law. I respectfully submit that your
own ethical authority can control only
those who err by mistake. You cannot
control, I claim, people who err deli-
berately. This clause is intended for
such people. .

Shri Deshbandhu Gupta: For that
the remedy is public opinion.

Shri Rajagopalachari: The remedy is
public opinion. But, we must help it
to,grow. The child must grow. Public
opinion should grow and it should be
aurtured not only by the mother who
is fond and loving but also by a father
who is sometimes harsh. As I said, I
will answer questions at the end.

Much has been said about the
absence of a maximum limit in the
Bill for a demand for security, They
have seized an obvious lacuna or
omission. It is not a careless omission;
nor is it an aimless omission. I have
omitted the maximum there for a
reason. It may be accepted or it may
not be accepted in the Select Com-
mittee. Much has been made, of it
even in the general discussion. It may
be clearly understood before I go to
say anything about it that wunder
clauses 4 and 7, the court decides the
amount of security that is to be given.
It does not matter what amount is
mentioned by the complainant Qowm—
ment. It is the court that decides the
amount of security. In the old law, it
was an executive flat -before publica-
tion, and the printer or the publisher
had to deposit the amount so demand-

ed. There was no objectionable matter ..

for the court to enquire into or look
into. It was a mere demand. The
executive had the authority to impose
it and any man who wanted to start
a press or newspaper had to fetch that
money before he started any profes-
sional work in that respect. “There-
fore, it is that the executive put down
a maximum limit. Here, the objection-
able matter is before the court before
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any security can be talked about. The
merits of the thing are discussed in a
court. Then, the question of security
arises. If security is finally decided
upon to be demanded, then, the court
has the power to fix it. Therefore, we-
:lo-ngt‘propose to put in a maximum
or minimum.

. Shri Deshbandhu Gupta: It I may
interrupt the hon. Minister. ..

“Shri Rajagopalachari: We will' dis-
cuss it later.

Shri Deshbandhu Gupta: It was at
the second stage that the maximum
was prescribed. The second stage was
equal to the first stage here.

Shri Rajagopalachari: May be; I do
not agree. Having committed one
fault, they might commit a second fault
when it is not necessary. But, I do not
propose to follow the structure of the
old law when I do not agree with it.
I have explained the reason why I have
omitted it. If it is. desired that a
maximum should be indicated there,
thereby indicating the order of the
amount that could be demanded, it
may be done. For instance, if I do not
say anything, the court may punish
the executive and bring it to ridicule
by putting it down, “Please deposit
Rs. 100”. If I put down a maximum in
the law as Rs. 20,000, they will think
in terms of thousands. I have no
objection to put in a maximum.

Hence the Government fixed a
maximum limit but now we have taken
away the power from .the executive
and put the executive in the position
only of a suitor before the court. Is
there any maximum as to the amount
of fine, in the Penal Code, except in
a few cases? In most cases, there is
no limit. It does not mean that there
is no limit in fact.

Shri Naziruddin Ahmad: In most
cases, there are limits.

Shri Rajagopalachari: In the Bill as
I have drafted, the executive states in
the complaint the amount that it con-
siders fair and reasonable and leaves
it to the court to decide when it finds
the respondent guilty of the breach.
Under these circumstances, the fixing
of a maximum or a minimum has no
meaning. Such limits are relevant
when power is arbitrary. As to why
it is provided that the Government
should state the amount they prapose
in the complaint will be gone into in
detail in the Select Committee. It is
to ensure, I may mention here, against
prejudice in the judicial procedure,
which I shall explain if necessary in
the Select Committee. There will be
grave prejudice to the accused person
or newspaper if they begin discussing
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the amount of security in the course
of the trial. Or there will have to be
two trials: one up to the finding and
then a subsequent enquiry as to the
amount. But, if the amount is men-
tioned beforehand. it could be discus-
sed impartially without bias. For the
present, it would be enough for me to
point out that if an incontinent demand
is made by the Government, it would
rather go against them in the {rial, as
I have provided for in this Bill. It is
not in the interest of Government to
make any exorbitant demand; nor is
the court bound to accept such de-
mands. Before the court decides the
main issue it would be difficult for the
court to discuss the amount of the
security. Hence this provision.

Then., another question has been
asked. “Why has not section 144 been

abolished?” It has been statei that
this is a very bad section. Sec::~: 144
of the Criminal Procedure Co: has

served more than anything else i:: this
country to preserve orders Govern-
ment would be most difficult in this
country without that section, unless.
indeed. we tacitly authorise Govern-
ment to use force without a magisterial
arder. If we decided to go without
section 144 of the Criminal Procedure
Code, we would only be paving the way
for Fascism. or, for chaos and for do-
mination by rowdy sections in every
.area, who will carve out authority for
themselves. This section., I would say,
has served to preserve peace and order
in our country at the cheapest cost,
both in money and in injury to person
and propertv. Here too the occasional
abuse of this section in former times
has bhecome an obsessmn with our
critics.

Shri Deshbandhu Gupta: The demand
was about its application to the Press
and not for the abolition of the section
as such. That is the recommendation
of the Press Laws Committee.

Shri Raiagopalachari: I will come to
it. I shall offer all the recommenda-
tions nf the Press Uaws Enquiry
Comnmittee if the Press will accept
them.

As I said occasional abuse of this
<ection in former times has become an
obsession with our critics. But this
~Wise cannot havpen under the present
Rill or under the present authority.
That is imvossible now. The matter
‘ran come to the High Court. There is
orovision hére for putting up a com-
plaint to the Judge.

Reference is made to the proposed
Press Commission. The Press Com-
mission referred to by the Prime#
Minister was intended for certain pur-
x;g-éeep swhich have nothing to do with
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the matter of this Bill. The aims
and dbjects of such a Commission have
been explained by the Prime Minister
to- the people concerned. They are
well known to journalists and proprie-
tors of presses and newspapers. Some
of them like it very much, some of
them do not dislike it, anc sdme
of them are not very keen abcut if.
Covernment has not abandoned the
idea. but it is a Commission that will
take a year if not more, to complete
its task. It has to go round. take
evidence and see things as to how
newspavers are produced and managed
and things of that kind and not much
to do with the content of newspapers.

Another criticism of this Bill de-
mands that the provisions contained in
the Press and Registration of Books
Act of 1867 should be altered and that
no newspaper need be asked to be
registered. Why should any one who
wishes to start a newspaper or periodi-
c~al be asked to go to the magistrate
and declare the place of printing, the
name of the publisher, before him? It
is considered that registration is an
indignity and that people should be
free to start newspapers without
making any declaration.

Shri Goeska: The objection. was
with reference to the great‘delay that
nccurs due to...

Shri Rajagopa'achari: Well. that is
not in the article in the Hindu that
[ read.

Shri ‘Goenka: Delay of mgnths takes
piace and the paper cannot be started.

Shri Rajagopahchari We accept de-
lay even in the matter of buying a
pound of ricq. We stand in queues.
The question of delay is. different. If
that is the complaint, we can put it
to the administration and whip it up.
But I read in the columns of the Hindu
a recommendation that registration
itself is undignifed and shouid be
given up. Freedom of expressxon wé
know, is the slogan. How can a man
be asked to register himself, like taking
the thumb-impression of .a .prisoner ?
Well. this is_a strange demand in an
age of statistics and _registration.
Cycles, motor-cars, buildings, births,
deaths. marriages, everything in fact,
should be registered from time to time.
There is demand even for statements
of property, income-occupations etc.
The grawih of national life has been
such that. without ~such registration
~nd without continual attention to
statistics it would be impossible to
administer and work for the welfare
nf the veovle. We ought to know who
is resoonsible for a newspaper. We
ought to know where it is pub!ished
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[Shri Rajagopalachari]

We cannot know just who is to be
guilty of neglect, if any neglect has
happened, unless this is gone through.
So all this has to be gone through.
There is nothing whatsoever which can
be deemed humiliating in such regis-
tration.

Protests against this Bill have been
expressed by newspapers and journa-
lists’ unions. 1 may be excused if I
describe this as a steam-roller affair.
I am sorry the people engaged in the
production of newspapers have made
up their mind to maintain this agita-
tion. The technique of united steam-
‘olled protest has become easy and
iamiliar. Other interests too try this.
But the Press has great advantages in
this respect more than any other or-

. ganised interest -r profession.

Fear has been expressed that journa-
lists will be dismissed by proprietors
out of sheer fear of the iaw. I should
like to know how many editors have
been oppressed and how many journa-
lists have been dismissed on account
of the fear of Governmental repression
under the existing law of 193] from
the year 1947 to 195l. For “the last
four years I would like to have
statistics. ..

Shri Goenka: Under that law the
penalty was limited...

Shri Rajagopalachari: I shall limit
the penalty.

We have not heard of any important
cases of such repression. If by an
executive fiat a journalist had not been
dismissed or oppressed or the editors
did not feel frightened 1t:l)ut of their
wits, if by an executive fiat Rs. 20,000
could be demanded by someone who
started a treadle machine or a scrap
of a newspaper...

Shri Goenka: In the first instance
anly Rs. 1,080 and it may go up to
Rs. 10,000.

Shri Rajagopalachari: People who
want to earn a living by starting a
treadle machine and a small newspaper
in a locality have to find the money.
Nobody was depressed or oppressed on
account of that. 1 want facts from

1947-51 when we have been having a-

_more stringent Act in operation. You
"do not know .how stringent the new
Rill is going to he to express your fear
that people will be dismlssegi. So it
is again a steam-roller agitation and
mgihing e'se. We have not heard of

/ important case of such repression.
We should not forget that the adminis-
tration takes the = character of the
prevailing. public opinion in a_ demo-
cracy such as we are under. No
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admipistration can afford, even if it
wished, to oppress just and good men
under the present regime. We may
commit the fault of not detecting
various forms of crime and wrong-
doers, as has been constantly expressed
in the House. We may be guilty of
neglect in pursuing evaders of taxes
and evaders of law but it is absurd to
think that the Government of India.
whoever may be manning it, under the
Constitution could oppress blameless
editors and newspaper proprietors
and afford to threaten them or sup-
press them unjustly. I do not wish to
put in words the apprehension that I
have in my mind: it is not necessary
at this stage. I must ask young
journalists not to let themselves
imagine that proprietors will be in
such a terror when this Bill is passed
that they will not employ independent-
minded journalists. Capitalist pro-
prietors are not such terror-stricken
and helpless people. Journalists too
are in a position to lay down terms for
offering their services. Big news-
papers give very good returns—as was
admitted by Mr. Goenka this morning:
he said “not very bad returns”—and
good salaries will not be grudged. As
a matter of fact it is a seller’s market
so far as journalists go.

Shri Santhamam: Top journalists
only.

Shri Rajagopalachari: The junior
journalists have no fear abou® it. It
is the top journalists that fear. This
Bill need not be cause for any appre-
hension on the part of decent journa-
lists. I do not believe that any one of
them withes to write anything inciting
people to violence or sabotage or to
incite people to interlere with the
administration of justice or the main-
tenance of law and order or to
interfere with the distribution of food
or essential services or to seduce any
member of the forces or to intimidate
any public servant in terms of section
189 or any other person in terms of
section 503. Ther2 is no reason for
decent journal!s to indulge in publish-
ing such matter as would tend to any
of these things.

There may be some few who would
like to have a free hand in scurrility.
or in promoting feelings of enmity or
hatred or producing trouble, but surely
this should not be encouraged. It

- should be a common ground. Khwaja

Inait UHah put the case very forcibly
in this respect and he asked, *“Can
you not see the difference between
conducting your campaign to improve
the lot of workers or peasants and
promoting enmity or hatred between
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classes ?” He asked, ‘Surely you
should not forget so soon the teachings
ol Gandhiji who wanted that every-
thing should be done including the
abolition oI zamindaries or capitalism
without creating enmity or hatred”.
Did he not even say I ask. that you
should work for a change of Govern-
ment and elimination ot foreign rule
without rousing enmity or hatred
against the Britisher ? The distinction
is very simple and clear and a court
and jury and ful! judicial procedure
stand between the accused person and
the prosecution and-against any wrong
interpretation. We cannot relax the
law in respect of section 153A or the
corresponding provision in this Bill
without doing great damage to the
future of our country.

Every newspaper has expressed its
opinion and we hawe sheaves of
editorials—I have before me—and a
plethora of comments in this respect.
Nothing therefore remains to be done
by way of eliciting of public opinion.
As 1 said. these criticisms can almost
be said to be steam-rollered out. No-
thing will e gained by further enquiry
or debaie. No Press Member can
afford to change his opinion hereafter
if any enquiry is made. Nothing will
be gained by further enquiry. State
Governments views are definitely in
favour of the Bill. Opinions from
Madras. U. P., Bengal, Madhya Pradesh
Governments I have and they are
rather angry at me: “No further
concession is possiblc. you have done
this without consu.ting us”, that is
their case.

We should pay- and do pay the
highest respect to objections and
criticisms offered by any particular
interest nr profession concerned. Here
the particular profession and interest
connected with the Press is closely
entangled with th organisation of
public opinion This is the cause
of considerable @hsion. All the
same I am prepar to attach the
greatest importancé to criticisms and
opinions expressed. but this must be
>nalysed and examined on their own
merits. The mere multiplication of
nrotests and widespread repetition of
the same criticism should not mislead
or frighten us. The automatic result
of modern organisational techniaue is
volume and not merit. Let.us by all
means analvse and examine anv
objection but do not confuse merits
with the volume of repstition.

It has been arsued over and over
by hon. Members who opposed the Bill
that the concessions made in this Bill
are not great concessions. that they are
practically the same as what the courts
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have already declared to be necessary
under the Constitutlon, and that I have
no right to claim that I have been
generous. But why should I claim to
be generous? 1 do not want to make
such a claim. All the provisions of
the Bili should be examined by the
test of justice and propriety. There is
no question of generosity invelved.
We cannot concede away, I cannot
concede away, nor can Parliament
concede away and make a gift of what
properly belongs to the State. It may
not be considered great or big by
critics. but in my opinion it is a most
important change and a fundamental
and all comprehensive reform that I
have introduced in this Bill, namely.
that I have made judiecial trial tke
condition precedent for every ordei
that may be passed against any printer
or publisher or editor. A fair judicia®
trial on the issue whether the papcr
has committed a breach such as is
comp.ained of was not there in the old
law except when a forfeiture took place
and an appeal thereafter lay before
the High Court and even then the
examination of the merits of the case
was confined to within narrow limits.

Shri Goenka: Not forfeiture, even
the demand of security is a matter
against which you ran go to court.

Shri Rajagopalachari: The first
security, is it? If I have made a mis-
take I shall correct myself. I was only
speaking of the past. Now, the
original court is a court. of high
standing and it has the right to go
into every one of the issues involved
including the amount of the penalty to
be imposed. And there is an appeal
to the High Court again on every one
of those issues involved. I, am pre-
pared to defend this Bill on the basis
of this single important general prin-
ciple and if there is any lacuna which
should be filled in this respect it will
be done by me most cheerfully.

Shri Deshbandhuji went so far as
to demand the abolition of section 153A
from the Penal Code, if. I understood
him rightly. R

Shri Deshhandhu (‘-up.ta': It was only
a recommendation. -

Shri Rajagopalachari: So you do not
take the responsibility for it.

Shri Deshbandhu Gupta: I do.

Shri Rajagopalachari: I consider tha'
this is one of the most salutary provi-
sions of the penal law and we should
maintain it without relaxation. The
circumstances of our country demand
a vigilant care over the minds of the
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[Shri Rajagopalachari]
people in regard to communal feeling.

the seat of crime and disorder ulti-
mately 1s in the mund.

Shri Kamath: And the heart also.

_ Shri Rajagopalachari: What we see
in the pnysical plane is only the
consequence of what happens in the
mind.

Shri Kamath: And not the heart?

Shri Rajagopalachari: The Gita says
“the mind’.

The mass of people that now read
what is printed, be it leaflet or be it
newspaper or book, is very large. |
have seen a picture that directly lea
to the murder of Swami Shraddhanand.
Our people are not educated enough to

-aiseriminate ana escape the hypnotism

oL the repeated printed word. I am
reminded of what I read in a novel of
Robert Louis Stevensom, The Wrong
box. sur. doseph Finsourys a charactel
tnere. He says to his nephew, “It is
extraordinary how little- 2 man of
intelleciual 1nterest requires to study
or io think in this progressive age.
1'he newspapers supply all the conclu-
sions.” ‘This was a satire but it is
very true, more true now than in
Robert Louis Stevenson’s time. People
easily form their opinions, without
knowing it, on the basis of what they
read in the newspapers and the printed
literature. If permitted, there are
people who can create great public
disasters by just printing and distri-
buting what they wish. I know that in
South India this thing is in running
practice.

I am surprised that while we concede
that libel should be prosecuted and
that an individual’s reputation should
®e protected, any people should claim
that the State should go without such
protection. This Bill only provides
that the State could go to the court
as a humble suitor and make a com-
plaint when its interests are attacked
through incitement to violence or
through falsehood. and all that is
claimed is a fair trial.

Shri Deshbandhuji argued that the
provisions in clause 10 are a new fetter
forged by me. In a particular Inde-
pendence Number a mischievous
article crept in without his knowledge
and one lakh of rupees he invested
on it was lost by ‘its being taken away
v the Attorney-General. That was
the graphic tragedy that was deseribed
in vlowing terms. Clause 10 is not a
new c'aus2 as he said it was. Ut has
got out of place and therefore it may
be thought to be new.
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Shri Goenka: It is not new.

Sari Rajagopalachari: Shri Ramnath
Goenka has naa more umsa to 10Sk Into
wne matier. ciause lU is NOL Dew. AL
is 1ntended to deai: not with a Press or
a4 newspaper but with any particular
objectionable matter prted on a
particuiar occasioa. The clause pro-
vides thai the Government could stop
the dissemination ol such matter by
seizing the copies printed. This 1s
provided tor in the laws of all countries
as Shri Braja Kishore Prasad Sinha
explained quoung authority and it was
provided for in section 19 of the Act
of 1931. Whereas under section 19 of
the Act of 1931 the Government could
do this by the exercise of its own dis-
cretion and there was no fuss about
it, I have provided under clause 10 of
this Bil:—because it is an urgent
macter and dissemination has to be
stopped—that the Government should
arm itself first with the highest legal
opinion about such objectionable
matter and publish the grounds of such
an opinien when making use of this
power, Have I not exercised my mind
in a just and conscientious way, I
would ask hon. Members who are 1n a
hurry to criticise me? The evil must
be checked at once and the dissemina-
tion of such matfer must be stopped.
if it is to be of any use. This, there-
fore. is provided for. Government is
entitled to act at once but should act

- only if there is good legal ground for

it and such legal opinion obtained from
the highest authority, and they are
prepared to publish and defend the
grounds. It is open to the party
affected by 1t to go to the High Court
as in the case of every other forfeiture
and prove to the Court that the grounds
given by the Advocate-General or
Attorney-General or the Chief Law
Officer of anv State where there is no
Advocate-General were wrong and that
the order should be reversed.

Sari Goenka: There is no Chief Law
Officer as such

Shri Rajagopalachari: Lel me ex-
plain it. I wish you came to the Sclect
“>ommittee where T could explain it in
detail. There is an Attorney-General
tor the Government of India, there are
Advocates:-General in the States. There
are 26" States in many of which there
is no Advocate-General. I have there-
fore nut “the Chief Law Officer”,
because if we provide an Advocate-
Genzral for every state it will mean a
good deal of money. If any further
qualification is necessary, we shall
consider it. This appeal is specifically

.provided for in clauses 22 and 23. If
" we assume that there will be always
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misuse of authority, this provision can
pe attacked, but if we assume that
laws shou.d be made tor the protection
ot the people, it is necessary to have
a provision of this kind.

Shri Goenka: 1 was only anxious to
know as to who is the ‘Chief Law
Oilicer’ who is referred to?

Shri Rajagopalachari: 1 have aiready
explained that if thav expression causes
any ditticulty I am quite prepared 10
remove all ambiguity. 1 omly wish
that there were sucn points to be
accommodated -and not basic differ-
ences.

It was stated that there could be
double punishment under clause 32.
‘‘he general law protects everyone
against being iwice penaiised for the
same ottence. The law provides
punuishments for various kinds of
orieaces and breaches. No one how-
ever wili be permitted by the law to
‘be unjustly penalised twice over. We
canno. however enact that by reason
or th.s Press Law under which a Press
can be proceeded against, private
rights of complaint are thereby abo-
ushed. The ordinary law must con-
tinue to be in‘force in spite of the
severa. provisions of this Bill, subject
o1 course to the general rule that nu
one can be punished twice over tor
the same set of acts. The genera! rule
does not require to be reiterated in
this Bill. We should not however
confuse this principle with quite
another set of circumstances. If ‘A’
commits an offence, ‘B’ cannot escape
if he was party to it also, simply
because ‘A’ was punished. If ‘A’ and
‘B’ commit an offence as members of
a corporation, the fine on the corpora-
tien does not exempt ‘A’ and ‘B’ from
being liable separately for what they
could be proved to be directly res-
ponsible for. These are well known
legal princioles which do not require
to be deoalt with in this connection by
me,

The explanations in old section 4
of the Act of 1931 are not found in this
Bill. " There is good reason for my
omitting those explanations in this Bill.
It is not as if—again I wish to clarify
my mind and put it before the House—
it is not as if I desire to take away
the benefit of those explanations.
Those explanations arise out of general
nrinciples which will apply in every
cas> whether those explanations are
there or not. An cxpress explanation
of that kig1 was necessary where the
law wae giﬂ'er.ently worded. as in the
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Act of 1931. But as the law is worded
now 1n this Bill such explanations are
out of place and may create more
difficulty than give advantage to those
who are proceeded against. So the
explanations were omitted. But it
may be cleariy taken for granted that
comments expressing disapprobation of
measures of the Government with a
view to obtaining their alteration by
lawful means and words pointing

out, without  malicious intention
and with an honest view to
their removal., inatters which are

producing feelings of enmity or
hatred—those are the words of the
explanation—cannot be deemed tc fail
within the definition cf objectionable
matter under any clzuse. Indeed such
comments cannot fall within the pro-
visions of any of the sub-clauses in
clausz 3 of this Bill by reason of the
very wordjng of this clause. Bona
fide criticism of any kind, however
strong.y expressad. does not fall within
any of the sub-clauses of clause 3. A
paper can couch its language, 1 know.
so as not to fall within the clauses
regarding encouragement to crime, and
yet the intention may be different. But
I do not mind. Whatever the intention
may be, all that I want is and all that
Parliament wants is that as a result
of the presence of these restrictions the
language of the paper is restrained.

Shri R, K. Chaudhuri (Assam): We
might adjourn now.

Shri Rajagopalachari: I am going to
finish in a couple of minutes.

We are concerned not with the mind
of the writer but with the effect on the
readers. Therefore, if this produces

- even clever evasion of the law 1 do not

mind. because thereby the paper is
reformed. Suppose a Brahman youth
bathes in the morning to escape punish-
ment. the object is attained. He is
clean, whatever his mind might be.
What I want is that the paper should
be clean. ..

Shri Goenka: Why only a l;rahman
youth ?

Shri Rajagopalachari: I am sorry.
Anybody. I dared hypothetically to
impute a qualified homage to the
Shastras only to one of my class.

_ShriR. K. Chaudhuri: We can con-
tinue on Monday. In the mean time
accommodation may be made.
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Shri ) hari: The hon.
Member is mnterrupting and spoiling
ine effect of my “advocacy”. I do not
want this to be delayed further. We
have stoppad so many people from
speaking and 1 feel it wrong to take
another day becausc 1 have not
finished. :

There is a heavy load df obsession
which we snould overcome in judging
this Bill. We have so much disliked
the repressive policies followed by the
British administrators of India that
many if not most of us have come to
dislike all Governments and suspect
and misread every regulation that
seeks to preserve order or avoid dis-
order. Every clause here repeats in
the ears of our Press friends the
language of the old luws and the old
repression. They fail to see the differ-
ences even if pointed out. Every
phrase revives their fears®and appre-
hensions and their strong dislike, by
the law of association of ideas. I wish
we could invent altogether a new
language. But our draftsmen follow
the established and well-understood
legal phrases and put in the necessary
words or delete words so as to indi-
rate the new features of reasonable-
ness. But the latter pass unnoticed or
unemphasised. The old hated words
are held up to scorn and attack.
This is our difficulty. But even here
ray hon. friena Khwaja Inait Ullah did
excellently in pointing out many things
which others had left unnoticed and
exposed the hollowness of the zppre-
hensions expressed.

1 have a foolish fondness for ability
wherever it appears. I must say that
as I read the daily outpourings of ‘the
Press on my Bill 1 was lost in admira-
tion. It is remarkable how the editors
of newspapers are making out that this
Bill 1s a Bill for oppression and for
strangling-a free Press. These emi-
nent and clever peopie who survived
the British Indian law for thirty years
whereby anyone intending to start a
treadle press or issue a newspaper
could be called upon to furnish security
as fixed in the Secretariat on the basis
of police reports, whereby there was
no appeal whatsoever until that secu-
rity was forfeited—I am' subject to
correction—and even then only if the
matter could not be brought within the
broad ambit of section 4 of the Press
Emergency Act—these people write
that they are under great terror and
seek to bypnotize their readers who
have time only to read and no time to
think 1o believe that these clauses will
suooress honest criticism and strangu-
late public opinion. These editors will
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not or- cannot themselves control their

erring colleagues and they will not

allow Parliament also and the court

when an occasion arises to warn them,

not to speak of punishing them. This

lBs_lthe meaning of opposition to this
ill.

Unless Parliament makes up its mind
to examine the position independently
we shall have no safeguard whatsoever
against abuse of freedom and the,
degeneration of freedom into licence
for scurrility and incitement to chaos.
Let us remind ourselv2s that there is
no physical power now sitting cver
everything and maintaining a kind of
graveyard order, as was under Pax
Britannica. There is no such power
behind the screen. Jt was quite €Mi-
cient at that time to preserve crder
whatever a paper may write or what-
ever people may do We hud this, all
these long years hefore now. We are
now free in every sensa of the term.
Unless we contro! ourselves there is
nothing to check disordar which grows
from thought to speech and {rom
cpeech inevitably into acticn. The
seat of evil which you seek to avcid in
tangible action is the mind and if ycu
allow that mind to be corrupted and to
let evil take its seat there, you go into
mcertal danger. It is not for notbing
that from time immemorial Govern-
ments have tried to put down mis-
chievous writings and other ialuce-
ments and to discourage” and prevent
such things as lead finally and inevi-
tably to disorder ard unhappiness.

If you do not cuntrol the stuff pro-
duced from the printing machine in
modern times and no kind of restric-
tion is to be imposed and no deterrent
law is to be in force and if democracy
should depend only on the good-will
of those who are inclined to rouse
groups of people to mischievous intent
and the better ones controlling the
Press will neither unde:take to impose
their own sanctions nor allow us to
impos2 them and we are asked to take
physical action after overt acts and
wait till they are indulged in, then let
me tecll you that we would want a
considerable body of armed men and
a fairly large mobile force in each
district of India. if not sub-district.
Your army will be mostly engaged in
internal security work. call it Police
or Army. it will be only an internal
order force and wholly engaged in that
work or in being ready for. it. Any
financial expert will tell you that Gov-
ernment could not possibly afford the
hudget necessary for this basis of Gov-
e-ament. Remember what T said that
the great background of physical
strength that kept men in order under

x
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Pax Britannica is not now available
nor is it existent in the minds of men
inclined to trouble. We would have to
live so far as internal order is concern-
ed from hand to mouth. That way
iives Fascism. It is doctrinarianism
that leads to Fascism everywhere. It
is practical sense that prevents it. The
best Counstitution cannot help if we do
not submit to practical considerations.
Let us consider calmly what the
position is. Shall we repeal the Act of
1931 and leave the Press to do what
they like depending only on the Penal
Code regarding abetment of murder or
of offences, defamation and contempt
of court and let the people be misled
to any extent and wait till newspapers
of themselves improve ? Is it our idea
that writings do not matter? If not.
what should be the restrictions ? That
writings matter is obvious. Then,
what are the restrictions? These are
stated in clause 3, I claim, with every
care and caution and pninimised to
cover only essentials. Shall we allow
these objectionable matters to be freely
oublished by any one so inclined or
shall we have the power to ask a proper
judicial authority to go into alleged
breaches? This Bill provides no other
power to the Government.

Shri R. K. Chaudhuri: May I ask a
question now or after the speech is

finished?

Shri Rajagopalachari: The right of
complaint is given to every one who is
wronged. Shall we deny it to Govern-
ment in the case of a newspaper ? All
we want is that no newspapers should
write so as to encourage the break-
dowh of law and order or say things
to encourage serious crime.

Very much has been said that in the
countries of the West there are no
restrictions on the Press. I have
already pointed out the special condi-
tions and features in our country which
require care and caution on our part
and which it would be wrong to ignore
in order to maintain uniformity with
countries in the West. But. I would
like to read from an official d~cument
issued by the Council of Europe to
which the representatives of thirteen
Governments—it is not an unofficial
hody —have affixed their signatures
including the representatives of the
Governments of Beleium. Denrnark.
¥rance Ireland. Ttaly. Netherlands.
Turkey and Great Britain. The docu-
ment wac signed on the 4th November
1950 and has heen vresented bv t}-ae
Secretarv of State for Foreign Affairs
in the United Kingdom to Parliament.
Siened in 1950, this document neces-
sarily deals v*‘n ~ ~Jern conditions and
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with the requirements of modern. Gov-
ernments. Article 10 of this document
reads thus:

“ Every one has the right of free-
dom of expression. This right
shall include freedom to hold
opinions and to receive and impart
information and ideas without in-
terference by public authority.
This article shall not prevent
States from requiring the licensing
of broadcasting, television, or
cinema enterprises. The exercise
of these freedoms since it carries
with it duties ani responsibilities
may be subject to such formalities.
conditions. restricticns or penalties
as are prescribed by law and are
necessary in a demcciatic society
in the interests of national security,
territorial integrity or public
safety. for the prevention of dis-
order or crime, for the protection
of health or morals. for the protec-
tion of the reputation or rights of
others. for preventing the disclo-
sure of information received in con-
fidence or for maintaining the
authority and impartiality of the

~ judiciary.”

All these restrictions and conditions
which I have read from this Convention
adopted by the Council of Eprope are
exactly no less or more than what have
been incorporated in the amendments
of the Constitution to article 19 against
which such a great agitation was led
and which was described solemnly as
an encroachment on freedom of ex-
pression. They are. again, no less nor
more than what is jncorporated in
clause 3 of my Bill. Every suggestion
that has been made in the course of
the debate will be considered by me
and by the Government with respect.
Tn the Select Committee these construc-
tive suggestions will be discussed and
examined and wherever possible.~with-
out prejudice to the object of the Bill.
adopted. “

T hope the House will pass the
motion and reject;_;-;}hg dilatory amend-
ments o

In the names of Members for the
Sele~t Committee, I would reauest you
tn allow an amendment bv adding the -
name of Mr, Guha in the list.

Mr. Deputy-Speaker: What about the
date ? Seventeenth may not suit.

Shri Rajagopalachari: A week from
now ; I think 24th would be all right.’

Shri Kamath: Mr. G. S. Guha Tor
Mr. A. C. Guha?
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Shri Rajagopalachari: I am sorry: I
had in mind the constant interpellator.

Pandit Maitra: May I enquire from
the hon. Home Minister if he is pre-
pared, or for the matter of that. if the
Government is prepared to limit the
life of this Bill to a short period of
two or three years so that meanwhile
a Press Commission may be appointed
and the Press Comn:ssion may settle
things ?

Shri Rajagopalachari: It is not a
matter of argument or ¢ bate. My
mind runs this way that I’arliament
from time to time is free to do what it
likes and we are well used to the pro-
cess of amending, repealing and every-
thing. I do not think it is necessary.
The British Government thought that
they were there by order of Providence
for all time. They fixed emergencies
and this and that. We live from day
to day.

Shri Deshbandhu Gupta: May 1 ask
the hon. Minister one question. He
has not made any reference...

shri R. K. Chaudhari: I
ready ...

Mr. Deputy-Speaker: Order, order.
Hon. Members are evidently under the
impressiom that they have a right
to ask questions after the hou.
Minister has sat cdown. There is
absolutely no such right. Hon.
Members who want to put auestions or
to interrupt when the hon. Minster is
addressing or is on his legs can do sn
only if he gives way. Of course. if it
ic a word of personal explanation or
some such thing. it is different. That
is on a different footing. But it is no
good once again raising questions now
and converting it into a sort of
question-hour. I am not prepared to
allow any questions now.

had al-

Shri Rajagopalachari: And the
clause-by-clause consideration of the
Bil! is coming up.

Mr. Deputy-Speaker: Yes, the clause-
by-clause consideration will also take
place. We have already sat for fifteen
minutes more than usual and hon.

-Members .must naturally be very

hungry. In view of the very able
soeech just now made by the hon. Home
Minister. I wonder if hon. Members
who have moved for circulation of the
Bill will press their amendments. Any-
way. let me put it to them. Does Shri
M. P. Mishra press his amendment ?

®
Shri M. P. Mishra (Bihar): I am
pressing it.
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Mr. Deputy-Speaker: All right. The
question is:
*“That the Bill be circulated for
the purpose of eliciting opinion
thereon by six months.”

_This is absolutely a dilatory motion—
six months. It should have been_dis-
allow.d. Anyway, I have put it to the
House.

The motion was negatived.

Mr. Deputy-Speaker: Does Dr. Ram
Subhag Singh press his amendment ?

Dr. Ram Subhag Singh (Bihar): No,
Sir. 1 request leave of the House to
withdraw it.

The amerdment was, by leave,
withdrawn.

Mr. Deputy-Speaker: Shri Rathna-
swamy ? He is not present. So I have
to put it to the House,

Shri Bharati: But a similar motion
for circulation has just now been
negatived. Why put this to the House?

Mr. Deputy-Speaker: No, this amend-
ment asks for a shorter period.

The question is:

“ That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 10th October, 1951.”

The motion was negatived.

Mr. Deputy-Speaker: Shri  Desh-
bandhu Gupta ?

si Shri Deshbandhu Gupta: I press it,
ir.

Mr. Deputy-Speaker: The question is:
“That the Bill be circulated for

the purpose of eliciting opinion

{%gx{e,c'm by the 31st December.

The motion was negatived.

Mr. Deputy-Speaker: Now, I put the
original motion to the House. with the
addition of the name of Shri A. C.
Guha. and what shall be the period ?
When should the Select Committee
report ? Shall I put it as the 27th of
September ?

Shri Rajagopalachari: I leave it to
you, Sir.

. Mr. Deputy-Speaker: The question
is:

*“ That ?he Bill to provide against
the printing and publication of
incitements to crime and other
objectionable matter., be referred
to a Select Committee consisting of
Shri M. Ananthasayanam Ayyangar,
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Babu Gopinath Singh, Shri Krishna
Kant Vyas, Shri T. Husain, - Shri
B. Shiva Rao, Shri Awadheshwar
Prasad Sinha, Shrimati G. Durga-
bai, Dr. Panjabrao Shamrao Desh-
mukh, Shri R. K. Sidhva, Shri N.
Madhava Rau, Shri Raj Kanwar,
Pandit Thakur Das Bhargava,
Pandit Hirday Nath Kunzru, Shri
V. S. Sarwate, Shri T. R. Deogiri-
kar, Shri Mathura Prasad Mishra,
Shri O. V. Alagesan, Dr. Zakir
Husain, Pandit Munishwar Datt
Upadhyay, Shri S. N. Das, Shri
Indra Vidyavachaspati, Shri Tri-
bhuan Narayan Singh, Sardar

Hukam Singh, Shri Gokul Lal
Asawa, Shri Dev Kanta Borooah,
shri Kishorimohan . Tripathi, Shn
L. Krishnaswami Bharati, Dr. C. D
Pande. Shri M. L. waedJ
A Guha, Shri Satish Chandra,
the hon Shri R. R. Diwakar, the
hon. Shri N. V. Gadgil, the hon.
Dr. B. R. Ambedkar, and the Mover
with instructions to report by the
27th September, 1951.”_

The motion was adopted.

The House then adjourned till Half

Past Eight of the Clock on Monday, the
17th September, 1951.
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